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LOK SABHA
Wednesday, February 18, 1959/Magha

29, 1880 (Saka)

The Lok Sabha m et at Eleven o f the
Clock

[Mr Speaker tn the Chair]
ORAL ANSWERS TO QUESTIONS

Trade Agreement with Iraq
+

I Shn Rajendra Singh:
i Shri A jit Singh Sarhadl;
 ̂ Shri Raghunath Singh:

Shn Ram Kn&han:
Will the Minister of Commerce and

Industry be pleased to state*
(a) 'whether it is a fact that a trade

agreement has been signed recently
with Iraq and

(b) if so, the commodities and their
respective quantities for trade’

The Deputy Minister of Commerce
and Industry (Shn Satish Chandra):
(a) A Trade Agreement with Iraq
was signed on 29th December 1958 but
it is subject to ratification by the two
Governments

(b) The two Schedules appended to
the Agreement mention only the com*
modities available for export from
either country, without specifying any
quantities

Shn Rajendra Singh* May I know
to what extent the proposed agreement
is an improvement on the previous
one obtaining between Iraq and India
in this regard’

Shri Satish Chandra: The agreement
usually is on a set pattern It pro
vides for ‘most-favoured-nation-treat-

1574
ment’ apart from the preferences
which may be in vogue

Mr. Speaker: He wants to know
what difference there is between the
previous agreement with the same
country and the present agreement.

Shri Satish Chandra: As I said,
there is a clause which now provides
for the ‘most-favoured-nation-treat- 
menf in respect of shipping, customs
duties ctc of either country

Shri Rajendra Singh: May I know
to what extent we would be material
ly benefited**

Shri Satish Chandra: All these things
arc to be judged in the light of actual
performance Certain difficulties are
experienced from time to time Re
newal of these agreements gives an
opportunity to discuss those difficul
ties which are experienced by either
country, and they are sought to be
removed They do not generally form
pan of the agreement The only
difference is that the schedules which
arc attached to the agreement have
been enlarged and they indicate the
possibilities of more diversified ex
ports and imports from either country

Shri Raghunath Singh: What is the
mode of payment’  May I know whe
ther we are going to pay m rupee or
in sterling’

Shri Satish Chandra* The transac
tions take place through sterling, but
as the quantum of the trade is more
or less the same, only the difference
is accounted for in sterling

Shn Ram Kristian May I know the
period of the agreement’

Shri Satish Chandra: Two years It
can be further renewed for a period
of one year

338 L S D —1
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Shri Goray: May I know when this
agreement will be ratified7

Shri Satish Chandra: The agreement
is under consideration by the Cabinet,
and ratification is expccted to be done
shortly

Shri Subblah Ambahun: The hon.
Minister just now said that some diffi
culties were experienced by both the
countries May I know what steps
are being taken in the present agree
ment to remove those difficulties?

Shri Satish Chandra: Negotiations
have taken place and a broad idea has
been formed as to what we can export

and what we can import What had
happened previously was that though
we were importing certain things—
mostly dates—from Iraq, we were
exporting traditional items Emphasis
has been placed now on export of the
products of small scale industries and
engineering factories also.
Pipe Line from Diugajmr to Ranchi.

+
f  Shri Subodh Hansda:

*366.  ̂ Shri S. C. Samanta:
(_ Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there fs any proposal
to construct a pipe line from Durga- 
pur to Banchi for coal gas,

(b) if so, whether this will be imple
mented durmg the Second Five Year
Plan, and

(c) whether its plan and estimate
have been prepared7

The Minister of Industry (Shri
Manubhai Shah): (a) to (c) There
was a proposal to construct a pipe line
from Durgapur to Ranchi for coal gas
to be utilized m Foundry Forge Plant,
but this has been dropped

Shn Subodh Hansda: May 1 know
foi how long this proposal has been
dropped’

Shri Manubhai Shah* It was found
to be uneconomical to take gas up to
a distance- of 150 miles from Durga
pur to Ranchi, and the Czechoslova
kian and Russian experts thought
that it is bctttr to have a built-in
plant ught at the spot

Shri Subodh Hansda: What was the
original estimate of that plant’

Shri Manubhai Shah: There was no
estimate as such It was just an idea
which was put before the technical
experts, and after proper examination
they found that for the big machine
building and foundry forge plant at
Ranchi it was better to have a built- 
in apparatus

Shri S. C. Samanta: May I know- 
whether there was any other proposal
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to divert this coal gas to any other
place9

Shri Manubhai Shah: Yes, Sir
There have been several matters
under consideration The West Ben
gal Government have proposed that
this gas should be taken to Calcutta
lor normal domestic use There is 
also a proposal to use the gas for
fertiliser plants All these matters
are under discussion

Shri Bose: In view of the fact that
Jhana coalfields are nearer to Ranchi
than Durgapur, is it not more econo
mical to have coal gas from the coke
plants of Jhana coalfields, which is
now going waste7

Shri Mannbhai Shah. The final de
cision of the experts after examina
tion was, as 1 said earlier, to have a
built-in plant nght at the spot

Shri Bimal Ghose: The hon Minis
ter stated that one of the reasons why
it was not taken to Ranchi was the
distance I do not think the same
argument would apply to the case of
taking this gas to Calcutta

Shri Manubhai Shah: That is not
the point In the first case the gas
plant was to be used for the purpose
of production daily Regarding the
question whether it should be taken
to Calcutta or not, it would be exa
mined on its own merits from eco
nomic angles

Indo-Japanese Foundry and
Light Engineering Centre

+
f  Shri Subodh Hansda:
\ Shri R C Majhr

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstirred Question
No 305 on the 14th August, 1958 and
state.

(a) whether the contract for Indo-
Japanese Foundry and Light Engi
neering Centre for Calcutta has been
negotiated, and

(b) if so, when the foundry is going
to be set up7

The Minister of Industry (Shri
Manubhai Shah): (a) Not yet, Sir.

(b) Does not arise.

Closure of Textile Mills

+
Shri Keshava:
Shri S. M. Banerjee:
Shri Ajlt Singh Sarhadi:

*368. -I Shri Raghunath Singh:
Shri Muhammed EHas:
Shri Khadiwala:
Shri K B. Malvia:

Will the Minister of Commerce and
Industry be pleased to lay a state
ment on the Table showing

(a) the number of textile mills
which served notices of closure during
tht year 1957 and 1958 respectively,

(b) the names of textile mills which
remained closed during the same
period,

(c) the total number of working
days lost and the extent of loss m
production as a result of closure of
textile mills in 1957 and 1958,

(d) the names of the textile mills
which reopened after intervention by
Government during the above penod,

(c) tht names of textile mills
which have been taken over or are
proposed to be taken over by the
State Governments, and

(f) the other steps contemplated
to reopen the mills which are closed
at present7

The Minister of Commerce (Shri
Kaungo>- (a) to (f) A state
ment is laid on the Table of the
House [See Appendix I, annexure
No 104]

Shri Keshava* May I know the main
reasons for the extensive stoppage of
these mills7

Shri Kanuago: The reasons are well
known to the House, at any rate.
Generally, out of 470 establishments 20 
to 25 mills remain closed for various
reasons In the last two years there
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have been slightly heavier closures
because o f the depression m the trade

Shri Keshava: Is it a fact that the
workers of the Supn Silk Mills, Chm- 
napatnam, Mysore, made proposals to
this Ministry that the Mills should be
re-opened even by appropriating the
accumulated provident fund of workers
to the extent of Rs 2 lakhs, if so, may
I know what is the result of that repre
sentation’

Shri Kanungo: As far as I know the
mills are under liquidation proceedings
No such proposal has been received by
Government

Shri Ajit Singh Sarhadi May I know
if the Government has got any plan
whereby these periodical closures of
textile mills should not take place and
Government should take over manage
ment wherever possible

Shn Kanungo: As the statement will
show, State Governments in various
places have taken o\er the manage
ment m certain cases But thcic are
cases where it is not worthwhile run
ning them The condition of the
machinery and the condition of the
company may be so bad that it may not
be possible to run it

Shri S M. Banerjee* From the state
ment it is found that in 1957 the
Kanpui Cotton Mills Kanpur closed,
and in 1058 another mill, the Atherton
West Mills Limited, Kanpur, closed
May I know what is happ ning to
these, whether Ihe investigation com
mittee appointed to go into thc h o ik 
ing of the Atherton West Mills has
finalised its repoit and whether Gov
ernment is taking iinal action to take
over this mill as well as the Kanpur
Cotton Mills’

Shri Kanungo* The investigation is 
continuing at the moment

Shri S. M Banerjee: My question has
not been answered In regard to the
Atherton West Mills, investigation was
going on and he says it has not been
completed The Kanpur Cotton Mills
has been closed and 4,000 workers have
not been paid even their retrenchment

compensation I want to know what
is happening to this mill, whether the
U P Government is taking over this
mill

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastrl):
Thc enquiry of Atherton Mills has
been completed We have not received
the report so far, but as far as I know,
the general opinion is that the Ather
ton Mill can be run economically, but
the U P Government will have to take
it up if they so desire, and I have been
of course not officially but unofficially
informed that the U P Government is
prepared to take over that mill when
the report has been finally scrutinised
by them

Shri S M. Banerjee* What about
Kanpur Cotton Mills’

Shn Lai Bahadur Shastri. The Kan
pur Cotton Mill is in an extremely bad
condition and perhaps it is one of
those mills which should definitely be
set apped
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Shri Joachim Alva: There are four
mills stated to be taken over by the
State Governments, two by the Gov
ernment of Bombay and two by the
Kerala Government. May I know
whether it is the intention of Govern
ment to help the lame dogs over the
stile or to offer them to the owners
after the Government has run them
well?

Shri Kanungo: These mills are being
run by the various Governments more
or less as unemployment relief
schemcs, and all the mills are under
court proceedings. So, when the court
proceedings are finished, that is the
stage to consider it.

Shri Raghunath Singh: It appears
that two mills have been taken over
by the Bombay Government and two
by the red Government, the Kernla
Government. May I know whether
the mills taken over by the Kerala
Government are running at a loss or a 
profit?

Shri Kanungo: As I said, they are
running! as unemployment benefit
schemes, and {hoy are not running
into heavy losses; that is all I can
say.

Shri Basappa: May I know the
number of people rendered unemploy
ed because of the closure of these
mills?

Shri Kanungo: That is in the state
ment.

Shri Sonavanc: The hon. Minister
has '.stated that trade depression is the
cause o f closure. Some mills have
closed while others are running.
Therefore, I want to know what steps
Government want to take to run these
closed mills if their demands are legi
timate and bona fide.

Mr. Speaker: All this is assumed
that it would be all right. A specific
question ought to be put.

Shri Lai Bahadur Shastri: As my
colleague just now said, out of 470 
mills there are about 34 mills which
are closed, and they are closed on
account of different reasons. Firstly,

some of them have become old
and they have not got the finances to
replace their machinery. If they want
to modernise and rehabilitate their
mills, Government is prepared to give
them loans, and the National Industrial
Development Coiporation has been
giving loans for that purpose, but we
do not give money for working capital.
We do give for modernisation and
rehabilitation.

The second thing is that many of
them are fighting among themselves.
There arc internal disputes and cases
are going on in the courts, and many of
them are under liquidation. So, it is 
not possible for us to intervene in each
and every matter, but I must say that
through the machinery of the Textile
Commissioner’s Office, where we have
got a survey team, we are making
investigations into a number of mills
and where it is found that they can
be run economically, we will certainly
try to help as much as we can.

Mr. Speaker: Shri Goray.
Raja Mahendra Pratap: Our socialist

pattern of Government should be very
grateful for the lockouts because here
is a very good chance . . .

Mr. Speaker: Order, order. I have
called Shri Goray. The hon. Member
must have an ear for me.

Shri Goray: In view of the fact that
such a large number of mills have
closed down, does not the Govern
ment think that the time has come
when they should have a general
policy evolved about these things?

Shri Lai Bahadur Shastri: General
policy regarding what?

Shri Goray: Taking over or manag
ing these mills or handing them over
to the workers.

Shri Lai Bahadur Shastri: It is not
possible. As I said, we cannot take
over each and every mill. In regard
to those mills which are to be scrap
ped, Shri Gorary will himself ask a
question later on as to why a mill
which is being run by Government is
account of different reasons. Firstly,
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private mills. We are not expected 
to take over each and every one o f 
them, but as 1 said, I have advised 
the Textile Commissioner to go into 
each and every case. We have slight
ly to strengthen our survey organisa
tion. It has been a small organisation 
so far, but if we want to survey all 
the mills, which are about 34 in num
ber, it will have to be strengthened. 
So, an enquiry will be made and in 
case we find that out of the 34 mills, 
say 20 can be run, we will see that 
the State Governments either take 
them over, or we shall think out 
some other ways and means of run
ning them But recently 18 mills 
have been reopened, I might inform 
the hon. Member.

Baja Mahendra Pratap: Our socia
list pattern of Government should be 
very glad that there are lock-outs 
because in such cases they can hand 
over the mills to the workers and try 
whether they can work the mills or 
not Can we not hand over the mills 
to the workers and see whether they 
can manage the mills or not7

Mr. Speaker: Without capital7

The hon Member makes the sug
gestion that wherever there have 
been lockouts or strikes or internal 
disputes among the persons concern
ed, in view of the socialist pattern of 
society, even this sector must be taken 
up one after the oth'pr That is the 
suggestion

Shri Lai Bahadur Shastri: These
proposals can be considered, but I 
might inform the hon Member that 
in the case of two mills whrre the 
workers wanted to reduce their 
■vages so that the mills could be run 
economically, the unions of the work
ers, the Central union or the State 
union, lodged a strong protest and 
they said that m no case should the 
workers reduce their wages So, the 
hon. Member will realise that in the 
circumstances we cannot do anything, 
because the organised bodies do not 
like that the workers may run their 
mills by reducing their wages or by 
taking steps which may in some re*-

pects reduce the earnings o f the work
ers.
Price Page Schedule for Newspapers

+
f  Shri Bam Kriahaa:

•370. Shri Bhakt Darsh&n:
Shri D. C. Shanoa:

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the reply given to Starred Ques
tion No. 994 on the 16th December, 
1958 and state:

(a) whether a final decision regard
ing the enforcement of the price page 
schedule for newspapers has since 
been taken; and

(b ) it  so, the details thereof?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b) A  decision in regard to the in
troduction of a price page schedule is 
expected to be taken soon.

Shri Ram Krishan: In reply to the 
same question earlier, the hon. Minis
ter said that he was waiting lor the 
award of the Working Journalists 
Wage Committee May I know whe
ther the Government has received 
that award7

Dr. Keskar: As the hon Member 
knows, thr> Ministry of Labour in their 
reply rugaiding the question of the 
Wdjj* Committee’*. award have said 
that'Jt is being finalised 1 hope also 
that after the finahsatinn and publica
tion of that award, we will be able to 
finalise this also very soon

Shri D. C Sharma: May I know 
whether any meetings have been held 
between the woiking journalists, the 
newspaper propnetors and the Gov
ernment, in order to finalise this 
decision7

Dr. Keskar: The working journa
lists are not concerned in this question 
here. As far as newspaper interests 
are concerned, they have been con
sulted, but as I said in reply to a 
question earlier, before any final 
decision is taken, the draft prepared
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will be submitted to all the news
papers, and their opinions invited, if 
they so desire, and then only a final 
•decision will be taken.

•ft *F
v t  ^  g t ; s t  ^  frf*w »  t t  

*rt<fkJ?H5#hr 
$  ft? *sr % #  cEftsr (*fr) fsr*hr
f t a i T  3rrt*nr, ?fr A  ^ r r  j  ft? w r  
(^pr) «rw w t  R fnm r $  ?

IT® ySFT W
*fr R̂g ^  §  13  *  3 *  

>fr ^  «n f% *fn^r «mr 5 f t  
% *n% ^  •r̂ t 5  Pp ^sft ^at sro 

T T  IP T H - % O T  *TpT I 5 W R T  ^  
* f l r  *T5rt «Ft ^ » t t  tT ^ r  ^  n ftr  *r? 
A  ^ T T  g  ftp w t  ^ s r qSfit «PT ? ? R T T  
*RTT ifTTftw $  ?

Shri Joachim Alva: Is the hon.
Minister aware that the opposition 
comes from the main groups of news- 
paper-owners, and m the mam group, 
there are two, at least one from which, 
an ex-propnetor, is in a criminal case, 
and the son of another proprietor is 
reported, from a question put yester
day, to have been caught in a customs 
cast*7 I want to know m whose in
terest the pnee-page schedule is held 
up Is it in the interests of these two 
big n< wspapei -ownc 1 s who are known 
to pa'-'i on newsprint to the black- 
market or in the interests of the 
smaller newspaper-ownersv

Dr. Keskar: It is not being held up 
m the interests of anybody, but we are 
considering the question in general 
public interest as to when it should 
be promulgated I would like to 
draw the attention of the House to this 
that this question is from the consti
tutional and legal point of view a very 
important one, and we have to be very 
sure that any decision that we take 
is correct and proper and justified so 
that if, as it is likely, it might go to 
the courts, the decision will be upheld.

Shri Am t  Harvanl: May I know

whether Government are aware that 
the management o f Am rii BoMT 
Patrtka and the management o f 
Bombay Chronicle have closed down 
before Government have taken any 
decision, and if so, what action Gov
ernment are taking in this connection?

I>r. Keskar: I am quite aware of 
their closing down, but this question* 
is concerned more with the wage 
committee’s award and not with the 
question which we are discussing here 
just now.

Shri Blmai Ghoae: Amrit Bazar
Patrika has not closed down.

Some Hon. Members: XI ia Amrit
Patrika.

Mr, Speaker: Let there be no mis
take about this. It is not Amrit 
Bazar Patrtka, but it is Am nt Patrika.

tost • *n*nfrr
% ......................

Shri Ansar Harvanl: It is Amrit
Bazar Patrika of Allahabad.

Shri Raghunath Singh: The Allaha
bad edition has closed down.

Mr. Speaker: As to whatever is said 
hi'rt, when once it appears in any 
paper, the mischief that is done can
not be easily remedied, and, there
fore, let hon Members be very pre- 
ci'ie when they put their questions. 
Originally, the hon Member put the 
question with respect to Amrit Bazar 
Patrika, wherever it might be issued 
from Now, he is confining himself 
to the Allahabad edition; he must 
ha^e done so even earlier, for, putting 
a question of that kind creates dis
turbance m the country at large.

Shri Raghunath Singh: That is «T«n 
published from Allahabad. One edition 
of the Amnt Bazar Patrika is pub
lished from Allahabad.

Mr. Speaker: That is all right But 
has that closed down?

Shri Bagfemurih Singh: It hag
ed down.
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Dr. Keskar: The Allahabad edition 
lias closed down.

Shri Bimal Ghow: Amnt  Bazar
Patrika has not  closed  down  at
Allahabad, but it is not being per
mitted to be published  There is a
difference between the two.

?w?r toh • sparer Fftor, *rm 

5TR ̂ tt firm- «it i

WWWT HjjkH A  Tt jftTT
 ̂ j? i

»ft W  T5PT  sftrn̂T Wmfa

*Wt sft srafa fTwi ̂ fr

TT 5ft SÎT f ZfiT 5T3T 

cPT WhI 5TRFTT '>! «? ̂T «nr̂T̂T M̂l'M ̂ 

Tt #<pt sftrfo Tt fafre vn armt i 
wt  % ̂tr $ ̂   ?rrt t fr 

art ?RT 5Tt  <TT% *ft»T £1

TSTTRt Tt 5fr  r̂ffTfcT t T̂Tt

fawfcl % q?77 ft 1?T gTSRT $ Tiff 
T̂T T33T ̂11 ?rrfT  T'T fTTT ?T fw

«TT ?T%  3»T % TTM *T ?T5̂T 5FTPT

5TR I 5ft A STRUTT ̂TgrTT f. fr 53% 

»rr̂ ̂ wt ffrt war ts*t ssr arm 

<nfr 5»t crc? tt 5T¥̂r * q̂r qm 7 

¥To THTT • «ft T̂*T  srâT 

■dial   ̂̂  *+**n<i) Tt RhIc T wH % 

qffr ̂  *r«H*te % tarn A t vfaff

A TTT fw  3fT  t ^ ?n*,*r

«rar  fafôaY tt f̂ n *tk <rt
«M»̂l ST®B[T t̂HT I

«ft Tusmr  : ?tht «pfr A 

ws t i

«7o TffTT :  Tt *TT̂T | I

Mr. Speaker: If any Minister is here 
who is in a position to give informa
tion to the House on a mixed question 
like this, he may  also  intervene 
There is no harm. I believe all hon 
Ministers are hearing what is passing 
in thiB House.

Medical Benefits to Welkers’ 
Families

*873. Shri T. B. Vittal Rao: Will the 
Minister of Labour and Employment
pe pleased to refer to the reply given 
to Starred Question No. 1230 on the 
}9th December, 1958 and state:

(a) whether the State Governments 
()f Bombay, West Bengal and Madras 
pave agreed to the suggestion  that 
the medical benefits to the  insured 
vvorkeis* families should be extended 
during 1959, and

(b) if so, whether the extension will 
pe enforced simultaneously in Bom- 
pay, Calcutta and Madras’

The  Deputy  Minister of Labour
YStari Kmh Kttn Va'; "I’m? tjtJvernnierfts 
of Bombay and Madras have agreed 
to extension of medical care to insur
ed  woikcis’  families  during  1959. 
The matter is being pursued with the 
West Bengal Government who have 
*iot so far taken a final decision

(b; No

Shri T. B. Vittal Rao: May I know 
the grounds stated by the West Ben
gal Government in their reply to the 
Central Government, for not extend
ing it during 1959’

Shri Abid Ali:  They feel  that
arrangements for hospitalisation also> 
should bc< made*  available  before 
families aie rovried  As, that would 
not be possible at present, they feel 
that families should not be covered 
for the time being

Shri T. B Vittal Rao: May I know 
whether the corporation is taking up 
construction  of  hospitals  both  at 
Madras and at Calcutta, and if  sor 
when the construction of these hos
pitals will begin’

Shri Abid Ali: Not to cover the 
families

Shri T. B. Vittal Rao: There is ft 
£um of Rs 13 crores as balance with 
thc corporation.  The Study  Group 
which was appointed to into the ques
tion of social security has  already 
Strongly  recommended  that  the
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•scheme should be extended to the 
f&imlies In view of that recom
mendation, may I know what the 
trouble is9

Shri Abid All: Out of this sum of 
Rs 13 crores, Rs 11 crores have al
ready been earmarked for hospital 
arrangements for injured persons, not 
for their families, families have al
ready been covered in some of the 
States In the other States also, they 
will be covered during the current 
year Most of the States will cover 
families of the insuied persons dur
ing the current yeai With regaid to 
the West Bengal Government, as I 
have stated, we are pursuing the mat
ter with thorn, and I hope thov will 
also rover the families

Shri S M. Banerjee: The Em
ployees, State Insurance Scheme was 
also implemented in Kanpur May I 
know whether the U P  Government 
have accepted this suggestion to ex
tend this benefit to the families, and 
if not, the* leasons thercfoi'

Shri Abid Ali: They have accept
ed thii suggestion

Shri T. B. Vittal Kao: The hon
Minister staled that it has been ex
tended to the families in some States 
But, as far as we know, it is only m 
one State, and that too in only one 
city, namely Bangalore, where it has 
been extended to cover the families 
May I know the names of the States 
that have alread> extended it to the 
families’

Shri Abid Ali: The names of those 
States are- Mysore, Assam, Bihar, 
Punjab and Madhya Pradesh

Shri S. M. Banerjee: The hon. 
Minister stated that U P had accept
ed this suggestion, but U P has not 
been mentioned in this list

Shri Sonavane: May I know
whether the doctors who are treat
ing these workers have been asked 
only to give certain medicines and in
jections and not others which are 
costlier?

Shri Abid Ali: Yes; costlier me
dicine has to be prescribed by specia
lists

Shri T. B. Vittal Rao: The Em
ployees State Insurance Scheme has 
covered only 13 lakhs of workers as 
against 22 lakhs to be covered May 
I know when the remaining will be 
covered’

Shri Abid Ali: During the current
year

Manufacture of Machinery for Sugar 
Industry
+

[■ Shri Nagi Reddy:
I Shrimati Parvathi Krishnan:
| Shri Tndib Kumar 

374.  ̂ Chaudhuri:
| Dr. Ram Subhag Singh:
I Shri Ram Krishan:
[  Shri Bibhuti Mishra:

Will the Mim->1ei of Commerce and 
Industry be pleased to refer to the 
r(pl> given to Starred Question No. 
404 011 the 22nd August, 1958 and 
state

(a) the estimated amount of foreign 
exchange requited in regard to the 
manufactuie of marhmeiy for sugar 
mdu^tiy,

(b) the anangements made to pro
cure the requisite foreign exchange, 
and

(c) the progress made so far in 
setting up the mdustiy for the manu
facture of machinery for sugar in
dustry’

The Minister of Industry (Shri 
Manubhai Shah): (a) In addition
to the foreign exchange allotments 
made to the firms engaged m the 
manufacture of sugar mill machinery 
items., foreign exchange to the extent 
of Rs 70 lakhs approximately is re
quired for the import of capital 
equipment by the firms licensed for 
the manufacture of complete sugar 
plants Besides, foreign exchange to 
the extent of Rs 20/25 lakhs is esti
mated to be required for components 
and raw materials for a plant of a
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crushing capacity of 1000-1250 tana 
per day.

(b ) To meet the requirements of 
imported capital equipment by the 
manufacturers of complete plants and 
for meeting the present demand for 
12 complete sugar plants from the 
licensed sugar factories, it is proposed 
to release foreign exchange in the 
following manner:—

1959-60 Rs. 70 lakhs
1960-61 Rs. 50 lakhs
1961-62 Rs. 150 lakhs
1962-63 Balance

(c) Arrangements have been made 
to enable the firms licensed for the 
manufacture ol complete sugar, plants 
to gear up their factories to produce 
and supply 4 complete sugar plants 
before the 1st January 1961, and the 
remaining 8 plants for operation be
fore the crushing season of 1961-62 
Thereafter, these firms are expected 
to be in a position to manufacture 
and deliver about 8 complete sugar 
plants every year

Shri Trldlb Kumar Chaudhuri:
May I know the names of the firms 
to which this foreign exchange has 
been granted, and whether it is a 
fact that all these firms have pooled 
their resources and formed themselves 
into a synd’cate or tiust for the pur
poses for which this foreign exchange 
has been granted

Shri Manubhai Shah: Theie are
six firms namely Messrs Walchand- 
nagar Industries, Bombay, Messrs. 
New India Development Corporation, 
Pimpri, Messrs K C P L td , Madras, 
Messrs Texmaco, Belghuna, Messrs 
Indian Sugar and General Engineer
ing Corporation, Yamunanagar, and 
Messrs Binny Engineering Works, 
Madras For the purpose of the de
livery of these twelve plants, 11 to 
the co-operatives and one to the Bist 
Industrial Corporation, they have 
formed themselves into a temporary

consortium, and they will pool all 
their resources together.

Shri Tridib Kumar Chaodhari: May
I know whether the plants that will 
be set up for the manufacture of 
complete sugar plants would be locat
ed in one place or in different places?

Shri Manubhai Shah: The plants 
which are to be supplied are four in 
Andhra Pradesh, two in Bombay, one 
in Mysore and one in Orissa, two in 
Punjab and two in U.P. They will 
be manufacturing the plants—those
6 factories.

Shri Jfaipal Singh: What will be 
the indigenous content of the sugar 
machinery to be manufactured by 
*ftiese “two consortia anh 'ey Wmft t m e  
may we expect that 100 per cent 
manufacture here will be possible?

Shri Manubhai Shah: This con
sortium method has enabled us to 
make 80—85 per cent in India and 
by the next two years when these 12 
plants will be delivered, it is ex
pected that 90 per cent of sugar 
machinery will be made in the coun
try

Shri Ram Krishan: May I know 
wht thor anv amount of foreign ex
change has been given to these firms 
so far’

Sim Manubhai Shah: Yes, about
Rs ?0 lakhs pi'r facloiy is being al
located for this

Shri Goray: Is it 11110 that some
of the machinery that was manu
factured in Madrag and supplied to the 
co-opc rative sugai f r,i tori -b in Maha
rashtra pioved defntiv and if so, 
what steps Government are takmg to 
see that the machinery turned out is 
up to standard?

Shri Manubhai Shah: Generally
the manufacture of machinery has 
been very satisfactory. This might 
have happened; sometimes it hap
pens even in the case o f forelgn- 
lmported materials that a tew things
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are not exactly according to specifica
tions In all such cases, local rectific
ation takes place And the contract 
stipulates the performance guarantee

Shri Nagi Reddy: In view of the 
fact that the complete machinery is 
not being produced by this consortium, 
may I know whether these 11 factories 
which are yet to establish their fac
tories have been allotted the remain
ing amount of foreign exchange so 
that by the time this machinery is pro
duced in India, the machinery neces
sary from the foreign countries can be 
got here’

Shri Manubhai Shah: The whole idea 
is of a turn-key job Squarely the 
responsibility for the performance and 
delivery has been placed on the con
sortium So the hon House can be 
assured that everything will be 
dPlivered in time and release will be 
made to the consortium and the 
individual factories, and they will be 
installed according to schedule

Shri Thirnmala Rao: May I know if 
this consortium or the individual 
factories comprising it have got the 
necossary technical personnel under 
their employment, and also previous 
experience’

Shri Manubhai Shah Yes More than 
sufficient technical personnel are 
there Thev have been delivering in 
the pi>>t also a very large portion of 
sug<tr maihincry

Shri Nagi Reddy. In view of the fact 
that we have now decided to produce 
machinery in our country, has any 
decision been taken as to the number 
of factories that will be established 
this year in the co-operative sector, 
and has any priority been allotted to 
these factories’

Shri Manubhai Shah: Yes, four 
factories will be delivered in the first 
instance, that is, before the crushing 
season next year They are two in 
Andhra, one m Mysore and one in 
Maharashtra The other eight will be 
delivered before the crushing season 
o f  1861.

Shri T. B. Vittel Rao: It was stated
during a half-an-hour discussion last 
session that no co-operative sugar 
factory will get this foreign exchange 
for setting up of a co-operative sugar 
factory But I find that a co-opera
tive sugar factory has recently been 
opened in U P  May I know if there 
has been any revision in policy7

Shri Shah: No, that is what
has recently been opened by the Prime 
Minister As the House is aware, the 
policy has been to license and also 
facilitate the establishment of both 
co-operative sugar factories as well as 
pnvately-owned factories It is one of 
those 27 which have gone into pro
duction

Shri Jadhav: When were these firms 
licensed and what is the progress 
attained so far’

Shri Manubhai Shah: Licence for 
regular manufacture has been given 
in the last two years But this con
sortium idea has been finalised only 
three months ago The progress is 
quite satisfactory and it has enabled 
this country to produce 80 per cent 
sugar plant m India in the next two 
years

Raja Mahendra Pratap With my 
experience of technical institutes, I 
can ask whether Government has any 
policy to ask these institutions to 
manufacture these machines It is 
quiU possible I have my school, my 
technical college, and there we can 
manufacture some machines, if only it 
is Government’s policy

Shri Manubhai Shah* As the hon 
Member has evinced very great 
interest, I may inform the House that 
when the International Sugar Confer
ence was held here two years ago and 
the Hawaian delegation went to see a 
sugar machinery, manfactunng machi
nery and sugar manufacturing factory, 
in Maharashtra, they wrote their 
opinion that uptil now, we were 
feeling that Hawai has to teach many 
other countries in sugar manufacture 
and sugar machinery manufacture. 
But after seeing this factory in Maha
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rashtra, we think that, Hawai has also* 
to learn much from India Therefore, 
it is a great credit to the technical 
men of this country that the entire 
sugar plant is being made with greater 
performance guarantee and greater 
performance efficiency than some many 
other countries m the world

Shri B. K. Gaikwad: What is the rate 
o f interest charged by Government to 
these factories7

Shri Manubhai Shah: The co-opera- 
tive factories get the money from the 
Industrial Finance Corporation of India 
under their normal rules and regula
tions and other rates of interest on 
loans have been specified from time to 
time
Documentary on the Life of Tagore 

+
J  Shri S. M. Banerjee*

' \  Shri D. C. Sharma:
Will the Minister of Information and 

Broadcasting be pleased to state
fa) what progress has been made 

in producing a documentary film on 
the life of Shri Rabindra Nath Tagoif’ 
on the occasion of his Centenary 
Celebrations, and

(b) whether any Committee has 
been appointed for this purpose7

The Parliamentary Secretary to the 
Minister of Information and Broadcast
ing (Shri A. C. Joshi): (a) The Films 
Division is shortly concluding an 
agreement with a well-known producer 
for the production of the film

(b) Yes, Sir
Shri S. M Banerjee: May I know 

the composition of the Committee, that 
is, who are the members7

Shri A. €  Joshi: Shri Amal Horn, 
Ex-Director of Public Relations, 
D V C , Calcutta, Shri Bimalchandra 
Smha; and Dr Satyendra Nath Bose

Shri S. M. Banerjee: May I know 
whether Shantiniketan has been con
sulted in tins connection7 Also, what 
as ttie name of the producer.

The Ministar of Information a t  
Broadcasting (Or. Keskar): This is 
only a working committee to help the 
producer There is a much larger 
committee in which important people 
from Shantiniketan are also included 
The name of the producer is Shri 
Satyajit Ray 

Shri D. C. Sharma: What is going 
to be the possible cost of this film, 
and when will it be available7

Dr. Keskar: It is not possible at this, 
stage to say about thi cost Details 
are being worked out and then only 
will we be able to say approximately 
how much it will cost We hopr to 
have the film iiady by the end of 
next year in readiness for the celebra
tions that will take place in 1961

sft *W5t 3  JTS aim'll •'tifcfli
f^ r %=T?T «T«TiMT *T «f'HMl

gmrnr W V  5f*t t o t o  $
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V Vp % ^ «TTM spt
f^rr f% fnm p" *T'rr
^rn : sfr TnpFT o t r  f^nrr
iprr «tt, % smNp ^  srft *r s*r

w r •smr?r f f  t  ’
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ft̂ TT I  fV 5T*TT̂ ^T % srf$*P far  ̂ # 
r̂t Tt^nnr r w r  «pt

»Rr «TT ^ ir^T e:o t̂Jr»TR JTfeTT
jft ?nr cr*P 4  arm r
f  Pp **rr & vt ^ t t  *fr *rfir 
^  ?fr?raT 3rw«fr 9

»ft wTfirr w ft  : ? ? est«. ffr
S U  ^  «r i ^ r ^ s r r r  s.e ?rk 

»w Pjr- n % «;o qrrr »r̂
5  wtr ?«. ' ^ ,€- VT f T  RIX 
^  r m  f t  >r̂  i

*ft T O  »SR • fieRTnr ®pJT5 #  
ftr<Brf7ST >̂i «rr fa %nft %5r • 
far^r^ sp*r *r *;q  cr,- q; xj ^-t- 
*r=rar *TT'Tr r̂rrr ^nrr̂  t  tr^tt 

f  fa  ; t t  u^ptp 
^ Pf«T  ̂ ?<f fTTT «ITC f r*r# 8RJT 
5?r?F«n spr 9

«ft •rrftw wflr t*rr fa  4  t  «nr
fa?rr ? € .  apT  ̂?y ^  — gr »w t 
sfaT o Ptt T.’ T̂ r «*mr h s/̂ rprr vt 
■srŵ r i

Shri D. C. Sharma: May I know if
any attention is being paid to un
employment in the rural areas, and if 
so, whether any employment ex
changes will be opened in those areas?

Shri Abid All: People from rural 
areas also get registered at these em
ployment exchanges. There is no pro
posal of going beyond the district 
headquarters Of course, at some 
place*; we have got employment ex
changes where employment-seekers 
are available in large numbers or 
where there is an industry But at 
present it is not proposed to go into 
the rural areas

Shri Panigrahi: There was a pro
gramme to open Youth Employment 
Services m different parts o f the 
country. May I know how many such
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Services have been opened and the 
names of the different States where 
they are opened and the services they 
have rendered «o far?

Shri Abid All: About this we have 
been issuing from time to time cir
culars About 50 pamphlets have 
been printed and 24 are in print If 
hon. Members are interested, I can 
give them.

Shri Panigrahi: I wanted to know 
how many Youth Employment Services 
have been opened along with Em
ployment Exchanges, and not the 
pamphlets

Shri Abtd All: This department has 
taken up the work of about 50,000 
Youth Employment Services and Em
ployment Counselling, and 60,000 per
sons have been benefited in groups 
and 1,300 individuals 

+

'  ■w*

w r  swpr srttt ftt

v tn  f r  ‘fifaKFH ^
?r

faspr ^  ttpst jt srr ^  ^ ?

(«ftwwr w ftwr) .*

*ts spfarft
TO, ^ ff  MlPHKIW T̂Praf
*TTt £  |

An Hon. Member: Also m English.

Shri Sadath Ali Khan: Since change 
o f regime m Pakistan on the 7th 
October, 1958 1,111 Hindus have
migrated to India from East Pakistan 
upto the end of the first fortnight of 
January, 1959.

Shri Raghunath Singh: What is the 
trend at present?

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlal
Nehra): There are very few people 
coming now. It is obvious that the 
rate as shown by these figures is a 
low rate.

«ft t y iw  Ri g : w t
^  enfVRTR *  w ,
*5  V «n*RT ’STT̂ TT fj ?

*TPr t  vTPR TSST IT 
’R nt f w  oiw.it »

Shrimati *Renu Chakravartty: 1
would like to know what is the num
ber of those who have been applying 
for migration certificates in this 
period, not the ones who have actually 
migrated I want to know whether 
there is a long waiting list and, if so, 
the numbrr

Shri Jawaharlal Nehru: The hon. 
Member presumably mean; in Pakis
tan I cannot give that figure now; 
but, I do not think I will be able to 
give it even later bccause only some 
estimate can be got from them A  
number of people are trying, but 
when it is checked up, many are 
found not to qualify at all by the rules 
laid flown, and, then, ultimately some 
are left Whether any are waiting 
from that lot, I cannot know. Prob
ably, my colleague will be able to say.

Shri Sadath Ali Khan: The number 
of applications from intending emi
grants from East Pakistan for the 
grant of migration certificates receiv
ed by our Mission at Dacca during the 
period from 1st October, 1958 to 31st 
January, 1959, however, works out to- 
1,088 as agaimt 957 during the pre
ceding four months, June to Septem
ber, 1958. The increase noticed is, 
however, negligible

Shri Hem Barua: May I know whe
ther it is a fact that Hindus who were 
migrating from East Pakistan after 
the setting up of military rule there 
9nd also those who have come on
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temporary passes are not allowed to 
carry with them their valuables like 
ornaments o f daily use, wrist watches 
and lountain pens? If so, is this 
being enquired into?

Star! Sadath All Khan; I would like 
to have notice for this. I do not 
know what they are allowed to carry 
and what not.

Shrimati Renn Chakravartty: Is it
a fact that those who have been apply- 
lying for visas they are finding it 
very difficult to get visas and that 
they have to wait for a very long 
time* May I know whether this mat
ter has been taken up with the East 
Pakistan Government?

Shri Jawaharlal Nehru: Visas are 
uat. hv the. East. Pakistan. Gov
ernment. If they come to India visas 
are given by the representatives of 
our Government.

Shri Hem Barua: In view of what 
the Parliament Secretary has said 
that he wants notice for answering 
whether people are allowed to carry 
with them ornaments, wrist watches 
and fountain pens etc, may I request 
the hon Prime Minister to make a 
statement in this House on this after 
enqumng into it’  It is a very im
portant matter.

•

Shri Jawaharlal Nehru: It is in no
sense, Sir, important enough for me 
to make a statement about

Mr. Speaker: The hon Member
may put a question and we will see

Two-seater Scooters
*382. Shri Naval Prabhakar: Will

the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that two- 
seater scooters are not available at 
scheduled tariff rate m Delhi; and

(b) if so, the steps taken or pro
posed to be taken by Government in 
this respect?

The Minister 6f  Industry (Shri 
Manubhai Shah): (a) No such com

plaints have been received by Govern
ment.

(b) There are some difficulties 
being experienced because of shortage 
of foreign exchange for import o f 
compdnents and Government are try
ing to allot as much foreign exchange 
to thiP industry as is possible under 
the circumstances.

% farpprtr % fa r  
*tn * * *  | ?

•ft : *  *  >n»r(*Y)
* siflFrT | ft? o tit  *riftrer $
fsp frr  farasft 3 U K T

it 3TT ^  ft
f t  3TW I

art m m nr: w arr̂ TT ^  sr
g ft, 'TT '>ft ^ rf )̂
f*r5r̂  r w  f*ra vrr v* Tft
% f t s r f f a r  ^  q r  $  m g  f t  ’

5TT|f . TTCT ?ft

^  V ’ TFT (% ) %
if^T t  fo  5FT % q

*  f t f  t  »
ijppfR *r *-«f <. m&t ^ «mr vt$
frrf 1 5ft 3% t o  t  5*  t o  
qT; q ftr  ft? W  ft>3T 3JT

t  I

%  ^  ^  8 f ?f t  art € rct
impr Sr vtpt to 5> ^  '•n'Hi r̂nsjn"

3 ?
**pnf wn$ • «n

£ ts*  * *  t  w t  ft? 'sr^r Jfft
1 1  Srftwr f r o f r  sra r ^ t t  * r

^  ?  I
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H iaduU a Mh Um  Tnob (Private) 
Limited

*383. Shri Morarka: Will the Minis
ter of Commerce and Industry be 
pleased to state

(a) whether the production in the 
Hindustan Machine Tools (Private) 
Xitd, has recently increased,

(b) whether the present production 
is more than the internal demand, and

(c) whether any effort has been 
made to export these machine tools9

The Minister of Industry (Shri 
IManubhai Shah): (a) Yes, Sir

(b) The total production of all types 
-of machine tools by the Hindustan 
Machine Tools lAd, not -at present 
sufficient to cope with the total demand 
lor these machines in the country, 
though the present demand for the 
high precision lathes made by the 
factory does not appear to be as large 
as its present production

(c) It is the general policy of Gov
ernment to encourage exports and 
Hindustan Machine Tools Ltd, has 
been advised to continue efforts in 
this direction

Shn Morarka It is mentioned in 
the statement that the present demand 
for high precision lathes made by *he 
factory does not appear to be a* much 
as its present production May I know 
what is the present production and 
what is the demand9

Shri Manubhai Shah: For the differ
ent machines there are different 
demands But, for the H-22 lathes, 
which is the major product there is 
not as much demand as is the rated 
capacity Therefore, we are trying to 
diversify production, taking up drill
ing machines, grinders and others

Shri Morarka. My question was, 
what is the present production and 
what is the present demand

Shri Manubhai Shah: The present
production is about 434 for ten months 

•of 1958-59 and the demand is all un

certain because there is no regular 
machinery to measure the demand in 
the vast country. But, as I said, from 
the fact that further sales are not 
taking place o f H-22, that shows that 
there is not that much demand

Shri Morarka: May I know the total 
number of lathes produced so far*

Shri Manubhai Shah: So far, it is
about 666

Shri Morarka: Is it not a fact that, 
recently, when the Duke of Edinburgh 
Visited this factory, they performed 
the delivery ceremony of the 1000th 
lathe whereas our production has been 
only 500 and odd9

Shri Manubhai Shah: That was the 
1000th machine produced by them 
There has been some misunderstand
ing on this It is not H-22 lathe 
because there is the other lathe, 
there is the 8i inches swing lathe, 
milling machines, and all that sort 
Of thine The position is this During 
the last month, January, 1959, the 
tactoiy has broken all records The 
Scheduled number of 33 machines per 
month as the rated capacity to be 
achieved by 1960-61, has been trebled 
and 100 machines has been produced 
by this factory m January

Shri Joachim Alva* The hon Minis
ter is aware that a fjroup of American 
Mac him Tool Manufacturers visited 
this fa< torv It is now reported that 
thc Amcncan manufacturers are offer
ing 7 crores of rupees to set up 
anothei factory or to buy second-hand 
lathes I want to know why this 
proposal could not be diverted to some 
Other channel rather than undo the 
Work of this factory

Shri Manubhai Shah: There is no
proposal to undo the work of the 
factory Every care has been taken 
to promote further and further the 
accelerated production of this factory 
What the hon Member has, perhaps, 
m his mind are some of the machine 
tools imported by the Railway Minis
try for specific purposes from the 
United States under the Disposal 
Scheme Those machines, they say..
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are o f different types and they are 
not likely to hurt this factory very 
much In any case, to put this indus
try on a sound basis, diversification is 
an integral part of the long-range 
programme

Shri Nath Fai: The hon Minister 
has relerred to the magnificent 
achievement of the State enterprise 
Is it not due to the fact that it is one 
of the few enterprises where workers’ 
participation has been instituted, and, 
if it is traceable to this fact, is Gov
ernment contemplating introducing 
that in other State enterprises and 
also persuading the private sector to 
do likewise9

Shri Manubhai Shah: It is a fact 
that the establishment of management 
council has worked very satisfactorily 
and to that extent our congratulations 
are due to that Council I only want 
to caution the House The results in 
this factory and m almost all the 
other public sector projects except 
Nepa had been very resounding It is 
not only due to the management 
council There have been manage
ment council, staff co-operation, etc 
and there has been guidance from the 
Government of India There have 
been various other factors Therefore 
the management council is not the 
only factor It is our intention to
gradually extend the establishment of 
management councils to other public 
sector projects and also request the 
private sector to do so The Labour 
Ministry is advising them to institute 
this thing But the programme has to 
be a phased one and not hurried up

Shri Dasappa. May I know whether 
it is not a fact that the other Minis
tries who have got to import like 
machines do not place their orders 
with the H M T and give just some 
specifications which the H M T  is not 
able to fulfil9 May I know whether 
the policy on the sales side of the 
H M T  is not very vigorous9

Shri Manubhai Shah: The sales side 
is quite vigorous The only point is 
that this is a precision tools factory 
It is not a general purpose factory of 
low grade or ungraded tools The 
388 LSD—2

demand in the country, greatly front 
the small-scale industries, is for the 
lower varieties of machine tools and 
it is being catered by the Praga tools 
and various other machine tool fac
tories m the private sector I can 
assure the House that the sales policy 
of the H M T  is as vigorous as one can 
desire it to be

Shrimatl Renu Chakravartty: In
view of the fact that the railways 
were allowed to import disposal 
machine tools from the U S A , nay 
we know whether m future all imports 
of machine tools will be properly 
scrutinised to see that every single 
one of them which can be manufac
tured and diversified in the H M T  
will not be allowed to be imported?

Shri Manubhai Shah* I have already 
explained the policy that the import 
of machine tools of all varieties and 
of every machinery is very strictly 
scrutinised But one has to remember 
that when we are short of foreign 
exchange, if by certain adjustment we 
can get something, even if we are to 
diversify and strengthen the H M T , 
it may not be wise to deny the big 
industrial productive apparatus o f the 
country the import of everything that 
we can make

Shrimatl Renu Chakravartty: This 
was disposals material

Shri C. D. Pande: It is gift Why 
not we take the gilt9

Shrimatl Renu Chakravartty; So
that we can retrench workers here9 
(Interruptions )

Mr Speaker: Hon Members ought 
not to make gesticulations There 
must be a regular, continuous, com
plete and finished question Without 
that, one piece here and one piece 
there—How is the Minister to piece 
all of them together and answer the 
question9 (Interruptions)

Shri Jaipal Singh: While the pro
duction results have recently been 
excellent, can it be said that at the 
earlier stages estimates were perhaps 
faulty9
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**ft MmkM* Shah: If one wants 
to jpo’into the vest, I can say that we 
ail  horn by  experience.  These 
gigantic projects are not just  simple
tfawgs. We have now tidied  up the
whole thing.  Practically every fac
tory, except Kepa, is showing very 
creditable results.

Shri Nath Pal: It was stated in this 
House  that  some  gift  machinery
installed in the H.M.T. has  affected 
production and is creating a crisis.

Skii Uuobbai Shah:  I explained
that matter.

Hr.  Speaker:  He  has  already
explained that.  Next question.

Nuclear Weapons Tests

*Stt. Shri D. C. Sharma:  Will the 
Prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No. 1069 on the 8th December, 1958 
and state:

(a) the stage at which the resolu
tion urging a moratorium on nuclear 
weapons tests, submitted by Britain, 
U.S.A., and other nations to the United 
Nations, is at present; and

(b) the stand taken by the Govern
ment of India in the matter?

The Parliamentary Secretary to the 
Minister of External Affairs  (Shri 
Sadath All Khan: (a) Since the resolu
tion was  adopted by the  General 
Assembly on 4th November 1958, the 
only progress known to us are the 
conferences in Geneva.  There were 
two conferences: one on the Suspen
sion of Nuclear Tests, and the other 
on Surprise Attacks. The second con
ference was adjourned before Christ
mas 1958  and has not met  again. 
According to our information, the first 
conference on Nuclear Tests is still 
meeting and some progress has been 
made. We hope that at least this con
ference will reach agreement before 
long.

(b) The Indian Delegation abstained 
from voting on this resolution.

Shri 9. C. 8Nw>»;  May I know 
why the Indian Delegation abstained 
from voting on this resolution when it 
is the policy of the Government of 
India to have such tests banned?

The Prime Minister and Minister of 
External  Affairs  <Shri  Jawaharial 
Nehru>:  The Indian Delegation had 
itself moved a resolution on this sub
ject previous to this. It was rejected. 
Thereupon this came up. This is some
what  different  and  therefore  we 
abstained. We had expressed our posi
tion clearly in the resolution we had 
ourselves moved.  In this particular 
resolution, we said we would accept 
anything which takes us further by 
agreement of the parties concerned. 
Where there was no such agreement, 

*wte, '10' vuL*irJilaa jfiinh  'air.
voting when we have put out our own 
resolution.

Shri Hem Barua: What are the basic 
differences between the resolution that 
we  tabled and the  one that  was 
adopted on which we abstained?

Shri Jawaliarlal Nehru: It runs into 
three or four pages.

Shri Hem Barua: I do not want the 
whole of it.  I want only the bâic 
difference.

Shri Jawaharial Nehru: I cannot, in 
a sentence or two explain the differ
ence. 1 have got them here and it 
will be too long if I read the whole 
thing.  I will send them to the hon. 
Member if he likes.

Indian High Commission Office, 
London

+
f Shri Supakar: 
j Shrimati lla Palchoudhurl: 

*385. J Dr' Baai SbMmC Singh:
* | Shri Kotfiyan:
I Shri Narayaaankatty Meaon: 
 ̂Shri Raghanath Staffh:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 681 on the 8th December, 
1958 regarding study team to examine
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ike staffing problem o f High Commis
sion for India in London and state:

(a) whether the study team has 
since submitted its report; and

(b) if so, whether any concrete 
measures to cut down the expenditure 
in the Indian High Commission m 
London have been suggested by thc 
team?

The Deputy Minister of External 
Affairs (Shrimatl Lakshmi Meson):
(a) and (b) The Work Study team has 
not yet submitted its final report which 
is expected m April They have sub
mitted a number of interim reports 
suggesting certain economies evaluated 
at nearly Rs 5 lakhs per annum These 
interim reports are under the consid
eration of the High Commissioner, the 
Ministry of External Affairs and the 
other Ministries concerned

Shri Sumkar: Regarding the^e in
terim reports, have any recommenda
tions of economy been given effect to 
by the Government’

Shrimatl Lakshmi Menon: Yes, Sir 
Certain recommendations were made 
and they were accepted by the High 
Commission as well as the External 
Affairs Ministry The other Ministries 
concerned are considering the matter

Shri Supakar: How much saving has 
been effected as a measure of 
economy’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): The figure is Rs 5 lakhs per 
annum. That is to say, a full year’s 
working will lead to an economy of 
Rs 5 lakhs. I am not aware as to 
what percentage of the proposal has 
been agreed to. It is hoped that it 
will be more .. (Interruptions).

Shri Jadhav rose—

Mr. Speaker: Order, order. The 
hon. Member has not tabled the ques
tion but wants to ask a supplementary 
in respect of every question.

Shri Jadhav: I have asked only one 
question.

Mr. Speaker: 1 must give prefer
ence to hon. Members who have tabled 
the question Shri Kodiyan.

Shri Kodiyan: My question has been 
covered.

| «ITO 9f5l fipTTf ^  |
fofrf «n?f wr £

*tt ?  JT*rr | f r  t  sn*r 
3TW ’

•ft ’SrailJHIFM
9TPT 5TRft *fiT ^  ĵjj<i

fW tt ^  aft |
^TT 5TTT *TTT % far $ I

«?$»*« ^ I ^  f^RT t̂?IT
| ^  Sft f̂ lTRT ^  ^  | I

Shri Jadhav: If theie is any likeli
hood of the reduction of the staff, may 
I know whether the locally-recruited 
staff will be retrenched in preference 
to Indian nationals7

Shri Jawaharlal Nehru: There is al
ways an attempt at the reduction of 
the staff Naturally, to some extent 
theie proposals are for the reduction 
of some of the staff As to what is 
to be reduced will depend upon the 
nature of the work
Very often it so happens that it is 
cheaper to have local staff there than 
to send someone from here.

Gas Supply to Calcutta 
+

{
Shri Panigrahi:
Shri Subodh Hanada:

Shri S. C. Samanta:
Shri R. C. Majhl:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether there is a proposal to 
connect Calcutta with a gas grid from 
Durgapur;

(b) whether the proposed Durgapur 
gas has been sanctioned by the Central 
Government;
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(e) whether any estimate o f expen
diture for this project has been made; 
and

(d> if so, what is the amount esti
mated to be spent?

The Minister o f Industry (Shri 
Manubhai Shah): (a) to (d). There is 
a proposal of the Government of West 
Bengal for constructing a gas grid 
from Durgapur to Calcutta; but ftnal 
decision has not yet been taken by the 
Government of India. The estimated 
expenditure of the project is about 
Rs. 315 lakhs.

Shrimati Rena Chakravartty: May
I know how this amount is going to 
be met, whether by the Government 
of India or by the West Bengal Gov
ernment or by any private under
taking?

Shri Manubhai Shah: The project
has not been approved at all, and so 
that question does not arise It is 
only after the examination of the pro
ject and all its merits and other things 
that it can be decided as to who will 
finance it and how provided the project 
Is approved

WRITTEN ANSWERS TO 
QUESTIONS

Export of Jute Goods
*S69. Shri Vidya Charan Shukla:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total Indian export earnings 
from Jute goods during the period 
1954 to 1958;

(b) whether there is a decline in the 
export of Jute goods to West Germany; 
and

(c) if so, the steps taken, to improve 
the situation?

The Minister of Commerce (Shri
Kanungo): (a) Rs. 534 3 crores during 
the period from 1954-55 to 1958-59 
(upto October 1959).

(b) There was a decline in 1956 and 
1997 as compared to 1955, but this yew

there will actually be an increase 
over the 1955 figures.

(c) In view o f the increase in ex
ports this year, this does not arise.

Indo-Chlna

*371. Shri Rameshwar Tantia: Will 
the Prime Minister be pleased to state:

(a) whether any further efforts 
have been made by the Government 
of India to end deadlock in Indo- 
China; and

(b) if so, with what results?
The Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). It is 
presumed that the Member refers to 
the deadlock over the reunification of 
Vietnam No tangible progress has 
been made towards reunification. The 
primary responsibility for the execu
tion of the Geneva Agreement rests 
with the parties to the Agreement. The 
International Commission for Supervi
sion and Control m Vietnam, under 
Indian Chairmanship, continues its 
efforts to maintain peace in the area

Shortage of Tyres
*372. Shri Osman Ali Khan: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether there is a shortage of 
tyres m the country;

(b) what is the extent of this short
age, and

(c) what measures are being adont- 
ed by Government to meet this 
shortage7

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b) So far
as Government is aware there is a 
temporary shortage and that too only 
to a small extent in one particular 
size namely a few varieties of Giant 
Tyres.

(c) Industrial licences have been 
granted for the establishment o f 3 new 
units and for expansion of the 2 exist
ing units. With the commencement o f 
production of the Dunlops factory at
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Ambattur  and  completion  of  the 
expansion scheme at M/b. Firestones 
even  this  temporary  shortage  is 
expected to disappear.
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Indian Oxygen and Acetylene 
Company

*378. Shri Muhammed Elias: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No 900 on 
the 14th August, 1957 and state.

(a) what is the total number and 
value of shares allotted to the Indian 
shareholders by the Indian Oxygen 
and Acetylene Company since August,
1957, and

(b) what is the total amount of pro
fit earned by this Company during the 
year 1957-58?

The  Minister  of  Industry  (Shri 
Manubhai Shah):  (a)  Since August
1957, 6,00,000 ordinary shares of Rs 10 
each have been offered and issued to 
the Indian public at a premium of 
Rs. 3 5 per share.

(b) The balance sheet for the year
1957-58 is, however, still to be filed 
by the Company.

Housing

*881. Shri I. Eacharan: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether any decision has been 
taken to cut down the amount pro
vided in the Second Five Year Plan 
for housing, and

(b) if so, the reasons therefor?

The  Deputy Minister of Works, 
Housing and Supply  (Shri Anil K. 
Chanda): (a)  The original allocation 
of Rs 120 crores has had to be reduced 
to Rs 84 crores as a result  of the 
reappraisal of the Plan. It has, how
ever, been decided that sanction com
mitments may be made to the extent 
of the original provision of Rs 120 
crores provided, the actual expenditure 
does not exceed Rs 84 crores.

(b)  The cut was considered neces
sary due to the general trend of rising 
cost, the  limited resources  of the 
country and the necessity to ensure the 
completion of the more important 
development projects in the core of 
the Plan, even at a higher cost.

Public Undertakings at Bangalore

*386 Shri  Tangamani:  Will  the 
Minister of Labour and Employment
be pleased to state:

(a) whether there exists any unifor
mity among the industries under the 
Central  Government  in  Bangalore 
namely the Hindustan Aircraft, Indian 
Telephone  Industries,  Hindustan 
Machine Tools and Bharat Electronics, 
in respect of leave facilities and other 
conditions of service;

(b) if not, the reasons therefor;

(c) whether  Government  have 
received any representation demand
ing uniformity m working conditions; 
and

(d) the steps taken ui the matter?

The Deputy Minister of Labour 
(Shri Abid Ail): (a) and (b).  Com
plete uniformity does not exist in all
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matters since circumstances differ 
from factory to factory

(c) No
(d) Does not arise

TeertHe Industry
*>n. Shrimati Ha Palchondhnrl:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that the 
Committee of the Indian Cotton Mills 
Federation have approached Govern
ment for speedy rationalisation and 
modernisation o f the textile industry, 
and

(b) if so, the decision taken in the 
matter’

The minister of Commerce (Shri 
Kanungo): (a) No, Sir But the Indian 
Cotton Mills Fedeiation made sugges
tions on rationalisation and modernisa
tion m their memorandum to the Tex 
tile Enquiry Committee (1958)

(b) The Textile Enquiry Committee 
took note of the suggestions of the 
Federation in making their recoin 
mendations to Government Gov
ernment's decisions on the Textile 
Enquiry Committee’s recommenda
tions, including those pertaining to 
rationalisation and modernisation are 
contained in their Resolution pub
lished in the Gazette of India Extra
ordinary dated the 31st October 1958

Handloom Industry
*389 Shri Jhulan Sinha Will the 

Minister of Commerce and Industry
be pleased to state

(a) the States which are still pro
viding working capital loan to the 
Handloom Industry within their area 
out of the cess fund allotments,

(b) the States where the Handloom 
Industry has to approach the Reserve 
Bank for such capital,

(c) the repercussions of the ■stop
page of provision out of the cess fund 
for the working finance of the indus
try, and

(d) whether there is any proposal 
to revise the policy in this respect?

The Miniate* o f Commerce (Shri 
K sm ngo): (a) Dunng the current
financial year, no working capital 
loans for the handloom industry from 
the Cess Fund have been given to any 
State so far

(b) Such loans are  ̂ to be obtained 
from the Reserve Bank m all Stated

(c) No adverse effect has been 
reported

(d) No, Sir

Import of X-Ray Films

*390 Sh-I M K Krishna: Will the 
Minister of Commerce and Industry
he pleased to state

(a) whethei Government have 1m- 
pobtd anv cut m the import of X-Ray 
films,

(b) if so to wha* extent,

(c) what was the total annual 
value of X  Ray films allowed to be 
imported before the cut was imposed, 
and

(d) whether any representation has 
t>ecn made by the medical depart
ments to withdraw the cut’

The Minister o f Commerce (Shri 
Kanungo)• (a) and (b) No, Sir The 
same import policy, viz 75 per c e n t  
(general and 75 per cent Soft, as 
yvas in force in the last licensing pe
riod ha-, been maintained during the 
current licensing period with a fur
ther provision that 20 per cent of the 
face value of the quota licence for 
$ No 78/V (Electro Medical Appa
ratus) can be utilised for import of 
JC-Ray films

(c) Prior to 1st July 1957, X-Ray 
films were under O G L  The total 
value of licences issued for X-Ray 
films from 1st July 1957 to March 
1958 was Rs 22,28,00(1

(d) Yes, Sir
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Fertilizers from  North Korea
*391. Shri A.Jit Singh Barhadi: Will 

the Minister of Commerce and In
dustry be pleased to refer to the 
reply given to Starred Question No.
I l l  on the 20th November, 1958 and 
state:

(a) whether the negotiations for 
supply of fertilizers from North Korea 
have materialised; and

(b) if so, thc details thereof7
The Minister of Commerce (Shri 

Kanungo): (a) Yes, Sir
(b) A contract for the supply of 

5000 i letnc tons of ammonium sul
phate has been concluded with M/s 
Korean Chemical Ex-Import Corpora
tion, Pyongyang (North Korea). It is 
not in thc business interest of the State 
Trading Corporation to disclose more 
details of thc contract

Allocation o f Raw Films
*393. Shri Ansar Harvani: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether Government have re
ceived representations that the pro
ducers of Edcuational Films should 
be allotted special quota ol raw films; 
and

(b) if so, the decision taken by 
Government thereon?

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir

(b) Does not arise 

Raw Material for Handloom Goods

*394. Shri E. V. K Sampath: Will 
the Minister of Commerce and In
dustry be pleased to state.

(a) whether there is any proposal 
to extend the facilities for the im
port of raw materials like cotton 
yarn, rayon yam, chemicals and dyes 
to the exporters of handloom goods 
outside the co-operative fold; and

(b ) if so, the details thereof?

The MJnkter e f C o w * re t (Shri 
Kaauago): (a) No, Sir

(b) Does not arise.
BH atm i Agreement between UJ91 

and Baghdad Fact Members
Shri A. M Tariq:
Shri Raghunath Singh:
Shri D C. Sharma:
Dr. Ram Subhag Singh: 
Shri Bibhuti Mishra:
Shri A K. GopaJan:
Shri Wodeyar:
Shri Hem Barua:

Will the Prhne Minister be pleased
to state:

(a) whether it is a fact that U.S.A. 
has ontered into new bilateral defence 
arrangements between three Baghdad 
Pact members namely Pakistan, Iran 
and Turkey; and

(b) what steps Government pro
pose to take in the matter?

Th« Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath A li Khan): (a) Negotiations 
between the U S A  and members of 
the Baghdad Pact for concluding bila
teral defence arrangements are re
ported but no agreements have yet 
been announced.

(b) The Government o f India’s at* 
tilude towards such Pacts is well 
known and no steps are called for.

Bogus Companies

*306. Shri Hem R aj: Will the Minis- 
tei of Commerce and Industry be
pleased to state:

(a) the number and names of the 
bogus companies which are function
ing in the country; and

(b) the steps taken by the Gov
ernment to check their financial posi
tion and to save unwary shareholders 
from being robbed of their money?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b) What the Hon’ble
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Member means by bogus companies is 
not quite clear. Section 11 of the 
Companies Act prohibits the func
tioning tor gainful business of any 
association or partnership consisting 
of more than a certain number of 
persons, unless it is registered as a 
company. If in respect o f registered 
companies, it appears either from 
complaints received or from a scrutiny 
o f the documents, filed with the Re
gister of Companies, that their affairs 
are being carried on in fraud of cre
ditors or other persons dealing with 
them or otherwise for any fraudulent 
or unlawful purpose, such action, as 
is permissible under the Companies 
Act, is always taken.
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Export o f lOea 
f  Shri Rajendra Singh: 

•90a J Shri N* * 1 ■ • U js
"*•  ^ Shri Ramam:

[  Shri Pangarkar:
Will the Minister of Commerce and 

Industry be pleased to lay a state
ment showing:

(a) the quantity and value of mica 
exported during the last ten years; 
and

(b) the steps, if any, Government 
propose to take to promote further 
exports of mica?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). A  statement is laid on 
the Table of the House. [See Appendix
I, anncxure No 105.]

Recovery of Loans from Displaced 
Persons from East Pakistan

f  Shri Subodh Hansda:
*399. J Shri S. C. Samanta:

I  Shri R C. Majhi:
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to 
state:

(a) what steps Government have 
taken |o recover loans advanced to 
displaced persons from East Pakistan, 
who have either gone to Pakistan or 
have gone underground;

(b) what is the total amount involv
ed;

(c) whether the recovery of loans 
from other displaced persons has 
made any progress; and

(d) if so, the total amount recover
ed from them up-to-date?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (d). Separate figures 
about the amount of loans due from 
displaced loanees from East Pakistan 
who may be untraceable or may have 
returned to East Pakistan are not
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available. A loan of Rs. 63.38 crores 
%ad been advanced to the different 
State Governments (including Tripura 
and Manipur  Administrations) upto 
the end of 1936-57 for being advanced 
as loans to the displaced persons for 
their rehabilitation,  out  of which 
about Rs.  21.93 crores  (including) 
interest) had become due for repay
ments. Of this, about Rs. 2.29 crores 
had been repaid by them.

8tate Trading  Corporation of India 
(Private) Ltd.

*400. Shri N. Kesh&va: Will  the 
Minister of Commerce and Industry 
be pleased to state:

(a) what is the quantum of foreign 
exchange earned by the State Trad
ing Corporation of India  (Private) 
Ltd. since its inception; and

(b) the countries with which it has 
traded so far?

The Minister of  Commerce (Shri 
Kamingo); (a) Rs. 28.50 crores  upto 
December, 1958.

(b). A statement is given below: 

Statement

1. Aden
2. Bahrein.

3. Belgium.
4. Bulgaria.
5. Ceylon.
6. Cambodia.

7. China.
8. Czechoslovakia.
9. Chile.

zo. Denmark
zi. East Germany

12. Egypt.
13. Fiance.
14. Germany,

15. Holland.

16. Hungary.}

17. Indonesia.
18. Way,

19. Japan.

ao. Norway.

21. North Vietnam.

22. Poland.

23. Pakistan.

24. Rumania.

25. Russia.

26. Switzerland.

27. South Vietnam.

28. U. K.

29. U.S.A.

30. Yugoslavia.

31. Sweden.

32. Canada.

Jute Products

*401. Shri Rameshwar Tantla: Will 
the Minister of Commerce  and In
dustry be pleased to state:

(a) whether  any complaint  has 
been received from foreign countries 
regarding inferior quality of our jute 
products; and

(b) if so, the steps taken by Gov
ernment for the  standardisation of 
jute goods exports?

The Minister of Commerce  (Shri 
Kanungo): (a) Some  complaints had 
been received in the past, but these 
are now on the decline.

(b)  Modernisation of jute mills for 
which loan assistance is being render
ed through the  National Industrial 
Development Corporation is steadily 
improving the quality of Indian jute 
products.  The Indian Jute Mills As
sociation have been constantly impres
sing on their members  to maintain 
the high standards expected of our 
goods and have always been prepar
ed to investigate genuine complaints.

All India  Working  Class  Family 
Budget Survey

Shri S. M. Banerjee:
Shri Tangamanl:
Shri A. K. Gopalan:

*4oa.-{ Shri T. B. Vlttal Rao:
| Shri Auroblndo Ghosal: .
| Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Labour and 
Employment be  pleased to refer to 
the reply given to Starred Question 
No. 28 on the 17th November, 1988
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and state the further progress made 
in the work of National Sample Sur
vey in connection with the A ll India 
Working Class Family Budget Sur
vey?

The Deputy Minister o f Labour 
(Shri Abid A li): The survey conti
nued in all the 50 centres selected 
for the purpose Out of about 23,000 
families proposed for surrey about
10,000 families have been surveyed 
upto January 1959. The Survey 
is expected to be concluded by the 
and of the current year.
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Export of Jute

*404. Shri T. B. Vittal Kao: Will
the Minister of Commerce and In
dustry be pleased to state:

(a) whether there is a great de
mand of jute in Penang and Hong 
Kong; and

(b) if so, the steps proposed to be 
taken to export Indian jute to those
markets?

The Minister of Commerce (Shri 
Kanungo): (a) The reference pre
sumably is to jute manufactures. 
There is demand both in Malaya and 
Hong Kong

(b) The Indian Jute Mills Associa
tion have recently studied these 
markets and will be formulating 
suitable measures to promote exports 
to these markets.

Development of Iron Ore Resources

I" Shri Vidya C ha ran Shukla:
J Shri Ram Krishan:
| Shri Sarju Pandey:
I Shri Ajlt Singh Sarhadl:

Will the Minister of Commerce and 
Industry be pleased to state the pro
gress made with respect to the negotia
tions with West European countries 
for joint projects to develop iron ore 
resources, transport and port facilities 
in India?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
Discussions with some of the parties 
concerned are still in progress.
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B hdltC M dgM dlU
f  Shri Nagi Baddy :

' i  Shri Vasodevsn Nalr:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
676 on 8th December, 1958 and state

(a) whether Government have since 
fixed minimum prices for purchase of 
shellac and seedlac along with fixation 
o f minimum export pnces, and

(b) if not, the reasons therefor?
The Minister ef Commerce (Shri 

Kanungo): (a) No, Sir
(b) Government have reason to 

hope that the regulation of export 
pnces by the trade will help to impart 
strength and steadiness to the purchase 
pnces for shellac and seedlac
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National Industrial Development 
Corporation

*408 Shri Morarka. Will the Minis
ter of Commerce and Industry be
pleased to state

(a) what are the total schemes ap 
proved by the National Industrial 
Development Corporation (Private) 
L td , so far for launching new projects,

(b ) whether foreign collaboration 
has been secured for any of these 
projects, and

(c) if so the terms and conditions 
of such collaboration7

The Minister of Industry (Shri 
Manubhai Shah): (a) The approval of 
schemes for launching new projects 
is the responsibility of the Govern-
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meat and not o f th* N tboM l Indus
trial Development Corporation (Pri
vate) Ltd The Corporation it only res
ponsible for the preparatory work, the 
economic and technical studies and the 
preparation o f the project reports So 
far eighteen preliminary studies have 
been undertaken by the Corporation 
for selected engineering and metal
lurgical industries and the production 
o f some industrial materials Of these, 
the following projects were finalised 
by the NIDC and are already under 
implementation by Government

Heavy Foundry-Forge Project,
Heavy Machine Building Plant,

Mining Machinery plant and
Optical and Opthalmic glass,

and it is expected that the implementa
tion of the following projects for 
which promotional work was com
pleted by NIDC, will be implemented 
shortly by Government

Intermediates
Alloy Sc Tool Steels

Detailed project reports are under 
preparation for Heavy Structural 
Works and Plate & Vessel Works

(b) and (c) In the three projects 
under implementation collaboration 
has been secured from Czechoslovakia 
for the Heavy Foundry-Forge Pro 
ject and from the Soviet Union for 
the other two projects Copies of the 
Agreements with the Government of 
U S S R  and Messrs Technoexpert of 
Czechoslovakia are available m the 
Library of the Parliament

Printing Machinery

*409. Shri Ram Krlsh&n: Will the
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No 814 on the 
3rd December, 1958 and state

(a) whether the proposals re
ceived from the firms to set up the 
manufacture o f printing machinery 
have been examined, and

(b ) if so, the result thereof?
The Minister at Industry (Shri 

Mannbhai Shah): (a ) Yes, Sir
(b) One factory is going to be es

tablished in Coimbatore The other 
party at Titaghur whose scheme has 
been examined, has yet to finalise 
negotiations with the foreign colla
borator

Zirconium Pilot Plant
*410 Shri V. P Nayar: Will the 

Prime Minister be pleased to refer to 
the reply given to Starred Question 
No 756 on 1st September, 1958 and 
state

(a) whether any decision has since 
been taken by Government to set up 
the proposed Zirconium plant at 
Trombay, and

(b) if so, the employment potential 
of the new plant and the proposed 
investment thereon9

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan)* (a) Not yet

(b) Does not arise
Expert Committee on Recruitment In 

A JR .
*411 Shri Tangamani. Will the 

Minister o f Information and Broad
casting be pleased to state

(a) whether Government have set 
up an Expert Committee to enquire 
into the basis of recruitment of Direc
tors, Assistant Directors and other 
posts in All India Radio and also into 
advisability ot otherwise of appoint
ing programme producers on contract,

(b) if so, what is the composition 
of the Committee,

(c) when the report of the Com
mittee will be ready, and

(d) whether the said report will be 
laid on the Table as soon as it is re
ceived7

The Minister o f Information and 
Broadcasting (Dr. Keakar): (a) No,
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Sir, the matter is still under consi
deration

(b ) to (d ) Does not arise 

Pakistani Firing in Bajonri

f  Shri A . M. Tariq:
*412. J Shri Vajpayee:

I^Shri Hem Baj:

Will the Prime Minister be pleased 
to state.

(a) whether it is a fact that Pakis
tani troops opened fire on two Indian 
pickets in Rajoun area on the 31st 
January, 1959,

(b) if so, the details thereof, and

(c) the action taken m the matter 
so far9

The Parliamentary Secretary to the 
Minister o f External Affairs (Shri 
Sadath A li Khan): (a) and (b) On the 
31st January, two incidents took place 
m the Poonch-Mendhar area In the 
first incident, oui picquet which was 
situated about eight miles south-west 
of Poonch and 1400 yards on our side, 
of the cease fire line, was fired at by 
an armed group from Pakistan- 
occupied Kashmir who had crossed the 
cease-fire line Our troops returned 
the fire m self-defence

In the second incident, our picquet, 
which was about six miles west ol 
Mendhar and 1000 yards on our side 
of the cease-fire line, was fired at by 
an armed group from Pakistan- 
occupied Kashmir Our troops return, 
ed the fire

No casualties have been reported as
result of either of these incidents

(c) Complaints against these viola
tions of the Cease-Fire Agreement 
have been lodged with the Chief 
Military Observer of the U N , and a 
preliminary UN investigation was 
earned out pn February 2nd

Purchase o f Ore*

{ Shri Vidya Charan Shokla: 
Shri Btrendra Bahadur Singbji; 
Shri Wadiwa:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether Government’s consi
deration of the recommendation of the 
Mineral Advisory Board that the State 
Trading Corporation should be ap
proached to give special consideration 
to small mine owners while making 
purchases of ores on f o r  basis, has 
since been finalised, and

(b) if so, the nature of decision 
taken’

The Minister of Commerce (Shri 
Kanungo). (a) and (b) The Mineral 
Advisory Board has, itself recognised 
that the State Trading Corporation 
could not be pressed to make pur 
chases on f o r basis from all small 
mineowners The recommendations of 
thc Board have, however, been com
municated to the S T C  for imple
mentation to the extent practicable

Atomic Power Stations

f  Shri Ram Krishan:
Shri Rameshwar Tantia: 

Shrimatl Farvatbi Krishnan*.
*414.^  Shri Nagl Reddy:

I Shri Morarka:
| Shri P K. Deo:

Shri Pangarkar:
Will the Prime Minister be pleased 

to refer to the reply given to Un
starred Question No 1610 on the 16th 
December, 1958 and state

(a) whether exploratory talks with 
manufacturers of atomic power 
stations m other countries have been 
concluded,

(b) if so, the terms of agreement, if 
any, entered into with those manu
facturers,

(c) whether any decision has been 
taken on the location of the Power 
Station, and
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(d ) if so, <he nature 4jf Jthe decision 
taken?

D m  P uU uM B tur Saeratary to  fln  
Minister o f External Attain (Shri 
Sadath AU S h u t): (a ) and (b). Pre
liminary discussions were held in 
October 1958 with the United Kingdom 
Atomic Energy Authority and the 
four main Industrial Groups at pre
sent engaged in the setting up of 
atomic power stations in the U.K 
Detailed data for the purpose of pre
paring tender was obtained. The talks 
were of an exploratory nature and 
no agreement, formal or informal, has 
been entered into with any party yet

(e) No, Sir.
(d) Does not arise.

Cotton Mills, Klshangarh (Rajasthan)
*415. Shri Ramaahwar Tantia: Will 

the Minister of Commerce and 
Industry be pleased to state:

(a) whether a cotton mill in K is h a n - 
garh (Rajasthan) is lying closed for 
the last 2 years;

(b) whether this has affected the 
economic condition of that Town; and

(c) whether any steps are being 
taken to re-start it*

The Minister o f Commerce (Shri 
Kanungo): (a) to (c ). Yes, Sir Since 
17th August, 1997. As the mills are 
under liquidation, no steps can be 
taken to re-start the mills.

Displaced Persons from East 
Pakistan

*416. Shri Vajpayee: Will the Min
ister of Rehabilitation and Minority 
Affairs be pleased to state:

(a) the total number of displaced 
families sent from camps m West 
Bengal for rehabilitation outside the 
States upto 31st December, 1958; and

(b) the names of States where no 
displaced families from East Pakis
tan have been rehabilitated?

The Minister o f Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Klumna): (a) and (b). 19,322 families

were sent upto 81st Dacember, 19(8
for rehabilitation to Bihar, Orissa, 
Madhya Pradesh, Uttar Pradesh, 
Rajasthan and the Andamans. No 
displaced persona were sent for re
habilitation to the other States o f 
India.

Rational Tribunal far Petroleum 
Industry •

r Shri Tanrananl:
«417 I Shri S. M. Banerjee;

| Shrimati Mafida Ahmed:
I  Shri D. C. Sharma:

Will the Minister of Labour and 
Employment be pleased to state:

wh/itji&r a  Tripartite Conference 
of Petroleum interests was held in 
Delhi on the 19th January, 1959;

(b) if so, what were the decisions 
arrived at;

(c) whether a National Tribunal 
will be set up for adjudicating upon 
the demands o f the employees;

(d) if so, when; and
(e) if not, whether the State Gov

ernments have been asked to settle 
the dispute on the basis of code of 
discipline7

The Deputy Minister o f Labour 
(Shri Abid AU): (a) Yes.

(b) It was agreed that in any region 
wjiere settlement had not been reached 
between the employers and the 
workers in the industry, negotiation 
should begm immediately to arrive 
at a settlement

If the settlement was in respect of 
a state in a region, it should be made 
applicable, by agreement, to other 
States in the region. For instance, in 
the case of Delhi region which com
prises 6 States, any agreement that 
might be reached in regard to Delhi 
would apply to other States as well.

It was further agreed that if no 
mutual settlement was possible
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through negotiation  or conciliation, 
th® dispute would be referred to  a 
tribunal in one of the States ctf  the 
region and the award of the tribunal 
would be made applicable, by agree
ment, to other States in the region

In the case of Bombay, it was de
cided that conciliation  proceedings 
would start immediately in  respect 
of workers who had not been covered 
by existing arrangements

(c) No

(d) Does not arise

(e) The State Governments  will 
take necessary action in the light of 
the decisions reached

Employment Exchanges

481. Shri Bam Krlshan: Will the 
Minister of Labour and Employment
be pleased to state the total number 
of skilled workers registered with the 
Employment Exchanges in the coun
try so far (State-wise)?

The Deputy  Minister  of  Labour 
(Shirt Abid All):  The  number  of
skilled and semi-skiled workers  is 
given  below  Information  is  not 
available as to how many of them are 
skilled

State/Union Territory

No of 
skilled and 
semi-skilled 
applicants 
on the 
Live 

Register 
of the 
Employ
ment 

Exchanges 
as on 
31-12-58

Andhra Pradesh 

Assam 

Bihar 

Bombay

2,986

W9
7/5*4
9.453

I 2

Delhi 4,602
Himachal Pradesh 150
Kerala WC4
Madhya Pradesh 5.410
Madras 6,cc9
Manipur 319
Mysore 2,826
Onssa 3,55<S
Pondicherry 144
Punjab 2,'/80
Rajasthan 846
Tripura 300
Uttar Pradesh 13,05*
West Bengal 19*66

All Ineia. Total 88,665

Bicycle Factories

432 Shri Ram Krishan:  Will  the 
Minister of Commerce and Industry
be pleased to state the  number of 
liconco3 given by Government during
1958-59  to  start  bicycle  factories 
(State-wise) ’

The Minister of Commerce and In
dustry (Shn Lai Bahadur Shastri):—

A. Large Scale 
Sector

A statement showing li
cences issued for units ui 
the large scale sector Is 
given below •—

Statement 

Bicycle Industry

Annual  Licence No 
Name of unit  capacity  and date 

licensed

New Untts

Messrs Everest 
Industrial Cor
poration, 
Kamarpatti, 
Gauhati (Assam)

Expansum

60,000 L>7(6) N-9?
58  dated
26-7-1938

Htl

B Small Scale 
Sector-

19 units for a capacity of 
84,500 bicycles per an
num have been approved
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by Government during 
the period 1958-59. 
The distribution of these 
units between the 
various States is given 
below .

State No. of Annual
Units Capa

city.

Nos.
Uttar

Pradesh 2 7,000
Rajasthan X 2,500
Madras . 4 20,000
Orissa . 1 5,000
Andhra

Pradesh 4 20,000
Mysore . 
Bihar

3 10,000
3 15,000

Kerala . 1 5,000

19 84,500:

Salt Quota
483. Shri Bam Krlshan: Will the 

Minister of Commerce and Industry
be pleased to state*

(a) the quantity of salt allotted to 
the Punjab in 1958-59; and

(b) the quantity which the Punjab 
State Government have already lift
ed?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) The Zonal Scheme for distribution 
of salt to the various States is framed 
for the calendar year. The quantity 
o f salt allotted to the Punjab State 
in 1958 was 27,10,000 maunds.

(b) 25,75,600 maunds.
Development Councils for Industries.
434. Shri Bam Krlshan: Will the

Minister o f Commerce and Industry 
be pleased to state the names of the 
Industries for which development 
councils will be constituted during 
1959-60 and the remaining period 
of the Second IJive Year Plan?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): 
A  statement is laid on the Table of 
the Sabha. [See Appendix I, annex lire 
No. 106.]

Export W nuotton CeftneU*
435. Mud B an I r i A n : Will the 

Minister 01 Commerce aad industry
be pleased to state the names of goods 
for which Export Promotion Councils 
will be constituted during 1859-60 and 
during the remaining period of Second 
Five Year Plan?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
Questions regarding export promotion 
measures including the formation of 
Export Promotion Councils for fur
ther commodities in case of need are 
under constant consideration. No de
cision has yet been taken for the for
mation of Export Promotion Council 
on any fresh item.

Companies in Bombay
436. Shri Pangarkar: Will the Min

ister of Commerce and Industry be
pleased to state:

(a) the number of companies re
gistered during 1958-59 in Bombay 
State so far;

(b) the authorised capital company - 
wise; and

(c) the number and names of com
panies which went into liquidation dur
ing the same period in Bombay State?

The Minister of Commerce ani* In
dustry (Shri Lai Bahadur Shastri):
(a) to (c) During the first nine months 
of 1958-&9, 175 companies with a total 
authorised capital of Rs. 76.04 crores 
have been registered in the State of 
Bombay. The number of companies 
so far reported to have gone into 
liquidation in the same period is 50.

Note—The names of newly re
gistered and liquidated companies 
their other particulars, such as, in
dustrial classification, names of 
managing agents, secretaries and 
treasurers, managing directors, direc
tors, etc., situation of registered office, 
objects, authorised, subscribed and 
paid-up capital, etc. are regularly 
published in the Monthly Blue Books 
on Joint Stock Companies in Ttidtn 
copies o f which are available in the 
Parliament Library.
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Soda-Ash Factories
437. Shri Pangariuur: Will the

Minister of Conunerce and Industry
be pleased to state:

(a) the number of Soda-Ash 
Factories established in India so far, 
and

(b) the number proposed to b<> 
established during the remaining 
period of the Second Five Year Plan"

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Two

(b) Three new units and the ex
pansion of one of the existing factor 
les
Competition to Export Trade from 

West Germany
438. Shri D. C Sharma: Will tho 

Minister of Commerce and Industry
be pleased to state-

(a) whether India's export tradf 
is facing a competition from West 
Germany;

(b) if so, what are the commodity 
which are adversely affected and in 
which foreign markets, and

(c) tho extent to which our export 
trade has been affected thereby’

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) to (c) Both West Germany and 
India are exporters to European, Asian 
and African markets of certain type-, 
of manufactured goods such as cotton 
textiles, art silk fabrics and light 
engineering goods Indian products 
in these markets face competition from 
several competitors other than We*st 
Germany also

Viet-Nam

439. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state

(a) how many cases of complaints 
or irregularities were brought to the
388 LSD—3

notice of (1) Viet-Mlnh authorities 
and (11) Viet-Nam authorities by the 
International Commission for Super
vision and Control during the period 
August to December, 1958, and

(b) how many of them were dealt 
with satisfactorily?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial
Nehru): (a) and (b) The report of 
the International Commission for 
Supervision and Control for this 
period is still under preparation As 
soon as it is published the answer 
will be available

Accidents in Coal Mlnfea

440. Shri D C. Sharma: Will the
Minister of Labour and Employment
be pleased to state

(a) the number of accidents which 
took place m coal mines during the 
period from the 1st September to the 
31st December, 1958,

(h) the number of casualties; and
<c) the amount of compensation 

paid during the same period’
The Deputy Minister of Labour 

(Shri Abid AID: (a) 970
(b) 74 killed and 933 seriously in

jured

(< ) The information is not readily 
available

Loans for Construction of Houses in 
Delhi

441. Shri D C. Sharma: Will the
Minister of Works, Housing and Sup
ply be pleased to <=tate

(a) the number of persons in Delhi 
to whom loans were given for cons
truction of houses during 1957-58 and
1958-59 under Low Income Group 
Housing Scheme,

(b) whether some persons among 
them already own houses;
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(c) -whether the amounts given aa 
loan have been actually spent on the 
construction o f houses; and

(d) if not, the action taken by Gov
ernment in this regard’

The Deputy Minister o f Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) Loans under the Low 
Income Group Housing Scheme were 
sanctioned to 219 persons during 1957- 
58 and 146 persons during the period 
Apnl-December, 1958

(b) to (d) No case has so far come 
to the notice of the Government in 
which a borrower either already own
ed a house or utilised the loan amount 
for a purpose other than the construc
tion of his house, sanctioned under 
the Scheme

Cottage Industries in Andaman and 
Nicobar Islands

442 Shri D C Sharma: Will the 
Minister of Commerce and Industry
be pleased to state

(a) the steps taken so far to deve
lop some cottage industries m Anda
man and Nicobar and Laccadive Is
lands, and

(b) the results achieved9

The Minister of Commerce 
Industry (Shri Lai Bahadur Shastri) •
(a) and (b) A  statement is laid on 
the Table of the Sabha [See Appen
dix I annexure No 107 ]

Trade with Middle East Coon tries
44,  f  Shri D C Sharma

I  Shri Ram Krishan
Will the Minister of Commerce and 

Industry be pleased to state
(a) the present trade position with 

Middle East countries,
(b) the important items of exports 

to and import from these countries 
during the years 1955, 1956, 1957 and
1958, and

(c) the steps taken to increase the 
trade with these countries’

A s  Minister o f Ow mbb im  and 
Industry (Shri Lai Bahadur Shastri):
(a) and (b) A  statement is laid on 
the Table of the Sabha [See Ap
pendix I annexure No 108]

(c) The following steps have been 
taken to increase trade with the Mid
dle East Countries —

(1) Trade agreements and treat
ies of Commerce and Friend
ship have been concluded 
with Egypt, Iraq, and 
Syria

(2) Trade and Trade-cum-Good- 
wi}} delegation* w ere invited 
from Sudan, Egypt, Iraq, 
Saudi Arabia and Iran to visit 
India to see for themselves the 
wide range of goods manufac
tured in this country In 
the recent past delegations 
sponsored by Export Pro
motion Councils for Engineer
ing goods, Silk and Rayon 
Textiles, Plastics and Lino
leum, Tobacco and Chemicals 
and Allied Products visited 
some of the countries in the 
Middle East to explore mar
kets for Indian goods

(3) Trade centres, show rooms, or 
show cases are maintained in 
Cairo, Tehran, Jedda and Da
mascus for giving visual 
publicity to Indian goods It 
has been decided to open a 
Tea-Centre at Cairo Pro
posals for opening show rooms 
m Baghdad and Addis Ababa 
are under active considera
tion

(4) India participated m the Da
mascus International Fair and 
in the International Exhibi
tion held in Kabul A  wholly 
Indian Exhibition was organ
ised in Khartoum It has been 
decided to hold an Indian 
exhibition in Baghdad in 
March, 1969 Proposals for
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organising Indian exhibitions 
in some countries in the Mid
dle east are under considera
tion.

Production of Tea
444. Shri D. C Sharma: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the present position of produc
tion and demand of Tea m India; and

(b) the value of annual require
ments of Tea m India?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) During 1958, tea production in 
India has been estimated at 707 mil
lion lbs. as compared with 684 mil
lion lbs during the previous year 
Annual consumption of tea in the 
country has been estimated at 233 
million lbs. V

(b) The value of tea sold in India 
annually is not available since various 
types and grades of tea are sold in 
the country at various prices

Employment Exchanges
445. Shri D. C. Sharma: Will the 

Minister of Labour and Employment
be pleased to state.

(a) whether the number of per
sons registered with the various Em
ployment Exchanges in the country 
has increased from the 1st of Septem
ber, 1958 to the 31st of January, 1959; 
and

(b) if so, to what extent’
The Deputy Minister of Labour 

(Shri Abid A ll): (a) Yes
(b) By 54,558 during 1st Septem

ber to 31st December, 1958 Informa
tion relating to January, 1959 is not 
yet available.

Payment of Compensation
446. Shri D. C. Sharma: Will the 

Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of persons who have 
been paid compensation during 1958; 
and

(b) the amount o f rehabilitation 
grant so far paid?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Cluuad 
Khanna): (a) 1,44,306 (This include* 
22,406 claimants who have been issued 
Statements of Accounts, 18131, who 
were paid interim compensation and 
have now received final instalment and 
75 who were paid Rehabilitation Grant 
under rules 98 and 06.)

(b) Compensation includes an ele
ment o f rehabilitation grant, as men
tioned in rule 94 of the Displaced Per
sons Compensation and Rehabilitation 
Rules, 1955. Upto 31st December, 1958 
the totU compensation paid amounted 
to Rs 97-69 crores. A  sum of 
Rs. 12,23,258 has been paid as Rehabili
tation Grant under r\fles 95 and 96 
upto 31st January, 1959.

Survey of Unemployment

447. Shri D. C. Sharma; Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Unstarred Question No 2459 on 
the 22nd September, 1958 and state:

(a) whether the report of survey 
undertaken by National Sample Sur
vey on employment and unemployment 
has since been published; and

(b) if so, the result o f this survey’

The Deputy Minister of Labour 
(Shri Abid A li): (a) No

(b) Does not arise

Indians in Goa Jails

448. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state;

(a) whether the Portuguese autho
rities in Goa have since released any 
of the Indian Nationals from their 
jails;

(b) if so, their number and names, 
and

(c) the number and names of per
sons still in Goa prisons’
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The Prime Minister and Minister of 
■sternal  Affairs <8hrl  Jawaharial 
Nehru): (a) and (b). Since informa-1 
tlon was given last on this subject on> 
19 December, 1958, 2 more persons 
have, according  to our information,' 
been released. They are Shri Madhu- 
sudh&n Guntuk and Shri Gangadhar R. 
Manjrekar.

(c)  There are still two persons of 
Indian nationality in jails in  Goa 
They are Shrimati Sudha Joshi  and 
Shri Mohan Laxman Ranade  Shn- 
mati Sudha Joshi is reported to  be 
ill. We hope she will be released at an 
early date.

Naga Tourist Team

449.  Shrimati Maflda Ahmed: Will 
the Prime Minister be pleased  to 
state the total  expenditure incurred 
by Government on  the educational 
tour of the Naga team who toured the 
country recently?

The Prime Minister and Minister of 
External  Affairs (Shri Jawaharial 
Nehru): A Naga team of 46 persons 
undertook an  educational tour  of 
India during January, 1959, and wit
nessed the Republic Day celebrations 
at Delhi.  The exact expenditure is 
not known at present as the party has 
just concluded the tour on about the 
10th February, 1959, and full accounts 
have not been received  The expendi
ture is  estimated to  be  about 
Rs. 18,000/-.

raiafll Gramodyof Bhavan, New Delhi

450.  Shri Vldya Charan Shukla: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to XJnstarred Question No 1975 
on the 12th September, 1958 and state 
what has been the outcome of con
sideration of the question regarding 
the registration of the Khadi Gramo- 
dyog Bhavan, New Delhi under  the 
Delhi Shops and Establishments Act, 
1954? ’

Hie Minister of Commerce  and In
dustry (Shri Lai  Bahadur Shastri): 
The matter is still under consideration 
of the authorities administering  the 
Delhi Shops and Establishments Act, 
1954.

Sewing Machines

451.  Shri Daljit Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether  the sale  prices of 
Bewing machines have come down as 
a result of increase in production; 
and

(b) if not, the action proposed to be 
taken?

The Minister of Commerce and In
dustry (Shri Lai Bahadur  Shastri):

(a) Yes, Sir; by about Rs. 15/- per 
sewing machine, as  compared with 
prices in 1957.

(b) Does not arise.

Employment Exchanges

452. Shri PanigrahJ: Will the Minis
ter of Labour and Employment be
pleased to state the number of un
employed  Graduates,  Intermediates 
and Matriculates on the Live registers 
of  the Employment  Exchanges  in 
Orissa at present’

The Deputy  Minister  of  Labour 
(Sltfi Abid All): The information  is 
given below:

No. on 
Live 
Register 
as on

Category the 31st
December, 
1958

1 2

Graduates 541
Intermediates  . 274
Matriculates 3.120

Total . 3.935
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Industrial Estate* in Bihar
453. Shri BaJenOn Singh-. Will the 

Minuter of Commerce and Industry
be pleased to state:

(a) the industries that are proposed 
to be set up m various Industrial 
instates m Bihar;

(b) the industries to be set up by 
private parties;

(c) the employment potentialities of 
these industries; and

(d) whether Government propose 
to advance finance to private indus
trialists to start industries m the*? 
industrial estates?

The Minister o( Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) to (d). A  statement is laid on 
the Table of the Sabha. [See Ap
pendix I, annexure No. 109].

Indian Cotton Textile Trade Delegation
454. Shri Bam Krlshan: Will thc 

Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 1234 on the 
19th December, 1958 and state*

(a) whether Government have since 
received a report from the trade dele
gation of the Cotton Textile Export 
Promotion Council; and

(b) if so, the main recommendations 
thereol?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) No, Sir.

(b> Does not arise.
Grievance Procedure

455. Shri Ram Krishan: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No. 995 on the 
16th December, 1958 and state the 
nature of steps taken or proposed to 
be taken for setting up grievance 
machinery in each undertaking to ad
minister the grievance procedure7

The Deputy Minister of Labour 
(Shri Abid A ll): The Model Grievance

Procedure, which was agreed to in 
a tripartite meeting has been forward
ed to all employers’ organisations for 
transmission to the employers with 
the request that where a procedure, 
which is not inconsistent with the 
model that has been suggested m the 
' 1 ipartite meeting is not obtaining, a 
suitable machinery for settlement of 
grievances should be adopted in each 
industrial undertaking.

Export to France
456. Shri Ram Krlshan: Will the 

Minister of Commerce and Industry
be pleased to state-

(a) whether there is any improve
ment in the export of Indian goods 
to Prance during 1958-59 so far in 
comparison with that of 1957-58; and

(b) whether the imports into India 
fiom France have declined during
1958-59 as compared to 1957-58’

The Minister o f Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) and <b) Statistics of India’s ex
ports to and imports from France are 
at present available only up to the 
month of November, 1958. The values 
for such exports and imports during 
the first eight months of 1958-59, 
(April—November, 1958) and the cor
responding period of 1957-58 (April— 
November, 1957) are as follows:

(Value m lakhs of Rs.)

April- April*
November November

1957 195̂

Exports (including 
re-exports) 668 462

Imports 1,333 806

Industrial Estate at Rourkeia
457. Shri Ram Krlshan: Will the

Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 1007 on the 
16th December, 1958 and state the 
progress made so far in establishing 
an Industrial Estate at Rourkeia?
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The Minister o f Oo h m im  and In
dustry (Shri Lai Bahadur Shastri).
The Industrial Estate at Rourkela is 
estimated to cost Rs 15 lakhs 25 
acres of land have been acquired at a 
cost of Rs 20,000 Detailed plans and 
estimates for the Estate have been 
approved by the State Government 
The State Government have allotted 
Rs 6,10,000 for the construction of 
factory buildings, providing electric 
installations, etc m the Estate during 
the current financial year The State 
P W D  have taken up the work of 
construction of buildings in hand

Cycle Light Lamps
458. Shri Rameshwar Tantia: Will 

the Minister o f Commeroe and Indus
try be pleased to state

(a) whether it is a fact that no 
efforts have been made so far to issue 
a standard for the cycle light lamps, 
and

<b) whether any effort has been 
made to manufacture cycle lamps 
which are theft-proof and free from 
mechanical defects*

The Minister o f Commerce and In
dustry (Shri Lai Bahadur Shastri)
(a) The Indian Standards Institution 
has accepted Bicycle Oil lamps as a 
subject for standardisation and has 
collected preliminary data

(b) Cycle lamps are produced main 
ly by small-scale units Statistics of 
production are not available No in 
formation about any mechanical de
fects of lamps produced by such units 
is available

2 Dynamo lighting sets for bicycles 
are produced by two large-scale units 
The products o f one of the latter units 
was tested in the Alipore Test House 
and found satisfactory. No complaints 
in regard to mechanical defects have 
been received from the large-scale 
sector

S There is no Information as to 
whether theft-proof lamps have been 
manufactured

Implementation o f Bearing Schemes

Shri Rameshwar Tantia:
Shri Osman A ll Khan: 
bhri Bahadnr Singh:

Will the Minister o f Works, Boosing 
and Supply be pleased to state how 
much amount is still not utilised by 
different States out of the amount 
allocated under various housing 
.schemes under Second Five Year Plan 
and what efforts have been made to 
check the delay in formalities which 
occur m the course of the implementa
tion of various housing schemes?

Hie Deputy Minister o f Works, 
Housing and Supply (Shri Anil X . 
Chanda). Five Scheme-wise state
ments showing the existing Plan Pro
vision for each State, amounts allocat
ed to and drawn by each State in the 
first two years of the Plan, the 
amounts allocated for the current year 
and the balance available for utilisa
tion m the remaining two years of 
the Plan are laid on the Table of the 
House [See Appendix I, annexure 
No 110]

2 The following important steps 
have been taken during this year 
to check the delay due to forma
lities, which occurred in the imple
mentation of Housing Schemes —

(a) The State Governments have 
been authorised to sanction themselves, 
the projects formulated by them (or 
by the local bodies/Co-operatives/ 
Industrial Employers in the State, as 
the case may be) both under the 
Subsidised Industrial Housing and 
Slum Clearance Schemes, within the 
respective limits of allocation of 
funds (They were already competent 
to formulate and sanction projects 
under the remaining three schemes, 
viz Low Income Group Housing 
Scheme, Plantation Labour Housing 
Scheme and Village Housing Projects 
Scheme) They do not, therefore, now 
have to wait for technical approval or 
financial sanction from the Centre be
fore commencing work on individual 
projects
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(b) Under the revised procedure for 
release of Central assistance introduc
ed in May, 1958, three-fourths of the 
amount allocated to the States  for 
individual housing  schemes is auto
matically placed at their disposal, as 
ways and means advances, in  nine 
monthly  instalments, to be Anally 
adjusted at the close of the financial 
year in the light of the actual ex
penditure incurred.  Thus, the Hous
ing Projects are no longer delayed 
through  formalities  on account of 
sanction and drawal of funds.

(c) Senior Officers of the Ministry 
regularly  meet State  Government 
officials, inspect  housing  projects, 
discuss measures to accelerate the pace 
of progress of construction and as far 
as practicable, endeavour to  settle 
problems on the spot

Sekhsarla Cotton Mills, Bombay

480.  Shri Rameshwar Tantla: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that special 
import quota of foreign cotton has 
been allotted to Sekhsaria Cotton Mills, 
Bombay which is run by the  State 
Government; and

(b) if so, what is the quantity and 
what are the reasons for allotting the 
quota?

The Minister of Commerce and In
dustry (Shri  Lai Bahadur Shastri):
(a) Yes, Sir.

(b)  242 bales.  The mills remained 
closed in early 1958. The mill is now 
being run by the State Government 
under the unemployment relief scheme 
Before closure the mill was producing 
fine and superfine cloth for which it 
was getting quotas of foreign cotton 
based on its past consumption.  The 
above special quota was allotted as the 
mill needed some stock for a conti
nuous operation, and on their specific 
undertaking not to increase  their 
consumption  above their  normal 
requirements.

Light Musk la AJLB.

Ml. Pandit D. N. Tiwary: Will the 
Minister of Information  and Bread* 
casting be pleased to state:

(a) whether there is a proposal to 
set up a board lor light music audi
tions; and

(b) if so, whether the details of cost 
etc. have been worked out?

The Minister of Information  and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir

(b)  The details are being worked 
out  However  the cost of  such  a 
board is not expected to be high as 
.t<s members are honorary.

Unit for handling Oilcakes

482 Shri  V. P. Nayar:  Will  the 
Minister of Commerce and Industry
be pleased to state  whether it is a 
fact that a unit with handling capa
city of 200 tons of oilcakes has been 
licensed  to  M|s DCM.  Chemicals 
Limited or  any of  its associates or 
subsidiaries’

The  Minister of  Commerce  and 
Industry (Shri Lai Bahadur Shastri):
No,  Sir  However  an  application 
from this firm for grant of a licence 
for the manufacture of Cotton seed
oil by solvent extraction process of 
Cotton seed and Cotton seed oil cake 
is under consideration

All India Economic Conference

463. Shri H. N. Mukerjee: Will the 
Minister of Planning be  pleased to 
state:

(a) whether attention of Govern
ment has been drawn to the discus
sion at the recent All India Economic 
Conference at Lucknow on the foreign 
exchange situation and the require* 
ments of the Plan; and

(b) whether a report of the discus
sion  would be  made available  to 
Members of Parliament?

The Deputy  Minister of Planxdng
(Shri S. N. Mlshra): (a) Yea.
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(b) The Conference w u  held under 
the auspices of the Indian Economic 
Association, which is a private body 
of professional economists The As
sociation, it is presumed, will, as 
usual, publish m its journal, a precis 
of the discussions at the Conference

Hospital under Employees’ State 
Insurance Corporation

464 Shri S M Banerjee’ Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Starred Question No 698 on the 
8th December, 1958 and state

(a) whether work hag since been 
started for establishing a hospital 
under Employees* State Insurance 
Corporation at Kanpur

(b) if so, whethei this hospital is 
likely to be completed during 1959

(O  the total number of beds, and
(d) whether the hospital will have 

separate arrangements for T B 
patients7

The Deputy Minister of Labour 
(Shri Abid AH) (a) Land has been 
acquired and construction is expected 
to start shoitly

(b) Yes
(c) 202 beds C112 general including 

maternity beds and 90 T B  beds)
(d) Yes

Foreign Consultants
465 Shri Vajpayee Will the Prime 

Minister be pleased to refer to the 
reply given to Unstarred Question 
No 544 on the 29th November, 1958 
and state

(a) whether the information regard
ing foreign experts and consultants 
has since been collected, and

(b) if so, whether it will now be 
laid on the Table*

The Prime Minister and Minister of 
External Affairs CSbrl Jawaharlal 
Nehru): (a) Yes, Sir

(b) A statement containing the in
formation is laid on the Table of the 
House [See Appendix I, annexure
No in  3

Gates for Irrigation Projects
f  Shrimatl Parvathi Kristuuun: 
\  Shri Nagl R eddy

Will the Minister of Commerce Mid 
Industry be pleased to state

(a) whether any assessment of the 
number of workshops capable of 
manufacturing gates required for irri
gation projects in India is made,

(b) if so, the number of units in 
the private sector and the public sec
tor, and the places where they are 
located and

(c) whether the units in the public 
'.ctlor arc working at their full capa
city7

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
la) to (c) No specific assessment has 
been made of existing capacity purely 
for the manufacture of Gates for 
Irrigation Projects Gates are m- 
Oudtd in the general structural lab 
ucation woik foi which about 78 
firms havi been licensed with a total 
hi stalled capacity of 177,300 tons pei 
annum Seven units each m the pri
vate sector and the public sector are 
known particularly to be manufactur
ing gates A list of these units is laid 
on the Table of the House [See Ap
pendix I annexure No 112] The units 
in the public sector are reported to 
be not working to their full capacity 
due to non-availability of steel and 
special allows workshops equipment 
etc

Shifting o f Offices

467 Shri A jit Singh Sarhadi Will 
the Minister of Works, Housing and 
Supply be pleased to state

(a) whether any offices of Central 
Government are being shifted to Pun
jab where huge buildings are avail
able in different erstwhile States for 
such accommodation, and
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(b. if so, which offices are  being 
shifted and where?

The  Deputy  Minister  of  Works, 
Housing and Supply (Shri Anil  K. 
Chanda): (a) and (b)  According to 
the information received so far from 
the Punjab Government, there is no 
suitable accommodation available for 
location of Central Government office-, 
at Nabha, Kapurthala, Fandkot and 
Patiala  However, further enquiries 
are being made from the State Gov
ernment and if any suitable accommo
dation is found to be available in the 
erstwhile States of the present Pun
jab, the question of shifting  some 
Central Government offices will  be 
considered
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Import Quota of Newsprint and 
Paper

#69. Shri Raghunath Singh.  Will 
the Minister of Commerce and Indus
try be pleased to state how many 
newspapersournals have shown in
crease m the number of circulation 
m 1958-59 and thereby demanded in
creased quota for the import of news
print and paper'

The Minister  of Commerce  and 
Industry (Shri Lai Bahadur Shastri): 
In about 30 cases demand for enhanc
ed quota for n«w*prmt*has been made

on account of increase m circulation 
during January—June, 1958
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Joint Consultative Council of Manage
ment

/S h r i  Vajpayee*
\Shnm ati Ua Palchoudhurl

Will the Minister of Labour and 
Employment be pleased to state

(a) whether a joint consultative 
council of management associating 
employees of the Tata Iron and Steel 
Company with management has since 
been set up,

(b) if so, the main functions of the 
council, and

(c) the total membership of the 
council and the number of employees.’ 
representatives thereon’

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes

(b) The functions of the Council 
are as follows —

(0  To advise Management on all 
matters concerning the work
ing of the industry in the 
fields of production and cf 
welfare

(U) To advise Management in re
gard to economic and finan
cial matters placed by 
Management before the Coun
cil, provided that the Council 
may discuss questions dealing 
with general economic and 
financial matters concerning 
the Company which do not 
deal with questions affecting 
the relations of the Company 
with its shareholders or 
managerial staff or concern* 
mg taxes or other matters of 
a confidential nature

(ui) To consider, and advise on, 
any matter referred to it by 
the Joint Works Council or 
the Joint Town Council

( iv ) To follow up the implementa
tion through the Joint Works 
Council or the Joint Town 
Council of any recommenda 
tions made by it and approved 
by the Company

(c) Eight representatives of Manage
ment and an equal number of re
presentatives o f employees, m addi
tion to a Chairman, who shall be 
nominated by the Company

Dock Workers’ Advisory Committee

413 Shri Tangamanl. Will the 
Mmlstei of Labour and Emplo)ment
be pleased to state

(a) whether a meeting of the Dock 
Workers’ Advisory Committee was 
held in December, 1958 to discuss 
steps to ensure safety o f workers 
while handling cargo,

(b) if so, the mam recommendations 
of the Committee, and

(c) the recommendations so far ac
cepted by Government’

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes, a meeting 
was held, but there was no item be
fore the Committee specifically relat
ing to steps to ensure safety of 
workers while *handling cargo
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(b)  and (e).  The information fe as 
follows:—

Main rteommmdatimt tf  Action taken 
the Commutee

(1) Damage to cargo by 
negligent or overloading 
of slings.

Thc conclusion reached The matter » 
was that a tripartite  being examined 
Committee should be 
set up in each Fort to 
keep the problem 
under review.

(«) The retirement age Jot 
dock  workers  should 
be fixed at 60,

The conclusion was that  This will  be
this may be examined  taken up with
by the various Dock  thc Boards and
Labour Boards and  Port  Authori-
Fort Authorities and  ties, 
their suggesuons dis
cussed at the next 
meeting of the Com
mittee.

fwi) Holidays.

It was agreed that, as in The  Bombay
the case • if shore work-  Dock Labour 
ers, the workers, may  Board has al-
be given a total of 21  ready extended
days’ leave made up  this benefit to
of casual leave and  the workers. The 
paid holidays,  thc  other Boards are
actual distribution of  considering the
casual leave and paid  matter
holidavs within this 
limit being left to the 
Boards

(iv) Oecasualtsatu'n  of 
luted workers.

It was agreed that after This  will  be
the listing  schcmes brought to  the
had been in operation notice of  the
for one  vear,  the  Boards.
Dock Labour Boards 
should review  the 
positton and submit 
their  recommenda
tions to the Govern
ment regarding the 
further acnon to be 
taka.

(ti) Housing of Dock 
workers.

The Committee recoin- It has not been 
mended that the sub-  possible to ex-
sidised housing sche-  tend the subsi-
me should be made  dised industrial
applicable to the Dock  housing scheme

Labour Boards.  to Dock work-
era.  The
question  of
evolving a sepa
rate scheme for 
them is under 
consideration.

Mineral Oil Industry

474. Shri Ram Krlshan: Will  the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 1013 on the 
16th December, 1958 and state at what 
stage is the proposal to establish a 
factory to manufacture the machinery 
for mineral oil industry in the coun
try?

The  Minister  of  Commerce  and 
Industry (Shri Lai Bahadur Shastri):
There has been no new development 
since the last question on the subject 
was answered.

Electric Lift Accident In South Block

475. Shri E. Madhusudan Rao: Will 
the Minister of Works, Housing  and 
Supply be pleased to state:

(a) the details of the “electric lift" 
accident which had occurred in the 
South Block of the Central Secretariat 
in December, 1958; and

(b) whether any compensation has 
been paid to the victim’s family?

The Deputy  Minister of  Works, 
Housing and Supply (Shri Anil  K. 
Chanda): (a) The work of dismant
ling of the old lift No. 12 m South 
Block, which was to be replaced by 
a new one, was taken m hand on 
9th December, 1958.  Ordinarily,  in 
the process of dismantling the  lift, 
the car is suspended from thc girders 
of the ceiling by a Pulley Block and 
sling apart from the mechanical brake. 
As the process of dismantling  was 
not correctly followed by those con
cerned, the car  slipped down  and 
crashed on the ground on  10th Dec
ember, 1958. This resulted in injuries 
to three persons.

(b)  Fortnightly  comoensatiun  is 
being paid to the workers.  Final 
assessment of the compensation will
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be made on receipt of a report from 
the medical authorities.

Trade In Handicrafts

476.  Shri Thanulingam Nadar: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether the nine-man team of 
American Business Executives, engag
ed in retail and wholesale trade  in 
handicrafts and handloom fabrics, has 
completed its tour of India;

(b) whether the team has submit
ted any report; and

(c) if so, what is the nature of the 
report?

The  Minister of Commerce  and 
Industry (Shri Lai Bahadur Shastri):
(a) Yes, Sir.

(b)  and (c). The team has not yet 
submitted its report.
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Eradication of Beggary

478, Slui Mahanty: Will the Mims 
ter of Planning be pleased to state

(a)  whether any papers have been 
drawn up by the Research Programme 
Committee of the Planning Commis
sion on eradication of beggary; and

(b)  if so, whether Government will 
lay the same on the Table?

The Deputy Minister of Planning 
(Shri S. N. Mfahra): (a) No.

(b)  Does not arise.

Grants by the All India Khadi and 
Village Industries Commission

... / Shri Jinachandran:
■ \Shrf I. Eacharan;

Will the Minister of Commerce and 
Industry be pleased to state the total 
financial assistance given by the  All 
India Khadi and Village Industries 
Commission to Government and other 
organisations in Kerala during 1957-58 
and 1958-59, and what are the indus
tries  for which  such grants  were 
given?

The  Minister  of  Commerce  and 
Industry (Shri Lai Bahadur Shastri): 
A statement is laid on the Table  of 
the Sabha  [See Appendix I, annex- 
ure No 114]

Travancorc Minerals (Private) Ltd.

481. Shri V. P Nayar:  Will the
Prime Minister be pleased to state:

(a) whether Government has  any 
specific scheme to increase the produc
tion of the Travancore Minerals (Pri
vate) Limited or to start new indus
tries, and

(b) \vhat is the contemplated em
ployment potential of the scheme7

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 
Nehru):  (a) There is no  specific
scheme to increase the production of 
the  Travancore  Minerals  (Private) 
Limited or to start new allied indus
try at present.

(b)  Does not arise.

Industrial Estate at Bhatlnda

/"Shri Ajit Singh Sarhadi:
■ \Shri Ram Krlshan:

Will the Minister of Commerce and 
Industry be pleased to state:

(a)  whether it is proposed to have 
an Industrial estate at Bhatlnda; and
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(b)  it so, by what date and what 
industries would be encouraged there
in?

The  Minister  of  Commerce  and 
Industry (Shri Lai Bahadur Shastri):
(a) Not yet, Sir

(b) Does not arise.
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485. Shri Baagahl Thafcor: Will the 
Minister of Rehabilitation and Minority
Affairs be pleased to state whether it 
is a fact that all the bona fide displaced 
persons who were pension holders in 
Pakistan and who have registered 
their names as such on or before the 
31st December, 1957, will be eligible 
for drawing pension in India?

The Minister o f Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): Central and provincial
pensioners and pensioners of States and 
Local Bodies who migrated to India 
from Pakistan before 30th June, 1955 
and had registered their claims with 
the Central Claims Organisation by the 
30th September, 1956, are eligible to 
draw their pensions m India. These 
arrangements, however, do not apply 
to the ex-employees of the divided 
provinces of Punjab and Bengal and 
local bodies in these provinces.

2. As regards provincial pensioners 
who migrated to India from East 
Pakistan, there is a separate scheme 
under which provisional payment of 
pension is made to such pensioners by 
the Governments of West Bengal and 
Assam This scheme is applicable to:—

(i) Pensioners of undivided 
Bengal/Assam who migrated 
from East Bengal by 31st 
December, 1957; and

(li) Pensioners who retired from 
the service of East Bengal by 
30th June, 1955 and migrated 
to India by 31st December,
1957.

Standing Committees In Ministries
486. Shri Daljlt Singh: Will the 

Minister of Parliamentary Affairs be 
pleased to state:

(a) whether Government have a 
scheme to constitute Standing Com
mittees in each Ministry to advise and 
formulate schemes for the Ministry; 
and

(b) if so, the details thereof?
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The Minister o f Parttainentary 
Attain (Shri Satya Narayan Sinha):
(a) No.

(b) Does not arise.

Employment Exchanges

487 /  Shri Daljlt Singh:
\  Sardar Iqbal Singh:

Will the Minister of Labour and 
Employment be pleased to state the 
number of unemployed graduates and 
matriculates on the Live Registers of 
the Employment Exchanges m Punjab 
as on the 31st January, 1959’

The Deputy Minister of Labour 
(Shri Abid A li): The number as 011 
31st December, 1958 is given below:—

No. on 
Live 

Register* 
8s on

Category the 31st
December,

1958

Graduates . . . .  1,742

Matriculates (including Inter
mediates) I4>83l

T otal j6,573

Figures for 31st January, 1959 are 
not available

12 hrs.

PAPERS LAID ON THE TABLE

A m endm ent  to Industrial D isputes 
(C e n tr a l)  R u le s

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
I beg to lay on the Table, under sub
section (4) of Section 38 of the In
dustrial Disputes Act, 1947, a copy of



Notification No G S R  168 dated the 
7th February, 1959 making certain 
further amendment to the Industrial 
Disputes (Central) Rules, 1957 (Plac
ed m Library, See No LT-1217/59)

A m endm ent  to C offee R ules

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (3) of Section 48 
of the Coffee Act, 1942, a copy of No
tification No SO  64 dated the 10th 
January, 1959 making certain further 
amendment to the Coffee Rules, 1955 
(Placed tn Library, See No LT-1218/ 
59)

A m endm ents to T extile  (P roduction 
b y  P ower Lo o m s ) Order

Shri Kanungo: I beg to lay on the 
Table, under sub-section (6 ) of Sec
tion 3 of the Essential Commodities 
Act 1955, a copy of Notification No S
0  246 dated the 31st January, 1959 
making certain further amendments to 
the Textile (Production by Power 
Looms) Control Order, 1958 (Placed 
tn Library; See No LT-1219/59)

D elhi R ent C ontrol Rules

The Minister of State in the Minis
try of Home Affairs (Shri Datar): 1 
beg to lay on the Table, under sub
section (3) of Section 56 of the Delhi 
Rent Control Act, 1958, a copy of the 
Delhi Rent Control Rules, 1959, pub
lished m Notification No G S R  139 
dated the 3rd February, 1959 (Placed 
m Library, See No LT-1219/59)

Standards of W eights and M easures 
R ules

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
1 beg to re-lay on the Table, under 
sub-section (3) of Section 17 of the 
Standards of Weights and Measures 
Act, 1956, a copy of the Standards of 
Weights and Measures Rules, 1956, 
published in Notification No SO  2403 
dated the 22nd November, 1958 (Plac
ed m Library, See No LT-1100/58)

166$ Popert Laid on the MAGHA 29,
Table

12.02 h n .
RAILWAY BUDGET, 1959-60

Mr. Speaker: The hon Minister o f 
Railways

-File Minister of Railways (Shri 
jagjlvan Ram): Mr Speaker, Sir, I 
rise to place before the House the 
estimates of receipts and expenditure 
of the Indian Railways for the year
1959-60

Financial Results of 1957*58
2 As usual, I shall deal first with the 

completed accounts of the previous 
year The actual Gross Traffic Receipts 
were Rs. 379 78 crores, against the 
jte)Hsed Estimates of Rs 384 40 
crores, that is, a shortfall of Rs 4 62 
crores which was under both passeng
er and goods traffic There was a 
marked decline in traffic from about 
the middle of January 1958 The 
Ordinary Working Expenses showed 
an increase of Rs 5 02 crores over the 
Revised Estimates of Rs 259 16 
crores This increase in wortcing 
expenses was largely under repairs 
and maintenance expenditure, inci
dental partly to the steadily expand
ing railway assets and partly to 
various safety measures taken to 
minimise accidents to the maximum 
extent practicable After allowing for 
other smaller variations, the net 
surplus came to Rs. 13 38 crores, 
against the Revised Estimate figure of 
Rs 21 66 crores The entire surplus of 
the year was credited to the Develop
ment Fund

Review of the Railway’s Second 
Five Year Plan

3 Before 1 come to the Revised Esti
mates of the current year, I shall give 
the House a brief resume of the prog
ress made in the Railway’s Second 
Five Year Plan, as three years of the 
Plan will be completed on the 
31st March 1959

4 During 1956-57, the first year of 
the Second Five Year Plan, the total 
tonnage lifted. Jgaa 124 miUion iqo»

*"agdmst il4  million tons in 1955-56; 
that is, an increase of about 8" 8 p e j/

1880 (SAKA) Kailway Budget, i466
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cent In 1957*58, the tonnage lilted 
rose to 132 million tons, a further 
increase of about 6 5 per cent over
1956-57 For the current year, the 
further increase m traffic is not likely 
to be more than 5 million tons over 
the 1957-58 figure, as against the 
anticipated increase of 12 million tons 
over 1957-58 Except for the increase 
m coal traffic, the rest of the increase 
in goods traffic has been much less 
than anticipated, and, m fact, thfre 
\ms been a drop m case, of agri
cultural products

5 As regards the expenditure on thc 
Railway’s Plan, the outlay rose to 
Rs 251 47 crores ui 1957-58, against 
an outlay of R5 179 crores in the first 
year It is expected to be Rs 245 25 
crores in the current year A provision 
of Rs 235 crores is being made m 
the Budget This will leave a balancc 
of about Rs 211 crores for 1960-61 
the last year of the Plan, out of the 
total of Rs 1121 5 crorcs allotted to 
the Railway Ministry under the Plan 
As the House is aware, the Railway's 
Second Five Year Plan has had to bt 
repha'sed so as to accommodate 
within the provision of Rs 1121 5 
crores, the rise m the cost of material 
and labour as well as reduction in 
the foreign exchange element Even 
though the increaSf fff goods traffic 
in the current year has fallen below 
anticipations, there is every reason to 
expect that there will be additional 
demand for rail transport to the 
extent of about 14 million tons in
1959-60, with the Steel Works going 
into various stages of production, 
with agricultural crop being more 
promising, and with the opening of 
the Ganga Bridge to traffic The 
originating freight traffic with the 
Railways may be called upon to handle 
by the end of 1959-60 will thus be 
about 151 million tons The indication 
therefore is that the estimate of 162 
million tons at the end of the Second 
Five Year Plan (t e , at the end of
1960-61) will be reached I may assure 
the House that every .epdeavour will 
be made to develop thecapacity of 
the Railways to meet this demand

Review o f 1958-59—^Operation
6 The increase in wagon loadings on 

the Broad Gauge during the year has 
been only about 2 per cent to the 
end of December, 1958 as compared 
to the corresponding period of the 
previous year, while there has been a 
shortfall of more than 7 per cent on 
the Metre Gauge Large scale food- 
movements were made to meet the 
demands of the deficit areas affected 
by drought in North Bihar During 
August 1958, over 3,600 Broad Gauge 
wagons carrying about 80,000 tons of 
foodgrains were fajanshipogj^ at 
various points for stSWWFi^^N’orth 
Bihar, m spite of difficulties at the 
riverine. txanskUPUieni points In 
addition, about 3,000 Metre Gauge 
wagon loads, with approximately
35,000 tons of foodgrains, were moved 
to North Bihar from Kandla and other 
Metre Gauge stations of Northern, 
Western and Northeastern Railway 
systems With the formation of a 
separate Zonal Railway Administra
tion the movements over the Assam 
Rail Link improved and the demands 
for Assam on the whole were also 
mt t satisfactorily

7 The overall coal loading in the 
country during the current year, upto 
November, 1958, was a record figure 
of 4 995* daily, as against 4,660 
wagons during 1 QS7.SK roai<.ippng  an 
increase of 7 2 per cent The increase 
in earnings is not ci&nsuuuu?ate>jwith 
this increase, as coal is not a high
rated traffic In the Bengal and Bihar 
Coalfields, coal loading averaged a 
record figure of 3,971 wagons per day, 
as compared to 3,700 wagons during 
the previous year Steady improve
ment in the movement of traffic via 
Moghalsarai was maintained, an 
average of 2,176 wagons were moved 
daily in the upward direction, com
pared to 2,037 and 1,881 during the 
previous two years

8 The trend of decline in traffic, 
which commenced early in 1988, 
continued till about November, 1958 
The decline in freight traffic in 1958- 
59, as compared to 1957-58, has been



pronounced under grains and pulses 
on the Broad Gauge and under 

- oilseeds, cotton, jute and sugarcane 
on both Broad and Metre Gauges 
The demands for wagons for goods 
transport .Hfnf ra1V  were slack practi _ 
call\ throughout the country except 
on a few difficult, routes through 
which the pressure of traffic continues 
The greater availability of wagons 
even during the busy season, was 
notified through the Press and Tiadc 
was invited to take advantage of this 
A development which has come to 
notice in this connection is the diver 
sion of high-rated traffic to road 
transport on loutes parallel to the 
Rail wavs where R always have 
enough capacity to move additional 
traffic This matte i is receiving atten 

iforr vmti~ a* vrcw  i6~ socin-g" wtYit" 
readjustments art ncccssary m order 
to ensure theJTCyuunuua. u$ilisition^o£ 
>̂ui limited transpgiL xasourcoC"

9 A significant development in Rail
way opeiation during the year is the 
adoption of diesel traction on a few 
selected routes A beginning has also 
been made in the use of centre buffer 

tcouplers, foi hauling heaviey .goods, 
Jrainq^-

Revised Fstimates for 1958 59

10 It is now estimated that the goods 
earnings during the cm rent year will 
be Rs 245 83 crores or a shortfall of 
Rs 4 67 crores as compared to the 
Budget anticipation of Rs 250 50 
crores the passenger earnings are 
now expccted to be Rs 116 30 crores, 
against Rs 124 73 crores m the Budget 
Estimates Under Other Coaching 
Earnings and Jayndiy Earnings, there 
may bt minoi compensating varia
tions In the result Gross Traffic 
Receipts for the current year are now 
estimated at Rs 394 38 crores, or a 
shortfall of Rs 13 10 crores as com
pared to the Budget Estimates 
Against this, there is a fortuitous 
credit of Rs 2 63 crores on account of 
the write back to revenue, of the 
Government contribution and interest 
238 (At) L S D  —
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thereon in the State Railway Pro
vident Fund account of railway em
ployees who have elected the SfiUitfL 
System of retirement bengQJBL^iaJ^SL, 
of the State Railway Provident Fund 
'benefits*

11 The Revised Estimate of Ordinary 
Working Expenses is Rs 274 22 
crores that is, an increase of Rs 5 87 
crores over the Budget Estimate of 
Rs 268 35 '■■rores Out of this increase, 
an amount of nearly one crore of 
rupees is attributable to the increase 
in the price of coal (75 nP from 
17th May 1958, which increase was 
reduced to 41 nP per ton from 
17th October 1958) Besides this, there 
has been increase due to payment at  
agii.ar<) of sales tax not provided, 4he 

so*’/ /zf Azk//<zvzrc?/r g e w  a p
moie than anticipated additional 
expenditure 011 various measures for 
safety, such- -ar-^strolling of bridges 
and increased expenditure o’n ^ the 
rehabilitation and maintenance of 
track and bridges as well as on the 
mc-ieascd number of rolling stock 
turned out after repairs from the 
workshops and sheds

12 The net surplus for 1958 59, after 
allowing for other variation* \n the 
revenue account incfQ3Ing a reduction 
of about Rs 2 6 crores m the expendi
ture on Open Line Works chargeable 
to Revenue is now expected to be 
Rs 13 crores This surplus will be 
credited to the Development Fund

13 The Revised Estimate of expendi
ture on Works, Machinery and Rolling 
Stock during the current year has 
now been placed at Rs 245 25 crores 
—a reduction of about Rs 14 7S 
crores from the Budget Estimate

14 At this stage, I shall refer briefly 
to the position of the balances in the 
different Funds The Depreciation, 

'Reserve Fund jand the “ kevenue 
RiServe J*und are anticipated to have 
sizeable balances on the 31st March,
1959, of about Rs 50 crores each 
The Development Fund, however, 
was left with an openmg balance of 
Rs 1 85 crores only on the 1st April 
1938. as a result of the net Railway ...

18SO (SAKA) Railway Budget, 1670
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surplus m 1957-58, after payment of 
dividend to General Revenues, having 
come down to Rs 13 38 crores This 
Fund, which is led—enly by the net 
surplus .accruing each year, will 
further contract as a result of the 
relatively small surplus expected 
during the current year (Rs 13 
crores) The total provision for 
expenditure from the Development 
Fund m the Railway Plan is of the 
order of Rs 92 crores, so that with 
an annual 0f about Rs 13
crores in two successive years, a loan 
from General Revenues to finance the 
Railway Development Fund expendi
ture has become unavoidable As the 
Bouse is aware, this Fund which is 
built from Railway surplus is design
ed to meet the cost of works for 
providing amenities to passengers and 
other Railway users, the cost of 
Labour Welfare works estimated to 
cost individually more than Rs
25,000 as well as operating improve
ments found necessary from time to 
time, such as improvements m 
signalling and train control equip
ment and other safety measures, 
improvement m watering arrange
ments, etc In fact, the Rgilway Con
vention CornmitfeTp^-1654, '  did 
envis>Bger ‘occasions when the Develop- 
ntent-Fohd may not be m a position 
to meet the programme o f expendi
ture chargeable to that Fund fiom 
its own resources, and recommended 
that, in such circumstances geneial 
revenues could advance a tt mporary 
loan Every effort has been made to 
reduce cxpendituie, vet a loan o f 
about Rs 11 crores is neccssaiv m 
the current j<ar, and ajiangcmt nts 
foi this have been made

15 Before I turn to the proposals for 
the Budget year, I would like to sav 
a few words about thc piesenl Con- 
AU£)lion governing the arrangements 
between Railway Finance and 
General Finance As the House is 
aware, the present Convention covers 
the period upto the 31st March, 1960 
In the ordinary course, I would have 
requested the House to set up the

fiext Convention Committee in order 
to review the working of the present 
Convention and submit recommenda
tions m advance of the next quin
quennial peiiod (1960—65 ) It is
necessary, however, that this Com
mittee, by the time it meets, should 
have a reasonably .accurate appraisal 
of the Railways’ financial position, 
obligations and surplus resources
during the next few years As such an 
appraisal is made for the purpose of 
each Plan, it will be convenient if 
future Conventions . synchronise .with 
each Plan period Tnis ca n te  achiev- 
ed b> extending the period covered 
by thc present Convention by a
year, i e , upto th 31st March, 1961 
The new freight siuctu ie has been 
brought into effect from 1st October,
1958, and if the Convention Commit
tee is set up now, it will not be 
possible to assess the full financial 
effect of the freight charges for the 
purpose of estimating the Railways’ 
earnings for the next few vears on a 
reasonably corrfect basis Similarly, 
on thc expenditure side, the Pay 
Commission’s Report is awaited These 
considcialions Mnphasise that a 
realistic assessment oi 1 IHe Railways’ 
financial position will only be possible 
about a year hence Indeed, the 
Convcntioh Com nittee, 1954, had 
u f t m d  to thc need at the end of 
each quinquennial period to make a 
i taso-TjbTt ftfrcclW 0 f"flTe Railways’ 
financial position in the light of the 
expansion of their activities a s a 
result of the implementation oi the 
Plan, and this reinforces my proposal 
for the extension of the present 
Com c ntion by one year, t e., upto 
ttu 31st March, 1961 I shall move a 
formal Resolution for this purpose 
shortly foa the approval of the House

Budget for 1959-60
16 I now turn to the Budget Estima

tes for the year 1959-60 The fall In 
passenger traffic m 1958-59 was un
expected, but the recent months indi
cate an improving trend After careful 
consideration, the estimate under 
this head for 1959-60 has been placed d



’ at Rs. 118'30 crores—an increase of 
,only Rs. 2 crores over the current 
year’s Revised Estimate of Rs. 116'30 
crores. The estimate of Other Coach
ing Earnings has been placed at 
Rs. 24 crores, i.e.. Rs. 45 lakhs less 
than the current year’s Revised 
Xstimate of Rs. 24’ 45 crores, in order 
to allow for any drop in parcel 
traffic.

The estimate of Goods Earnings has 
been placed at Rs. 272' 58 crores—an 
increase of Rs. 26-75 crores over the 
Revised Estimate of the current year. 
This includes an increase of Rs. 5 
crores to cover the effect of a full 
year’s increase in the goods freight 
rates introduced from 1st October,
1958. T h is  estimate is based on the 
expectation that, in the coming year, 
the Railways will be called upon to 
oarry about 14 million tons of addi
tional goods traffic, bringing the total 
freight traffic to about 151 million 
tons. T h is  14 million tons increase is 
made up of about 3 million tons of 
general goods traffic, 3 million tons of 
coal, and about 8 million tons trans
port (ore, coal and finished products) 
for the Steel Works. It is expected 
that 3 million tons of additional 
traffic in general goods will material
ise with the anticipated increase in 
general industrial activity, particularly 
as a result of tho Steel Works going 
into production, increase in food 
production over the current year, and 
increased rail movement expected 
between Assam, North Bihar, East 
U.P. and the rest of India with the 
opening of the Bridge over Ihe Gnnga 
at Mokameh to traffic. The additional 
transport of 8 million tons for the 
Steel Works will cover the require
ments of Tata Iron & Steel Company 
and the Indian Iron & Steel Company, 
which are expected to go into full 
production by April 1959, as well as 
the requirements of Rourkela and 
Bhilai, and to a small extent of the 
Durgapur Steel Plant which may go 
into production later in the Budget 
Year.

Sundry Earnings in 1959-60 are 
estimated at Rs. 8.40 crores. After

T673 Railway Budget, MAGHA 29,
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Allowing for the normal variations In 
the traffic suspense (viz., an increase 
of Rs. 40 lakhs over the Revised Esti
mates of the current year), the 
Gross Traffic Receipts for 1959-60 are 
estimated at Rs. 422 03 crores.

The Budget Estimate of Ordinary 
Working Expenses for 1959-60 has 
been placed at Rs. 238-71 crores—an 
increase of Rs. 9‘ 49 crores over the 
Revised Estimate of the current year. 
This increase is made up of the net 
effect of annual sta**
and of other normal variations in 
personnel (about Rs. 2 crores) and is 
also due to increase of nearly Rs. 1 
crore in the expenditure on Staff 
Welfare, increase of about Rs. 2'S 
crores in repairs costs which covers 
the additional assets (i.e. newly 
opened lines, additional rolling stock, 
etc.) created in 1958-59 and to be 
created in 1959-60, and about Rs. 4 
crores under operation (viz.. staff, 
fuel etc.) necessitated by the antici
pated increase in transport require
ments. A close check continues to be 
exercised over expenditure.

In my Budget Speech last year, I 
had referred to the setting up of an 
Expert Committee on Coal. This Com
mittee submitted their report in 
August last. They have analysed the 
efft-ct of rising cost and freight on the 
Railway Fuel Bill, and found that in 
the recent past the consumption trend 
generally has been favourable. The 
Committee, howevrr, have indicated 
scope for reducing coal consumption 
and expenditure—mainly by improv
ing the quality of coal and by strict 
control on pilferage, losses and wast
ages. The Committee have strongly 
emphasised the necessity for improve
ment of the quality of coal by intro
ducing direct purchase contracts bet
ween the Railways and colleries and 
more offeCTivi~“ nsjpectiorir^The Com
mittee's recommendations are being 
pursued wi:h the Ministry of Steel, 
Mines and Fuel, who control supplies 
and inspection.

The Programme of Open Line 
Works chargeable to Revenue has
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been reduced in the current year in 
the light of the available net revalue 
It is Inwever proposed to spend 
nearly Ra 3 crores more on this 
account in 1959-60 than in the current 
year, reflecting the progressive in
crease in the tempo of works With 
further capital expenditure on works, 
there would be an increase of about 
Rs 4 5 crores in the Dividend pay
able to the General Finance over the 
current year’s Revised Estimate The 
Revenue Surplus for the Budget year 
is expected to be about Rs 21 19 
crores which I propose to credit to 
the Development Fund Even with 
this credit a loan may have to be 
taken from the General Revenues m 
the Budget yeai also, as in 1958-59

In my Budget Speech last >ear I 
had mentioned that electnfication 
from Howrah to Moghalsarai on the 
Eistetn Railwa\ j id fiom Asansol to 
Tatanagar - Rourkeia - Rajkharswan - 
Bai ajamda on the Southeastern Rail- 
wdv will b( completed during the 
Second Five Yeat Plan period In 
view oi the- uigeney of the works its 
technical complexities and the wide 
field of contacts to be covered, a 
sepatale administration undei a Gen
eral Mmagcr and Chief Engineer was 
set up m June 1958 to administer the 
Pioject Along with detailed work 111 
the field, arrangements for power sup
ply and modifications m telecommuni
cation have been made, and orders foi 
supply and erection of overhead 
equipmen* placed for Durgapur-Gaya, 
Asansol-Sim Tatanagar-Rourkela, 
Rajkharswan-Dangoaposi and Kandra- 
Gomharna sections Steps are also 
being taken to arrange for starting 
woik on the remaining sections, while 
assisting the build up of indigenous 
capacity for the lequm ments of over
head equipment, etc In order to 
mt »t the urgent 1 equipments of traffic 
m the coal belt area and in the Cal
cutta suburban sections in Sealdah 
Division, some rephasing of works, as 
necessary, is being done For sections 
the electrification of which will be

continued during the Third Plan, pre
liminary civil engineering works, like 
slewing of track, removal of infringe
ments, etc, are also being taken in 
hand

As regards electrification of Madras- 
Villupuram section m the South, I am 
glad to report that it will be possible 
to make headway now that power 
supply has been assured

The supply of critical materials 
during the current year remained 
generally satisfactory, with the result 
that thc Works Expenditure main
tained its tempo evenly The diffi
culty in the procuiement of fabricated 
bridge girders, to which I all^ ^ d m 
mv last Budge t Speech, has~ greatly 
c asc d with thc supplies now being 
rttcned

The woik on various projects is in 
full sw ng During the year, nearly 
150Q Engineers and Engineering Sup
ervisors at various levels and about 2 
I ikh workers have been working on 
th \arious projects on the Railways 
apait from workmen engaged on track 
renewal and lUber normal rsulwai 
work**- The thud veat of the Plan 
ha witnessed the peak of construc
tional acti\it\ on the Railways Out 
of the total of 1848 miles of new lines 
and doublings under execution, 421 

"■ mTTes t~t , 173 miles of new lines and 
”230""miles of doubling) have been 
opened to tiaffic during the current 
yeai Construction is m hand of 525 
miles of new lint projects These are 
the Chandrapura-Mun-Ranchi-Hatia, 

, Bondamunda-Dumaro, Bhilai-Deorj- 
! hal Barabil-Pamposh Gorge, Bonda- 

munda-Nowagaon-Purnapani, Damo-
1 dar-Kalipahan Bijun-Karaunji, Gidi- 

Saunda-Bachra branch lines m the 
Jarangdih and Karanpura Coalfields, 
Kumedpui -Barsoi, Robertsganj-
Garhwa Road, Ghaziabad-Tuglaka- 
bad including the Second Yamuna 
Bridge, the remaining 130 miles of the 
Khandwa-Hmgoli, and the garasct- 
H as a nab ad In addition to thesS, Vflk 
makes  ofdoublings are ui progress, 
made up of 430 miles on the South-
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••stem Railway, 190 miles on the
Southern Railway, 100 miles on the
Western Railway, 90 miles on the
Nor hern Railway, 40 miles on the
Centra] Railway and 50 miles on the 
Northeastern Railway

The Rohiak’-Goluia& xestoratwn an. 
the Northern Railway was opened to 
Goods Traffic on 31st October, 195Q, 
find to passenger traffic on 29th 
December, 195&.

The work on stungthening of the 
Assam Rail Link Route is progressing 
according to schedule During* the 
first working stison of 1957-58 re
building of as many as 17 bridges has 
been completed Consideiable work 
has also be 11 d o n e  for improving and 
strengthening thi protection woiks to 
embankrpu}t& and bridges. It is pro- 
Tjraftvmed to rebuild another 20 bridges 
during the current working season 
and complit( other ancillai> works

The budge over the Ganga at 
Mokameh is <xpccted to be opened to 
traffic in April this yeai This indeed 
will be a commendable pei f ormai^ce. —•

The work on the Brahmaputra 
Bridf» is u o p ogr< ssing satisfac
to ry  The c îui r^ yding^ Invt been 
laid,, ba-t cunp built «ind the con- 
sfrucMon workshop s< t up The work 
on the sinking of two wt II piers is in 
hand

Tht estimate for the Works Machi
nery and Rolling Stock Programme 
for the Budget y< at has been placed 
at Rs 235 crores leaving about Rs 
211 crores for the last year of the 
Plan The Capital Budget of Rs 235 
crores includes about Rs 80 crores 
under Rollmg Stock, Rs 5 crores under 
Machinery and Plant, Rs 47 crores 
under construction of new lines and 
restoration of dismantled lines, Rs 37 
crores under track renewals and 
nearly Rs 66 crores under Other Open 
Line Works, etc

With a view to reduce the time-lag 
attendant on the commencement of 
new line projects to the minimum, as
• first step towards the achievement

of taigets of the Third Plan, and also 
to maintain the constructional activity 
generated m this Plan period, it has 
bee 11 tided to mtiate action on cer
tain new lint projects which would 
matuie in the Third Plan period 
Thcbt new lines would either traverse 
difficult terrain or are likc.lv to en
counter special problems such as would 
tan* time—namely, in land acquisition 
or heaw formation and bridge work 
Su<h ntw lines aggregate to nearly 
500 miles and are Udaipur-Him- 
nmtn igar Jhuml Kandla Tildanga- 
Pdi.ikkct Khajuriaghat-Malda, the 
Delhi Avoiding L11 < and the exten
sion of the 1 ail head from Madhopur 
acio - th< Ravi into tht State of 
Jimm 1 ind Kishmir The Guna- 
Ujj on md Bakhtiaipur-Raigir links 
will ilso be commented during the 
vial Oth<r lines included in the 
Budget Year art the 115 mile long 
Sambalpur Titilagarh line and the 
link from Bimlagurh to Kinburu, these 
projects will assist m the export of
2 million -tone ef iron ore through t&$ 
V i/ig  Port ******

I would also like to refei to the
of ton^li net on of threi^jjew, 

w lu»,s—namely, Mani»aloie-Hassan, 
Diva Dasgaon and Pathaikandi-Dhar- 
nnnagni links which irt under active 
consideration Further, there is an 
offt 1 of Shramdan’ labour for earth
work etc from the Rajasthan Pan- 
chayat S mgh for the construction of 
a Bioad Gauge link between Hmd- 
umalkot a“ Trontlei station on the 
Broid Gauge of the Northern Rail
way and Sri Ganganagar on the 
Motie Gauge The question of mak
ing a beginning involving commit
ments only to a limited extent m in
itial stages to judge how far the offer 
referred to will materialist is also 
under examination

Provision has also been made in
1959-60 for Phase II of the conversion 
of Gudivada-Bhimavaram-Vijayawada- 
Masulipatam section of the Southern 
Railwav from Metre Gauge to Broad 
Gauge, estimated to cost about Rs 3 
ci ores and doubling of Rajahmundry- 
Samalkot section at an estimated coa)
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of Rs 1 32 crores These would meet 
the need lor increasing the line capa
city on the Southern Railway to cope 
with the anticipated increase in traffic 
at the end of the Second Five Year 
Plan

Due to the improved supply position 
of rails and sleepers, the Track Rene
wal Programme has been considerably 
stepped up during the current year 
and the piogie^s is expected to be 
msint'unecJ m the Budget year

The provision for Amenities for 
Railway Users has been kept as usual 
at about Rs 3 crores, while a pro
vision of about Rs 10 crores has been 
made for staff amenities and staff 
quarters

Three new surveys were sanctioned 
during the course of the current year 
One is for 2S0 mile line from Baila- 
dilla to Kottavallasa vta Koraput, in 
the context of Dandakaranya Scheme 
lor the rehabilitation of the displaced 
persons from Bengal, the other for 
Kinburu-Bimlagarh link and the third 
for Korea Coalfields taking off from 
Bijun-Karaunji Line

Of the 900 miles of surveys carried 
over from the programme of the pre
vious years, nearly 600 miles for the 
lollowing projects have been complet
ed

Nimtita-Tildanga on the Eastern 
Railway

Domoham-Alipur Duar on the 
Northeast Frontier Railway,

Kosikalan-Bharatpur, Kurudwadi- 
Miraj -Kolhapur, and Orai- 
Jalaun on the Cential Rail
way,

Jagadhn-Chandigarh, Una-Nangal 
and Tuglakabad-Ghaziabad on 
the Northern Railway,

Maurigram-Dankum and Sambal- 
pur-Titilagarh on the South
eastern Railway, and

Muzaffarpur-Darbhanga on /h" 
Northeastern Railway

‘In  my Budget Speech last yea 
made mention of the 90 million do 
loan obtained lor rehabibta 
modernisation and expansion ol 
Indian Railways, from the W u 
Bank This loan has been lully drawr 
As the House is aware, we have sine 
been able to obtain a further loan v 
85 million dollars from the Work 
Bank Besides, the Development Loar 
Fund authorities in U S A  have also 
agreed to two loans of 40 million anc 
35 million dollars Apart from these 
loans, assistance has also been re
ceived under the Indo-Amencan 
Technical Co-operation Programme 
and the Colombo Plan A loan ol 20 
million dollars from U S A  and 8 
million dollars from Japan have 
become available for the Onssa Iron 
Ore Project m which the Railways 
arc interested jointly with the Port 
and Mining authorities

There has been steady progress to
wards the objective of self-sufficiency 
in the country in the manufacture ol 

,stiana_ locomotives, carriages, under- 
frames and wagons” In Ihe Budget 
year (1959 60), out of the total pro
vision of about Rs 80 crores for roll
ing stock, about Rs 68 crores will be 
spent in the country and only about 
Rs 12 crores (including Sea-freight, 
etc ) on imports Two new wagon 
building firms entered the field ol 
production during the current year 
The Railwaj Ministry has taken over 
the procurement from abroad of 
plates for wagons to the extent that 
the lion and Steel Controller is un
able to obtain supplies from indige
nous sources

Proposals for the progressive manu
facture m the country of the mecha
nical components of electric locomo
tives, starting with the assembly bl 
knocked down locomotives, have 
been sought from the manufacturers 
supply mg electric locomotives on the 
Eastern and Southeastern Railways, 
The electric components lor the indi
genously manufactured electnc loco
motives may have to be imported in 
the ̂ initial .Stages, until these can b*



applied by the Heavy Electricals 
4jn t, Bhopal. The development of 
^igenous capacity for the manufac- 
ĵpe of diesel locomotives has also 
-en taken up

The indigenous production of rail- 
Kway equipmem other than rolling 
Icstock and rolling stock parts also con- 
t tinues to make headway The Deve

lopment Cell in the Railway Board’s 
OIHce, in close association with the 
Industrial Development Wing of the 
Ministry of Commerce and Industry 
has succeeded in assisting the deve
lopment of further manufacturing 
capacity in the country which 
will . have the effect of conser
ving the much needed foreign ex
change There was significant in
crease m the domestic production of 
important railway equipment such as 
mechanical signalling, thermic 
Syphons, pressure castings, “r signal 
glasses  ̂ vacuum and steam pressure

^gauges Some of these were produc
ed fui llie first time in India In most 
cases, imports have been completely 
eliminated, and where these are in
escapable, are now restricted only to 
the specialised items of railway
equipment The production of mecha
nical signalling equipment in the
country—both m Railway shops and 
in the private sector—has greatly
reduced the difficulty in regard to the 
availability of signalling equipment 
to which I made a refcience in my 
Budget Speech last year The Indian 
Railways Central Equipment Advisory 
Committee and the four Zonal Com
mittees at Delhi, Calcutta, Bombay 
and Madras have continued to pro
vide a useful forum at which repre
sentatives of Trade and Industry can 
bring their problems and difficu’ties

The Chittaranjan Locomotive 
Works produced 164 locomotives in 
1957-58, and expect to produce 168 
locomotives in the current year and 
the same number in the next year A 
Steel Foundry of 7,000 ton capacity is 
being set up at Chittaranjan as an 
essential adjunct to this production 
unit.
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TELCO works delivered 88 loco
motives in 1957-58 and are expected 
to deliver 100 locomotives in the cur
rent year and the same number in 
the Budget year

The Integral Coach Factory turned 
out 222 unfurnished coaches during
1957-58 295 unfurnished coaches are
expected to be produced during the 
current year, while the Factory 
would reach its present target of 350 
unfurnished coaches in the next 
year with single shift wtorking With 
a view to produce more coaches a 
second shift will be introduced short
ly The average cost of manufacture 
has also come down progressively. 
Against Rs 1 21 lakhs per unfurnish
ed coach m 1957-58, the cost is ex
pected to be Rs 95,000 only m the 
current year The temporary fur
nishing unit set up within the factory 
furnished 178 coaches upto Novem
ber, 1958 It is hoped that this will 
soon be replaced by a permanent fur
nishing unit with the capacity to 
furnish all the coaches turned out.

There has been progressive increase 
in the production of rolling stock in 
the country Against 234 steam loco
motives and 15,985 wagons received 
by Railways in 1956-57, 249 locomo
tives and 17,731 wagons were receiv
ed in 1957-58, the number of locomo
tives going up to 268 in the current 
year, while another 268 locomotives 
and 17,900 wagons will be received in
1959-60 As regards coaches, 474 
Broad Gauge, 185 Metre Gauge and 
38 Narrow Gauge bogie third class 
carnages were manufactured and put 
into service in 1957-58, m addition to 
186 Broad Gauge, 195 Metre Gauge 
and 31 Narrow Gauge composite 
coaches containing third class accom
modation During the current year, 
277 Broad Gauge, 175 Metre Gauge 
and 4 Narrow Gauge bogie complete 
third class roaches and 90 Broad 
Gauge, 183 Metre Gauge and 1 Nar
row Gauge composite coaches having 
third class accommodation have been 
manufactured and put into service 
upto the end of October, 1958. A  total 
of 2,008 coaches, in addition to 104



1683 Halltoav Budget, FXSR&A3BY 1^ 1Mt jta& m * Budget, ififtt ’'
1959-90 19&MK)

[Shri Jagjivan Ham]
electrical multiple unit coaches, is 
expected to be received in 1959-80, 
against a total of 1,536 coaches expect
ed to be received in the current year 
and a total of 1,248 coaches received 
in 1957-58

In the context of increasing indi
genous production of rolling stock, I 
would like to make a passing refer
ence to improvements in railway 
workshops w th  a view to meet the 
steadily increasing maintenance load 
and to also increase productivity A 
Productivity Cell has xecently been 
set up, in keeping with the drive for 
increased productivity launched by 
Jhr i&ali/ina1 ^owbtntvny' vftoiin/jiJ 
and it is hoped that the activities of 
this Cell will result in improvements 
leading to higher productivity

The House, I am suit, will be glad 
to know that the Joy Hide train in 
Bal Bhavan was inaugurated in the 
Capital m Novembc r 10">8 The idea 
had its origin in a suggestion by the 
Prime Ministci and the train’s in
auguration on his btrthdav was a fit
ting fruition of this idea The woik- 
ing of the tram has been now handed 
over to the Bal Bhavan Board It will 
provide the children of the Capital 
with a popular means of entertain
ment and general education

During the past yeai tht Railway 
Testing and Research Centre earned 
out performance tests on new Loco
motives—notably the '  Alco Diesel 
Electric Locos, impact tests on the new 
80 ton-bogie wagons designed and 
built m India, and riding quality trials 
on various designs of bogies for pas
senger vehicles By extensive trials 
on rails of Thomas steel, their suit
ability for Indian conditions was 
established Other research activities 
centred round the profitable utilisa
tion of coal ash, of which nearly a 
million tons are produced by steam 
locomotives every year, the develop
ment of concrete sleepers, the treat

ment o f boiler feed water with indl- 
8*nous softening compounds, and 13» 
Preparation of paints and bituminous 
e*nulsions from indigenous materials.

addition, the development from in
digenous materials of a bitumin
ous emulsion, which will 
Provide a cheap anti-corrosive paint 

steel, has also been patent- 
e3 Eight other patents were taken 
°lit for other new materials and 
e^uipment developed by the Research 
^-entre

I have already explained ton pre- 
v!ous occasions the difficulties con
fronting the. Railways m eliminating 

'J\ercra<x ding A tt pos^irfe measures 
auc, however, being taken to reduce 
°Vtrtrowding in areas where it is 
"lost acute Available resources are 
kl_ing distributed in a manner which 
will even out the overcrowding on 
Afferent Railway Zones and different 
al eas in th< same Zone It is not 
Pbssib’e to piovide additional Rolling 
Stock beyond the financial resources 
aVailabl«, but a concerted effort is 
k^ing mide to mitigate overcrowding 

intensive usage and retention of 
’Vtragtd stock by propir repan As 
‘ result of thcst special measures and 
a'' additional lolling stock become 
aVaildble it is expected that there 
will be an increase m the seat mile 
Apatity on the Broad and Metre 
^augcs1 of Indian Railways by about 

per cent by the end of the Second 
**lan compared to what it was at the 
e,id of the First Plan

Duniig 1957-58, 71 new passenger 
trains were introduced—38 on the 
Broad Gauge 31 on the Metre Gauge 
ahd 2 on the Narrow Gauge In the 
current year upto 1st December, 
1^58, 45 trains were introduced on the 
—road Gauge and 13 on the Metre 
pauge The run of 18 Broad Gauge 
rjains, 36 Metre Gauge trains and 2 
"arrow Gauge trains was extended in 
*>57-58, and of 16 more Brtsad Gauge 

trains and 28 more Metre Gauge 
ams m the current year A  number
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1 new suburban services were also 
.introduced on various Railways 
Against 92 new trains on the Broad 
Gauge in 1957*58, 52 Broad Gauge 
trains were introduced upto 1st 
December, 1958 m the current year, 
while the run of 36 trains was extend
ed, as against 16 trains m 1957-58 Be
sides these, 28 electric suburban 
trains were also introduced on East
ern Railway upto 1st December, 1958 
and the run of 8 trains was extended 
in the current year, against 8 such 
new trams mtioduced in 1957-58 A 
tri-weekly Janata Express train has 
been introduced betw een Dc hi and 
Ahmedabad from 1st October 1958 
With all these new trams and exten
sions the daily tram mileage will 
have increased b> about 15 000 miles 
in the two-year period 19*57-58 <ind
1958-59

We have recently provided holiday 
camping coaches at some of the im
portant holiday centres for the bene
fit of the Railwa\ passengers It is 
the intention to provide such coaches 
at some more stations where retiring 
rooms are not available The facility 
of sleeping accommodation in thud 
class his also been extended to some 
of the trains on the Northeast Front
ier Railway

Departmental Ccitcrmg continues to 
grow in popularity, and is being gene
rally appreciated bv the travelling 
public both in regard to the quality 
of food and tho standard of service 
In order to improve the service fur
ther a Special Enquiry has been ini
tiated into the functioning of the De
partmental Catering with a view to 
effecting improvements

The Railway Users Consultative 
Committees constituted at different 
levels continued to render valuable 
assistance and co-operation to the 
Railway Administrations in the mat
ter of improving the services provid
ed bjr the Railways Other ancillary

f Committees, such as the Tune Table 
Committee, the Suburban Railway 
Users’ Consultative Committee, the 
Passenger Amenities Committee, the 
Catering Surpervisory Committee and 
the Bookstall Committee also func
tioned usefu lv in their respective 
spheres

Ii is a matter of great regret that* 
in r,p U of sustained propaganda 
against the misuse of i  arm chain 
ippuratus nd intensive checks by 
scUcttd stifl in (olliboration with 
policc, the n imber of cnies of alarm 
chain puiling still continues to be 
high and is a constant cause of con 
cem fick.it ess travelling is another 

l which continues to stalk the land 
and cc nslitutcs a dram on the Rail
way Revenues These two evils obvi
ously cannot be completely eradicat
ed without the active co-operation o f 
the Public I would, therefore once 
again request the co-operation of the 
Hon'ble Members, as the representa
tives " f  the people of the country to 
awake t« the public conscience by m- 
tc nsivi* prop igmda m their constitu
encies against the evils of alarm chain 
pu'ling and U krtless travelling

Su1 tair < cl efforts continue to be
made to reduce the number of Claims 
for Compensation for Goods lost or 
damaged as well as to finalise the 
claims quickly Although during
1957 58 the number of claims regis
tered \* as '•hghtlv higher than in 
1956 57 there was a small reduction 
’r> the amour it paid toward* compen
sation cla"n£ The latest figures 
availal le foi the current vear are also 
reasonably satisfactory Viewed in 
the light of increase m traffic carried, 
these figure*- reflect the beneficial re
sults of the Claims Prevention Orga
nisation and of the reorganis
ed Railway Protection Force 
The number of claims cases pending 
disposal, which stood at 56,891 at the 
-*nd of March, 1957, came down to
14 837 at the end of March, 1968, ^pd
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may come down further at the end of 
the current year. The average time 
taken for disposal of each claim has 
also been reduced I am aware that 
there is not full satisfaction yet in re
gard to the pace of disposal of claims, 
and I wish to assure the House that no 
efforts will be spared to secure fur
ther improvement

In my last Budget Speech I had 
referred to the examination of the 
recommendations of the Railway 
Freight Structure Enquiry Committee 
relating to the revision of the Freight 
Structure as being in the final stages 
As the House is aware, the Govun- 
ment’s decision on these recommenda
tions was announced m the House 
on 18th August, 1958, and the revis
ed freight structure was brought into 
force from 1st October, 1958 The 
full effect of the Revised Freight 
Structure can be assessed only after 
it has operated for some time

The examination of the Railway 
Freight Structure Committee’s re
commendations for thc amendment of 
the Statutory Provisions relating to 
the responsibility of the Railways as 
carriers is still to be completed As 
these recommendations of the Com
mittee have far reaching implications, 
it wil) take somo time to finalise 
Government's decision on them and 
indeed the Committee themselves re
commended time for such examina
tion

As the House is aware, the need to 
step up exports is imperative Hav
ing regard to this, thc question of 
reduction m freight rates for differ
ent commodities has been engaging 
attention In respect of 9 commo
dities, a substantial rebate in freight 
has been notified It has further been 
decided to set up a small Standing 
Committee o f senior officials of the 
•different Ministries concerned such.

fis the Ministry of Railways, tha 
Ministry of Commerce and Industry 
the Ministry of Finance and the Plan- 
mng Commission, to deal with the 
question of reduction in freight rates 
for export traffic as also the other 
steps necesfary in that context

1 may also mention an instance of 
reduction in freight rates for an in
ternal movement about which the 
House may be interested Large 
quantities of cattle dung were being 
wasted in and around the city of 
Bombay, for want of a suitable rate 
to fai lLtate movement to upcountry 
places, where they could be used as 
manure To meet the situation, a 50 
per ccnt reduction in the freight rate 
for cattle dung from Bombay to a 
number of stations has been introduc
ed at the suggestion of the Govern
ment of Bombay

I now come to the question of acci
dents, which has been a subject of 
considerable concern ,all round In 
the last session of the Parliament, 
“A Factual Review of Accidents’’, 
bact‘d on the last 20 years’ statistics, 
was given to every Member of Parlia
ment, which mdicatcd that there was 
a downward trend in the number of 
accidents Unfortunately, there has 
been a slight increase recently in the 
number of collisions and derailments 
It is far from my intention to mini
mise the seriousness of this feature 
m railway working, but I would like 
to mention that thc period which we 
have been passing through is abnor
mal An extensive development of 
line capacity is under execution on 
long stretches of trunk routes, up
setting settled conditions of wtorking; 
at the same time, rapidly increasing 
volume of traffic has been passing 
over these sections, which are mostly 
working to saturation point Under 
those abnormal conditions, a state of 
constant pressure and strain is in
evitable, and this at times unfortu
nately leads to human failures.
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tye are fully alive to the serious* 
ness of the problem, and the Railway 
Administrations have been directed 
to initiate certain measures—educa
tive, psychological and punitive— 
which, it is hoped, will instil greater 
safety mmdedness among the staff 
Simultaneously, attention has also 
been paid to the provision of improv
ed technical devices as an aid to the 
staff safety organisations and re
search cells have also been set up on 
cverv Railway to undcitake a critical 
analysis of accidents, to focus atten
tion on safety aspects in every fiold 
of operation, to cairy out intensive 
inspections and to ensure strict obser
vance of the safety rules and regula
tions by all concerned

In regaid to anti-sabotage mea
sures various schemes were examin
ed in consultation with the Intelli
gence Bureau and the Ministry of 
Home Affairs As a result of this 
examination the State Governments 
have been addressed to afford assis
tance through publicity measures 
amongst inhabitants of the villages in 
the vicinity of railway lines, through 
improvement of the arrangements of 
the Government Railway Police for 
the collection of advance intelligence 
m this regard, through intensification 
of patrolling of vulnerable areas, 
through a continuous study of all 
serious railway accidents by the State 
CIDs, and through periodical liaison 
meetings for ex hanging information 
between Railway officials and State 
Police officials Rail wav Administra
tions have been directed to act in 
close contact with the State Govern
ments for this purpose

Considerable emphasis has also been 
given to initial training and refresher 
courses for all categories of staff res
ponsible for tram working I would 
like to assure the House that constant 
endeavours would continue to be 
made to deal with this problem of ac
cidents with the utmost imagination 
and care In this effort I solicit the 
unstinted co-operation of everyone 
concerned, so that a greater sense of 
safety consciousness may be brought

aoout amongst the large number o f 
railwaymen employed for train opera 
tion

The Members of Parliament have 
naturally been evincing considerable 
interest m the problem of security and 
safe travel on Railways Policing on 
the Railways is a State subject, but 
the Railway Ministry maintain a close 
liaison with them through the Railway 
Protection Force, so that a co-ordina
ted effoit may be made to render 
Railway tiavel reasonably safe and to 
ensure that the public property en
trusted to the Railways is secured from 
theft and damage The Railway Pro
tection Force with its Armed Wing 
has rendered useful service in tackling 
this problem The Chief Ministers of 
the States also whom I met in this 
connection, assured me of their fullest 
co-operation

The problem of corruption on the 
Railways cont'nues to be tackled 
vigorously Activities of the Vigilance 
Organisation have been intensified, and 
various preventive measures have 
been adopted to liquidate this evil 
The Central Investigation Agency of the 
Railway Board’s Office examined direct
ly about 200 cases of corruption and 
other malpractices, while on the Rail
ways more than 3,500 new cases were 
taken up duung the year Deterrent 
punishments have been awarded In 
19*17-58 departmental action was finali
sed in 1,301 cases as against 511 in the 
previous year The Vigilance Orga
nisation has succeeded not only m 
highlighting malpractices and bringing 
corrupt employees to book, but also 
m protecting those who are honest and 
allow no laxity, but are maligned by 
interested parties

Tho growing interest evinced in our 
efforts to eradicate the evil is helpful, 
and I appeal to the Members of the 
Parliament and of State Legislatures 
to continue to < xtf'nd their full co
operation in the matter and In arous
ing public conscience, without which 
this evil cannot be eliminated

Turning now to other aspects o f 
Railway Administration, I  would re!**
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to  the progressive expansion of medi
cal and welfare facilities for railway- 
men and their families During the 
current year, 337 more beds have been 
provided m our hospitals, bringing the 
total to 4,287 Special facilities have 
been provided for the treatment of 
railway employees and their families 
suffering from T B  Chest clinics 
lor providing domiciliary and 
out-door treatment to TB 
patients and for controlling the 
spread 0/  TB  have been established 
m most of the Railway hospitals To 
687 TB  beds reserved at the end of 
1857-58, 211 beds have been added in 
the current year, and 40 more beds 
will be available shortly Dental 
clinics with part-time dental service 
have also been provided in some of the 
hospitals In order to provide expert 
medical advice to Railwaymen, the 
honorary services of consultants of 
eminence have been enlisted to advise 
and help in the treatment of cases in 
the principal Railway hospitals Medi
cal a<d to staff at roadside stations and 
isolated sections was improved by 
increasing the number of mobile dis
pensary vans from 9 to 17

The question of increasing housing 
facilities for the Railwav staff ha*, 
continued to receive attention from 
the administration During the first 
two years of the Plan, about 25,000 
quarters were constructed Another
11,000 are expected to be added during 
the current year, and 9,000 in the Bud* 
get year In addition to this, improve
ments to old type quarters, through 
provision of better ventilation, electri
fication, latrines and kitchens have 
also been undertaken

The Railways have continued to 
maintain, as a measure of staff welfare, 
a number of schools of various cate
gories, expanding these facilities 
wherever required I have been feeling 
particularly the need for widening the 
primary school facilities for the chil
dren and wards of Railway employees 
I have, therefore, issued orders that 
800 primary schools should be estab
lished on austerity standard It is 
hoped that these would be opened

tatore the next school session, t 
June 1959. It has further been decided 
that all children studying in the Rail
way Primary Schools should be 
required to wear uniforms of a simple 
style This would help to create • 
feeling of discipline and equality 
amongest these children The unifonn 
will be supplied free to the children of 
railway employees drawing less than 
Rs 200 per month

To mitigate the difficulties of the 
btaif who have to send their children 
away from their headquarters for the 
purposes of education, schemes for 
act ting up 13 subsidised hostels 111 the 
majoi linguistic areas have been 
approved As we are keen to start 
these hostels from the coming school 
yeat even though the buildings may 
not be read), arrangements are being 
made to obtain alternative accommo
dation to the extent possible Ulti
mately about 1,500 students are propos
ed to be accommodated in these hos
tels Thp wards of those employees, 
whose pay does not exceed Rs 300 per 
month, will be adm tted on payment of 
conci'siontl laU-s, while the childien 
of emplovit*s drawing moie than 
Rs 300 per month will bt admitted on 
pasment of full mis&ing charges This 
scheme in the case of staff who take 
advantage of it, will form an alterna
tive to the educational assistance now 
admissible under the rules

The per capita eontnbution to 
the Staff Benefit Fund has been 
mcreasid from Rs 2 to Rs 4 from 1st 
April, 1958 This would meet the 
increased expenditure on account of 
scholarships, which are being awarded 
every year m deserving cases to the 
children of railway employees to assist 
them in the prosecution of technical 
education During 1956-57, about 1,900 
applications were received tor tlie 
grant of technical scholarships and 99* 
scholarships were awarded involving 
an expenditure of Rs 2 95 lakhs from 
the Staff Benefit Fund. During
1957-58, over 1,400 application were 
received. 921 scholarships were
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awarded in addition to 628 scholarships 
carried forward from the previous 
year The total expenditure during 
1957-58 on account of these scholar
ships amounted to a sum slightly in 
excess of Rs 4 lakhs As the courses 
generally cover four years, thc number 
of scholarships will progressively 
increase to about 3,000 at any one 
time

As indicated in my Budget Speech 
last year, thc Tapase Committee was 
appointed to review the channels of 
promotion to Class IV staff and con
cerned matters The Committee sub
mitted their Report in March, 1958 
Orders have already been issued on a 
number of then rt commendations and 
other recommendations are being 
finalist d quickclj

Tht necessity foi imparting ade
quate training to recruits to the vari
ous Railway Services and of refresher 
courses to serving employees is cons 
tantly kept in view A new training 
school at Bhusawal with a capacity 
tor 650 trainees is likely to be com
pleted by October, 1959 The Techni
cal Institute al Jhansi has been taken 
over fiom the State Government of 
U P and a scheme foi increasing its 
capacity from 32 to 150 for training 
Meehanical and E n Apprentices 
is under consideration The tem
porary Technical Schools at Bangalore 
and Lucknow are being converted 
into permanent ones As recommen
ded by the Estimates Committee 
Basic Training Centres have been, and 
are being set up in the various work
shops and runing sheds on the Rail
ways The capacity of various exist
ing training schools has been increas
ed and expansion of some others is 
under consideration A new training 
school for the Railway Protection 
Force staff has been set up at Bulsar, 
and another at Kharagpur is likely to 
be completed shortly Arrangements 
for setting up a Central Advance Per
manent Way School at Poona have 
been finalised, and the school is likely 
to start functioning soon This school 
will serve the E C A F E  countries 
also

The House is aware that as a mea
sure of staff welfare, holiday homes 
have been provided for Class III and 
Class IV staff at suitable places 
Charges for such homes have been 
fixed at nominal rates

It has come to my notice that Kash
mir is becoming increasingly popular 
as a holiday resort for Railway em
ployees coming from dis
tant places in India 1 have, 
therefore decided to provide 
facilities foi such staff by setting up 
two holiday homes in Kashmir—one 
at Srinagar and the other at Pahal- 
gam—to serve the employees of all 
thc Railways It is through the good 
offices of thc Prime Minister of Kash
mir that the Government of Jammu 
and Kashmir have agreed to the grant, 
free of cost of land at Pahalgam and 
Srinagar, along with the transfer to 
thi Railwd\s at the actual cost, of a 
suitable building under construction at 
the former place I should like to 
take this opportunity of thanking 
Bakshi Gulam Mohammed Sahib for 
the keen interest he has so kindly 
taken in this matter, which is of such 
importance to the welfare of the Rail
way employees

The Co-operative movement is re
ceiving increasing re.ponse on the 
Railways Nearly 60 per cent of the 
railwiymcn are members of the Co
operative Credit SofU'ti"* whose 
working capital on the 3 t March,
1958 amounted to Rs 23 37 crores 
Besides these there are about 120 Con 
sumcr Co-operative Socicti"-. and 
their turn-over during 1997-58 
amounted nearly to R<- 80 lakhs

The relations w th the Railwaymen 
througout the year have been cordial 
Regular meetings were held between 
the National Federation of Railway
man and the Railway Board for dis
cussion of the various demands of the 
Railwavmen The Ad Hoc Tribunal, 
which resumed sittings to deal with 
the two items on which agreement 
could not be reached between tha 
Railway Board and the Federation, 
has since completed its work and sub-
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ol railwaymen spread over the 
wHole country

The Unity move between the Na
tional Federation of Indian Railway- 
men and the All India Railwaymen’s 
Federation has not made much pro
gress With a view to help the 
Federations m the process of imple
mentation of the unity agreement on 
matters like scrutinising the lists of 
membership, holding elections and 
settl ng any possible disputes that may 
arise, I made available to the Federa
tions the services of an independent 
observer and a retired High Court 

jliofetr d arr rfrchil'catnr iThr Oftoenr- 
ment are anxious to see that rail- 
waymen should unite under one 
Federation m their own interests, and 
I still hope that unity would be 
achieved in the near luture Mean
while the All India Railwaymen’s 
Federation, who are preasing persis
tently for a channel being provided 
lor approaching the Railway Board for 
discussing their demands have had 
two meetings with the Railway Board

Before I conclude my speech, 1 
would like to make a brief mention of 
the fact that outside their normal 
spheres of work, railwaymen have 
continued to distinguish these Ives 111 
the field of sports and other cultural 
activ ties They are the National 
Champions m Hockey Volleyball, 
Weight-lifting uud Kabaddi, mdivid 
ually too some of thorn have excelled 
in athletic events In the cultural 
field, the Exhibition of Pa’ntings and 
Handicrafts held during the Railway 
Week last vear at New Delhi displaj 
ed considerable talent among railway - 
men of all categories and their fami
lies, so also in cultural performances 
iiVf» dance diama and music staged at 
Delhi and other railway centres All 
these activities, besides providing a 
diversion after their duties, help in 
bringing all classes of railwaymen 
closer together to build up a cordial 
fellow-feeling m this very large fami-

In conclusion, I would like to take 
t^is opportunity of placing on record 

appreciation of the dedicated man
ner in which the railway-
mSn as a whole have tried
to discharge their duties.
A&mttedly they cannot afford to rest 
^  their past achievements In this 
critical period of the economic evolu- 
*Hkn of our country symbolised by the 
successive Five Year Plans, they have 
ti*e privilege to play a most significant 
role, which requires sustained atten- 
*Hin, and, therefore, they will have to 
rl&<° }£> y e t  fr& sier h etfh lr iSuio }??& ar- 

Considering their performance 
k^.herto in the face of heavy odds, I 
^ave no doubts that the House will 
J01n me in wishing well by the Rail- 
wHymen in the years to come and m 

further future ahead 
Mr Speaker. Copies of the Budget 

*̂apers will be available in the Lobby 
^Sn Members may collect them

13 12 hrs
MOTION ON ADDRESS BY THE 

PRESIDENT—contd 
Mr Speaker The House will now 

r e !u m t, l  further consideration of the 
b low in g  motion moved by Shri 
^ '1  liwal and Shri Joachim Alva on 

13th February, 1959 nameh
That iho Members of Lok 

Sabha isstmbUd in this session 
■are deeply grate*ful to the Piesi- 
Hent for the Address which he has 
bi.cn pleased to deliver to both 
\hi Houses of Parliament assemb
led togtthct on the 9th Februaiv 
1959’

and amendments moved thereon
Out of the time allotted, 11 hours 

and 56 minutes have already been 
taWn up and 3 hours and 4 minutes 
now remain Normally I distribute 

time between the Opposition and 
Cfyvernment on the basis of 40 60 
NW  the Opposition has taken away 
aM the time
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8 m m  Hob. Members: No, no
Mr. Speaker: I have allowed every 

Group and every hon Member who 
ordinarily speaks If the House is 
willing to sit till 18 00 hours today lor 
this debate, I will call upon the hon 
the Prune Minister to reply to- 
morrrow

Some Hon. Members* Yes

Mr. Speaker: Then I will try to
accommodate as many hon Members 
as possible Shri M S Aney

Dr. M. S. Aney (Nagpur) I rise to 
support the Motion for conveying the 
thanks of this House to the President 
for his inaugural Address But be
fore I deal with it, with your per
mission, let me make a little personal 
reference I am coming to this Par
liament after 11 years So I thought 
I would be like a Rip Van Winkle 
here, finding everything strange, new 
and unfamiliar But on entering the 
portals, I And that I am m the midst 
of friends young m age but warm m 
their sympathy and affection for me
I am glad to be amongst them With 
this personal reference, I now proceed 
to offer a few observations on the 
Address which the hon the President 
has deliveied to Parliament on the 
Qth Febi u<*r\

Thi. Addrtss is sufficiently compit- 
hensive and cleai to introduce the 
Membi rs of Parliament to the g< ne- 
ral natuie of the work and the con
ditions of the country under 
which they will have to enter 
on their labours That is the 
main object of s h an inaugural 
Address and I think theie cannot be 
two ooimons about the fact that the 
Address has given the Members a 
fairly aicurite picture of the activi
ties going on in the country and the 
principles underlying the same

The second important point is the 
note of optimism that runs through 
the whole speech, while there is no 
attempt to minimise the difficulties 
that have to be ovemcome There is 
a robust feeling of self-confidence of 
the ability of our Government to

successfully face them with the co
operation of all the people o f the 
Indian Union The Address has thu» 
created an atmosphere of hopefulness 
which is a good incentive for people 
to make the necessary sacrifice in the 
interests of the country, willingly and 
cheerfully

The first Five Year Plan involved 
an investment of Rs 2,000 crores and 
the Second would entail an expendi
ture of about Rs 4,500 crores The 
Third Five Year Plan is m embryo- 
and not even an approximate estimate 
of its likely investment is possible at 
this stage But one thing can be said 
with a considerable degree of cer
tainty, that it will be much more than 
Rs 4,500 crores and not less than 
that Supposing it is Rs 5,500 crores, 
the total investment by the end of 
the Third Five Year Plan may go up 
to Rs 12,000 crores

The chief merit of the Presidential 
Address is m the very clear state
ment to the effect that

It is hoped that by the end of 
the Third Plan a sound founda
tion will have been laid for future 
pi ogress m regard to our basic m - 
dusti its, agricultural production 
and rural development, thus lead
ing to a self-reliant and self- 
gem rating economy”

Though the preparation of the detail
ed planning may take a good deal of 
t mc> the principal objectives which 
ha e been accepted are “a substantial 
mere's« m national income, rapid in
dustrialisation, expand on of employ
ment on a sufllcitnt scale and a reduc
tion of inequalities of incomc md 
wealth”

The President has rightly warned 
thu  ‘ food and food pnecs are the 
most important factors in the legula- 
tion of our econom>” It has been the 
sad experience of Bharat that tn the 
matter of crop*, the Indian e itor 
is the victim of the whimsical of 
nature Therefore, this vital factor 
is indeed verj. i ceit-iin Govern
ment hopes to minimise the danger
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of damages to crops by the adoption 
of improved methods of agriculture, 
promotion of agrarian reforms,  co
operation and devolution of the func
tions of the village unit Let us hope 
that Government succeeds in creating 
self-sufficiency in  food which alone 
can produce a satisfactory solution.

The President has most emphatically 
declared that “Planning is a national 
undertaking requiring the efforts  of 
the whole nation and the co-operation 
of all at every stage”.  I think that 
the President appeals to the  whole 
nation to co-operate with the Govern
ment for the success of the Five Year 
Plans, and I am sure that the people 
in the Indian Union will enthusiasti
cally respond to this appeal.  These 
Five Year Plans must be looked  at 
like a war that is being fought  by 
the Government against poverty, illi
teracy, ignorance, idleness, supersti
tion and other innumerable evil ten
dencies that have been thwarting the 
growth of real manhood m the  man 
in India.  When there is a state  of 
war declared by the Government  of 
the country established by law,  all 
parties m the country have to  sink 
their differences and stand like loyal 
citizens by their Government. A state 
of war also throws on the Govern
ment responsibility  to make  every 
effort to win over to its side all those 
people who feel  frustrated for  one 
reason or another and feel disinclined 
to play their part in the great national 
effort.

The period of  seven-eight  years 
from now is one demanding sustained 
efforts, great  patience and supreme 
sacrifice on the part of the  people. 
The present generation is called upon 
to suffer  in order that the future 
generation may have a sure chance of 
making progress in regard to our basic 
industries, agricultural products  and 
rural development leading to a self- 
reliant and  self-generating economy. 
What i9 to be noted is that at the end 
of this seven year period of great trial 
and suffering, we only reach a certain

stage in our own march and not the 
destination.

1SJS0 bn.

[Mr. Deputv-Speaker in the Chair]

What is assured  is that the  Indian 
people, after reaching this stage wiU 
not require  any help  from  other 
nations.  In my opinion India  may 
be said to have started a golden era 
on the day when it will have a self- 
generating economy, when it will be 
self-sufficient in food and  necessary 
requirements  and when it will be 
self-reliant in its defence in  every 
way

The Address gives us a brief state* 
ment of the many-sided progress that 
is achieved and is likely to be achiev
ed m thc near future.  A big indus
trial revolution is taking place in the 
country through the functioning and 
working of a large number of heavy 
industries  started  in the different 
parts of the country like the  three 
Steol Projpcts,  search for oil  ar.a 
natural gas, the discovery of deposits 
of coal and gypsum. The part played 
by thc National Laboratories in  the 
technological progress  also deserves 
notice

In order to secure the swift 
smooth working of these factories in 
this period, the Government has suc
ceeded in getting the Code of Jisc ip- 
line, duly ratified by all central orga
nisations of employees and workers. 
It is our spirit and mutual co-opera
tion that can secure the success  of 
the Plan and r'-v the spirit of claa* 
war.

Sir, the whole country will feel d«- 
lighted by the announcement in  the 
Presidential Address that there  has 
been  a substantial increase in  ths 
output of the Ordnance factories and 
there has been a scientific resta/rh 
and expansion of facilities in this re»- 
pect.  This has  enabled progress i* 
the indigenous production of material 
required for  the  manufacture  ef 
defence  equipments.  Thus  the
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stage is being properly set 
ifor the display of the comedy of 
the great bloodless revolution n  this 
country. The citizens of Bharat must 
now prepare themselves to play their 
part to contribute to the success of 
this great play I earnestly hope ih it 
m y countrymen will be possessed by 
the spirit of thi<, comedy and shall 
leel delighted in playing their part 
and ultimately feel satisfied at havn.g 
helped the golden era of self sufii- 
ciency, piogrcs>- and probpenty dawn 
on tne hon?on ot thtir molhtila.id 
just as the curtain will have dropped 
on the stage at the end of the 1 /enth 
Act or the seventh year 
Defore I conclude, 1 wish to 
hnng through you to the not.' t o£ 
this House what I regard as a son c- 
what ambiguous statement made by 
some Members, of the Opposi'.ou 
benches After expressing thou di' - 
satisfaction at the present bilingual 
State of Bombav, thev demand the 
splitting up of the State of .Bombay 
into two States of Samyukhta Maha
rashtra and Maha Gujerat In Vuir 
statement they havt not cltaiiy de
fined the tcim Samvukhata Maharash
tra But, 1 think thev ubo it to mean 
all the Manthi-speaking district' of 
th< pre ent Bombay Stat( If my 
interpretation n correct— 1 hopi it is 
so—I want to tell them and the hon 
Members of thi‘  House that 8 di-tric's 
known as Vidarbha do not at -ill want 
to merge themselves in the hi jup of 
Samvukhta Maharashtra

Shri Nath Pai (Rajapui > This is 
not the first timo you have J>il<.d to 
understand the -< iso of th<> p e v (<

Dr. M S Ane* My hon friend 
■will show pdlicnrt and. if pos iole, 
get the reph he wants

They, on the other hand, d* maiid 
the formation of a separate State of 
Vidarbha with Nagpur as its capital, 
if the question of the reorganisation 
o f the present State of Bomba> *s go
ing to be taken up by thiB House now 
or  at any time in th*» future

An Hon Member: Why*
338 (Ai) LSD—5

Dr. M. S Aney: The alternative will 
be not two State of Samyukhta Maha
rashtra and Maha Gujerat but three 
States of Vidarbha, Maharashtra and 
Gujerat, if not more

Shri Jadhav (Malegaon) Your role 
is finished

Dr. M S. Aney: 1 only wanted to
make this statement to clarify the 
position of Vidarbha m regard to the 
demand of Samyukhta Maharashtra 
by my hon friends on the Opposition 
benches And, I do not want to s-ty 
anything further on this point 111 thi* 
House during this debate parti mlarly.

su I cannot conclude my observa
tions without giving expression to a 
doubt which has been constantl'1' ris
ing in my mind as I was reading the 
President’s Address I feel thpt our 
India may be at the end of thr ll 'ird  
Plan a palatnl structure iurnisbed 
with all the comforts and pleasure- for 
which the flesh yearns But, _!ic»il it 
prove an abode pure, worth and 
«itti ,ictive foi the Soul of jftd a to 
live’ —the soul beaming thrui/'h the 
teachings of the Vedas, the Upushads, 
th<‘ Gita and great teachers that wrote 
through Sanskrit, Pali, Mag^dhi and 
othn Prakrti languages and also 
beaming through the sacred ti* dil in 
coming from the ancient da/t of 
Siddha Kapil U the days of rtama- 
ktishna Parmahansa and R-’mana 
Maharshi’  Or, will that soui instead 
of being there, repair to the cottage 
of Sevagram or the Ashram of Pawa- 
nar’  Shall our new structure carry 
m it a place for this rich Indian heri
tage or will it be found there as a 
wreckage’  Sir, I leave that doubt to 
be answered by my brolheis and 
sisters at the end of the Third Five 
Y*»ar Plan

I end by commending the proposi
tion of thanks for the unanimous 
approval of the House

Shri Rami Reddy (Cuddapnh)* Mr. 
Deputy-Speaker, Sir, I thank you tor 
the opportunity you have given me 
foi participating in this discussion.
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The President, in his Address, has 
given the achievements that have 
been made by this Government during 
the present year and has also indicat
ed the broad outlines of the future 
programme in the coming year

The achievements of this Govern
ment during the current year and dur
ing the last 10 years is, by no means, 
mean and the Government deserves 
congratulations on this account. But 
in regard to certain policies pursued 
by  this Government I have to make 
certain observations, because, to my 
mind, the policy pursued by this Gov
ernment in regard to certain matters 
is not all too happy.

First of all, I would like to mention 
about the regional development of in
dustries in the country. It has been 
the declared policy of this Govern
ment that as far as possible balanced 
regional development shall be attain
ed in regard to all the regions m the 
country. Andhra Pradesh is an essen
tially agricultural State. It has been 
urging for the provision of additional 
employment to the persons there. II has 
been urging for the establishment of 
some industries in the public as well 
as in the private sector. But, this 
Government, for some reason or the 
Other, has not been condescending to 
establish any industry in that State. 
The Andhra Pradesh Government has 
been request’ ng this Government to 
establish a fertilizer factory. Fertili
zers in that State are in very great 
demand and the raw materials neces
sary for starting a fertilizer factory 
are available in plenty in that State. 
The Andhra Government has also 
been requesting this Government to 
establish either a low temperature 
carbonising plant or a steel fabrica
tion plant. But none of these has 
been set up there.

This Government has been declaring 
off and on that regional balance will 
be maintained. Even on the popula
tion basis the State of Andhra de
serves some industries to be set up 
there. It ought to have received

some attention from this Government. 
But this Government has not condes
cended to establish any major indus
try there either in the public sector 
or in the private sector. Therefore, Z 
request this Government to take pro
per steps to remove this imbalance In 
regard to the setting up o f these in
dustries. The whole country is con
cerned that the price of foodgrains is 
very high and that the poor are not 
able to purchase the daily require-’ 
ments of life. This feeling has been 
voiced in both the Houses of Parlia
ment and also in the country. The 
prices must be brought down. I am 
one with anybody who says that the 
prices must be brought down within 
the reach of the poor. The Govern* 
ment is taking some steps to bring 
down the prices and we appreciate 
that In this connection, I want to 
mention one thing. Whenever the 
prices go up, there is a hue and cry 
throughout the country But when
ever the prices go down, there is no 
one to raise his voice in favour of the 
agriculturist or the farmer. It has 
been urged by the ryots throughout 
th«> country that minimum price 
should be guaranteed to the farmers 
but the Government has not so far 
taken any steps to do that and give 
the necessary incentive to the farmer 
to produce more All the State Gov
ernments have been urging the pro
ducer to produce more so that there 
may not be shortage of foodgrains in 
the country and it is said that by the 
end of the Third Plan there is going 
to be cent per cent increase m food 
production But the Government has 
not so far taken any steps to give the 
necessary incentive to the farmer to 
produce more. They have not given 
any additional facilities such as ferti
liser, agricultural implements or such 
other things which are absolutely 
essential for the farmer. The farmer 
also requires some other things for his 
daily necessities: kerosene, doth,
etc. The price of these things has also 
gone up and this affects more than 
seventy per cent o f our population 
engaged in agriculture. But the Gov
ernment is not prepared to look to the
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incentives that are to be given to the 
farmer whenever control prices  are 
fixed  The Government does not take 
the cost of production into considera
tion  Sometimes they say that  the 
figures arc not available and at other 
tunes that it is very difficult to secure 
the figures  Sometimes they say that 
it may take a longer time to secure 
these figures  They ®ay that they have 
taken the average  price prevailing 
during the two or three years before 
for fixing the price of paddy and rice 
The Central Government  has  rat 
taken into consideration the cot  of 
production, the use of  agricultural 
implements, fertilisers cost  labour 
cost and all these things  They havi 
all gone up but they are  not taken 
into account  while the control prices 
are fixed 1 request them  to take 
necessary steps to collect the data in 
regard to the cost of production and 
then fix the price

Throughout the country, the topic of 
the day is co-operative*; and  village 
panchayats  There is the report  of 
Balwantray Mehta  Committee  re
garding decentralisation of  adminis
tration  Andhra Pradesh has been the 
pioneer in regard to decentralisation 
of administration  Even as long ago 
aj July 1958, they have formed pan- 
cha«rat samitis in all the districts  A 
Bi.i is now before the Accembly  for 
thi format on of  panchayats  and 
zilla panshads  We expect the Bill to 
be passed in tht current session of the 
Assembly and zilla  panshads  and 
panchayats to be formed  within  a 
short time

They art talking of  co operatives 
Even here, Andhra has been a pioneet 
in the movement  This Government 
does not appear to be givirg good en
couragement to the State  Five co
operative societies had been formed a* 
far back as three-and-a half -vears fo*- 
establishing Sugar  Factories  Their 
share capital had been collected  not 
from a few rich but  from  several 
hjmdreds of cane-growcrs, some three 
or four years ago  Till now no licence 
had been granted to  these societies

Every day the Government talks of 
co-operative societies and says  that 
everything should be  done through 
them  But some reason or the other 
is given  Foreign exchange, it is said, 
is not there Some reason or the other 
is g«ven for not giving  them  the 
licence  If they are really  sincere 
about the«e co-operative societies, they 
should find foreign exchange, especial
ly when it is a venture by  several 
hundreds of farmers and not by a few
rh people  They talk of more pro- 
u ction and  encouraging  co-opera
tive-.  In these circumstances,  they 
should not say that there is shortage 
of foreign exchange They should find 
the foreign exchange necessary  for 
starting these factories

In regard to another aspect—Hindi 
—I want to say just three or four sen
tences  It is said in the  President’s 
Addi ess that t’i ■* recommendations of 
the Parliamentary Committee may be 
placed befoii nils House during this 
sescion  In r  ud to the introduction 
of Hindi there is  aprien < t that 
Hindi shall b̂ the offic at language of 
oar countrv Then is absolutely  no 
doubt eveivone in the country agrees, 
on th it In the South there is a large 
volume of opinion against the  intro
duction of H ndi to replace English in 
the near future  There is a \ery large 
volume of opinion  It does not mean 
that we in the south aie opposed to 
the intro Uiction of Hindi I am proud 
to mention m the House that many of 
the Southorr States have introduced 
Hindi as a compu’soiy language in the 
secondary °tage No one is against the 
introduction of Hindi but people  in 
the South are against the early intro
duction of Hindi  Heavens are  not 
going to fall if H ndi is not introduc
ed in the near future  They can wait 
for sometime  They should consider 
this l1- a democratic country and they 
•■hould take into account the opinions 
and \ icws of large sections of the pub
lic  South India consists  of  four 
major States  There is a large volume 
cf opinion in all the States against the 
introduction of Hindi  m the  near 
future  Therefore, I request the Gov
ernment to go slow m the introduction
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of Hindi. That is my request in re
gard to the introduction of Hindi by 
the Government

Then, I want to bring a special 
feature in regard to my area to the 
notice of this House The Cuddapah 
and Anantapur districts in the Raya- 
laseema area are very backwards 
areas They are often visited by 
famines Every three or four years, 
there is famine theie Even during 
the last year about 400 villages m 
these two districts suffered from 
famine There were no crops and not 
even fodder for the cattle The agri
culturists had to part with those cattle 
at \tiv cheap lates hccause not pven 
toddoi ivjs available Even during 
this year, in the Anantapur district 
about onc-third of file area has been 
visited by famine There are absolu
tely no crops Fodder too is not 
available and people there are think
ing of migrating to other parts of the 
country No foodgrains are available 
and no fodder is avail tble Therefore, 
the agriculturist is not m a position to 
maintain even his cattle So, he is 

•thinking of migrating from the dis 
tnct, one-third of the people in the 
district are thinking of m'grating 
away from those Milage' Hence I 
request that immediate help should be 
rushed to these areas so that the peo
ple do not leave those areas

In thi<> connection I want to say a 
few woids about the Tungabhadra 
high level canal This project was 
envisaged to benefit these two dis
tricts There is no other irrigation 
facility for these two districts The 
agriculturist has to depend pure’y on 
rain That ram is often uncertain 
The rains fail every three or four 
years So to avoid famine m these 
areas, tills Tungabhadra high level 
canal wa« envisaged In fact this pro
ject has been there under considera 
tion for the last 100 yeaTS Now the 
scheme had been estimated to cost 
about Rs 22 crores

Mr Deputy-Speaker: The hon
Member’s time is up

Shri Kami Reddy: Just a minute
The Prime Minister also had visited 
the Cuddapah district about six year* 
ago when there was a severe famine 
there lasting for three years He was 
a personal witness to the miseries and 
the plight of those persons in those 
areas, and the peopTe held very high 
hopes that at least after the visit of 
the Prime Minister the Tungabhadra 
high level canal scheme would be 
sanctioned But now it appears that 
the Government wants to sanction 
the scheme in two stages the first 
stage costing about Rs IS crores and 
the second costing about Rs 9 crores 
If it is dealt with like this, if only the 
first stage is sanctioned, the Cuddapah 
district will be totally denied the
benefits of this schcme The people
will have to wait for "even to eight 
years, for the second stage to be taken 
up It is only Rs 9 crores of money 
that may be saved by not sanctioning 
the whole scheme now itself

My only submission is that to allay 
the fears of Cuddapah district, the 
whole scheme should be sanctioned 
though the expenditure might be
spre id o\ei a number of ^ars By
that process the 1 ople of the Cudda
pah district could be ’ enefited

Mr Dcputj -Speaker The hon 
Membt r should conclude 

•

Shri Rami Reddy I theiefoic re
quest the Government to sanction the 
w hole scheme to allay the fears of 
Cuddapah district

Mr Deputy Speaker It Ims been 
suggested to me that since a large 
number of Members wi«h to speak, 
each of the Members hereafter may be 
given ten minutes to speak So I will 
be calling those hon Members who 
feel that they would be content with 
ten minutes

Shri Maniyangadan (Kotfayam) It 
is unfortunate that immediately 
before I rose, we have been asked te 
limit our speeches to ten minutes each 
Anyhow I agree with the DepUty- 
Speaker's rulmg
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I am happy to 30m my hon friend 
Shn Kasllwal in thanking the Presi
dent for the Address he has delivered 
(0  both Houses of Parliament The 
Address of the President is not ex
pected to detail all the issues that face 
the country It is only expected that 
the Presi tent will deal with some of 
the important issues that face the 
country and also give a general indi
cation of thc manner in which the 
Government propose to move in order 
to find a final solution to the problems 
Similarly, th& activities of the Gov
ernment m the preceding year may 
be referred to So, because all the 
problems have not been touched, to 
say that the Address is unrealistic is, 
In my submission to ignore the fact 
that the Address is not expected to 
deal with all the issues

Here it has also to be remembered 
that the President has not confined 
himself to the period of one year just 
cominp Ho has referred to the 
coming two jears of the second Five 
Year PI in and also to the third Five 
Year Plan In paragiaph 6 of his 
speech the. President has said

"Our Second Plan is only part of 
the whole process of planned deve
lopment of our economy The steps 
vie now take are but stages along 
the long and arduous road to plan
ned prosperity and my Government 
through the Planning Commission, 
have alreadv initiated consideration 
and studies of the Third Plan It is 
hoped that by the end of the Third 
Plan, a sound foundation will have 
been laid for future progress m re
gard to our ba«ic industries, agricul
tural production and rural develop
ment, thus leading to a self-reliant 
and self-generating economy”

So, it is clear that the President has 
before his eyes the period up to the 
end of the Third Five Year Plan

Here it may be relevant to refer to 
the economic condition of our country 
durmg the beginning of the second 
Five Year Plan We were undergoing 
such strain on the economy so much

so that in 1958, the President in hit 
Address said

* the difficulties should be 
overcome, where necessary, by
reconsideration and revision of
methods and by planned mobilisa
tion of resources, and not by 
either the abandonment or slow
ing down of the progress towards 
our objective “

Having in view the difficulties that 
we had already undergone during the 
earlier years of the second Plan 
period my submission is that the 
achievements of our country during 
the last three years are great, and we 
have to be happy that the Government 
did not falter under the heavy strain 
As regards the future also there is no 
reason for being pessimistic

As regards tht different fields of 
development m the last year, the 
achievements are magnificent especial
ly when we bear m mind the difficul
ties that had been undergone So, the 
Address of the President contains a 
sense of perfoimance and of fulfilment 
as regards the year that has gone by, 
and also as regards the future, there 
is a note of optimism From this 
point of view, I have no hesitation in 
characterizing the Address as an 
in k lin g  one, especially because it 
creat a feeling in the minds of the 
people that our endeavours should be 
continued with added vigour and 
enthusiasm

It is conceded that there is all
round progiess and that the national 
wealth has increased There was a 
criticism from the Opposition that the 
public sector i$ not given as much 
importance as is due and that the 
private sector has not been adequately 
criticized As regards the duties and 
the responsibilities of the private and 
the public sectors, the Government 
spokesmen and the Prime Munster 
have often made the position cTear, 
but from the criticism of the Opposi
tion leader it seems that the private 
sector, according to him, has to be 
liquidated I am, in this, connection, 
led to think of what is being done by
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JShn M&niyangadan] 
the Government o f his party, it was 
only very recently that the Minister 
for Industries of the Kerala Govern
ment blamed the Central Government 
an 1 the Planning Commission for not 
allowing the State Government to 
give the private sector more and more 
help That Government is not satisfied 
with the facilities made available to 
the private soctoi lor getting loans 
from the Finance Corporation, etc 
They go into history, some 15 or 20 
years hack when Maharajas and 
Diwana used to encourage the private 
sector by investing Government 
money in concerns belonging to pri
vate individuals On historical 
grounds, thej demand that to con
tinue

It was only the other day that this 
matter was raised in thi& House during 
Question Hour b> my friends in the 
Opposition They want that the 
resources of the State should be made 
available to the private sector, when 
their leader here saj t> that the increas
ed resource*, of the State should never 
be a'lowed to go into the hands of the 
private sector I do not understand 
whj *he> ari. speakin^
with two voices In this «onnection, it 
is relevant to lefcr to the famous oi 
rathe* notonou iqrccmcnt that the 
Keialn Go\ornment made with Birla 
for establishing i  rayon pulp factors 
there That wi-, referred to yesterday 
and so I do not want to {.o into the 
detailb rcpirding that

The industrial pol ey of the State 
Government is also verv clear as to 
what the attitude of the communist 
Government is regaiding these 
matters It says

“The Government of Kerala 
assures all encouragement and 
help to those entrepreneurs, who 
are prepared to play their role in 
the economic development of the 
State The Government will do 
their utmost to give all possible 
forms of assistance to industria
lists in sotting up and managing 
Industrie! They will provide

State guarantees in order to 
secure for the private industria
lists credit from the Central 
Financial Corporations and other 
agencies of institutional credit 
They will help to procure raw 
materials, equipments and other 
means of production and will 
assist the industrialists in exploit 
mg internal and foreign markets 
The taxation and price policies of 
the Government will be go devised 
as to allow reasonable profit after 
providing for accumulation of 
capital at reasonable rates ” 
and so on

So what the Communist Govern
ment follows in Kerala is actually to 
encourage the investment of Govern
ment money in the private sector But 
hcrt they say that the private 
sector should never be allowed to 
thrive and all that The leader of the 
opposition also chaiactensed some of 
the Ministers as not falling in line 
with the policy of the Government 
and so they should never be allowed 
to continue as Ministers I do not 
know to whom he refer-*—whether to
S ate or Cential Mimsteis But I can 
point out one instance where a State 
Minister has managed to create a 
tru I of *1] the land that he and his 
fnlhc t owi t i just on tht eve of the 
puj l̂ itiun of the Land Refoims Bill, 

him t Ir b ing th** '•ole benefit lary

'Vlr '>epjt Speaker I lie tilking 
of sotth Stale Minister

k » i Ylatuyangadan Y< v i Minister 
in K rala

j’lr J)< puty-lsprakei it is not fair 
to enticise State Ministers here

Shri Maniyangadan I am not 
criticising him The leader of the
bipgest opposition group, the com
munist group, said that some Ministers 
are trying to evade progressive legis
lation and reforms that are introduced „  
by the Government I was only 
speaking of a Minister in that State . .
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Mr. Deputy-Speaken The leader of 
thc communist group is at an advan
tage that he can criticise the Ministers 
here, while the hen Member Is at a 
disadvantage  because  he  cannot 
criticise any State Minister here

Shn Maniyangadan:  I fully realise 
that.  1 was just  mentioning  one 
instance, I do not know whether  he 
has that instance in his mind  Now, 
that Minister is still continuing  as 
Minister

As regards the Code of  Discipline 
mentioned by the Prc-adent,  I may 
refer to a policy statr-ment by  the 
Kerala Tror'e Union Council  It says

“  The existence of a commu
nist Government m  Kerala  had 
placed certain 1 esponsibilities on 
the workers too  At this time of 
national reconstiuction, it had be
come the duty of the workers to 
give a lead to thc people  One of 
the factors, the  statement  said, 
that had  stood in  the  way  of 
woriius m> far in this  direction 
was tlw existence of Governments 
which did not recognise the im
portance aid the  leadership  of 
the Vt 01k.tr,  in  production 
Though the same stale of affairs 
continued  m  other  States  m 
India, the  stat< vtenl  said,  this 
defect had been icctifitd as far as> 
Kuala was concerned’

They also announced tint m Kerala, 
labour dispute's  should  be  settled 
without rccours 1o i>titxei>, as it was 
in thiii own mtucst and becauie the 
Government in thc State stood to pro
tect their leasonable lights

I do not want to go into dtta'ls, 
but this reflects the attitude of  the 
communist paity with regard to the 
code of conduct  Thcj arc amenable 
to that only if it is in their Govern
ment, t e the communist Government

With regard to  thc  Plan,  large 
amounts are spent through the State 
Governments also  I may submit that 
the success of the Plan has  to  be 
measured not by the amounts,  but

by the achievements—projects  com
pleted, additional benefits derived by 
the people, etc  So, I suggest  that 
some control should  be  effectively 
exercised over the spending  of  the 
large amounts  The mere fact that * 
large amount has been spent should 
not be the criterion for measuring the 
success of the  Plan  The  criteria 
should be the achievements and not 
the amounts spent

Ah regards the other points, I have 
no time

Mr Deputy-Speaker: He will  get 
opportunity at some other time  As 
Shn Kalika S ngh is not present, I 
now call Shn Prakash  Vir  Shastri.

14 hrs
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sctôtt  *frr «n?r «rppfw f̂rr ̂ i A 

p̂pt ;3*r ?n5ft  foRTR *r  «r$t 

»F**n f̂ R̂t  ftr  *r?T  <rc 

ft  i

®ts» ftm:  *rrer *nrc*nr tr

trafrnr ̂iiTf   ̂ T’rft ̂  *♦iwft

%hK f*  «pt ̂   TT«?r-

flftr ’r̂ pt >w «n*T wrt ̂rf̂- *rr v 

aw t̂̂ v  ̂emrmvT r̂mw -̂ 

t̂^Rf t̂  prô rvr«rw 
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ÎTRTT Vf W  STH  §  ?ftr W?T «PT 
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*n̂ ift »fh  «rra?r 1

#  trg <ciHtet»flq *m | f¥ qy 

«T«pft  ̂&  Hir̂ îfl w r̂rf ̂ w

«rN<fqTf5RRTT% <mmrrs?r 

^̂ rwr  11 tnrc % !«rrT «rnc 

ap*r  ?w  anvr Mrftswi*f1

v«m'<f ^̂ VfffwFf îfHPRfr|i 

VT rTTrq̂ ^̂ fv OTTW TOT *FT 

5*nt ftrarq; »ra?r«f\TW5T sftq’f*T r̂ 

T r̂ti <m W r̂«r?|fvqrt̂ Rm*  

 ̂  fn  ̂ r̂wrfmt qr sft  ?̂r ̂ 5t 

f̂Nrr̂ srt̂ff qr  |̂ tqr

VTmft |  #f>p?T *ifir ?nTrT *Pt ̂ rr % 

ffTO  ̂t qr «f?rf SPST 3RT̂t ̂ RFT # 

fw  sttctt ̂ cfr ̂ sr % ̂ rrr stvft 

*ifRw vt qrej ̂ rr 11  jftffrsrr̂ 

# i7JF ?«T5r *r  | v»fr-5Pfr *rf«r*rr 

ĝrcen   ̂  ?̂ nft  5^m

r̂wr|-  ?fk?*rR jftfH- 

•Ft fsrar f

"qKT̂f q̂ RTT ■̂mf̂'T̂fcT 1 

^̂ r̂ TT'wr%rq $r|?nF?r? ** u

3f?r  w r  iwrm   vft  ?ptt   ̂

tr̂r̂FT  ”̂i ̂iiPi’MT ̂r r̂qr ?ft

wtpt̂ f̂ rsrqnr*Pt ■̂nî'fl k̂tf%f̂nsr 
w r ?rn ? o 1 TnfwT ̂rm- ft ̂nm̂t, ̂ r 

trim  ?twt ̂  fsrr g,1?  ̂̂  m 

jfTT̂TT I  f̂PT W  f5T7Pn<T %  e.£̂f

rn̂TT ̂ frh <ir ?rtr qw *r  f%?ft 

?rsopr  ̂ f%  Ht ?nq̂t

ffRVT7 ‘llTnill ̂  ft ̂vTT 3TT T̂r I  5ft
>3*t wr vfiwpt »r q̂r fq> wvt nfd 

*nft  t srk ̂  ̂  3ft ŵ rr ̂rr 

| m  ?t  «r̂r  ^mnT «ft 

fpsor ?ft

n̂rr  fw 1 vtf.ift ̂ mffimrrft

arftRTiTRT tr?npPf<r«?tffS r̂ 

yV9T I  *Pt  ?t ̂  sW Pf 

srvv̂ ftvtf <n^7t̂ tc 

 ̂eft F̂T̂ r<(mr<ftvftR qr ^
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 ̂ ?tr f̂t *rrf̂ *ftr zj* 

3f*R ̂  t far farcr ?nc5 ar$ fâ # \ \ 

r̂f  ̂Tlfoww sHTT ̂TMmfHRT t̂?ft

5*H» ?1 fci P' *M 'jff n̂fi «T?ft n̂TRTT 

«ftT »T«TtT **(*<« fWR TO sqfrrr ̂ 

^ gsff  qifWIH I 5?I <F HPT 

*n; mq  smnfiRt ̂  HM̂tr fc 1

wrsr si«fKK   ̂ faro wrn 

ifhĝ r'TT WTTsmn w lfv^uxo  *t

f3fTTt *t TOT n  SP^M t qrt

mt%<=gT?  # TFfRTH n *r?3T m 

1%[ t  I 5FR ̂ TJr^r # T̂R stoh 

jpfr h <fts| *rf f̂fhrnr fann «rr 

far n*r w ft * «T̂ T Vo fSfR *r HWT 
smuft̂ TFWRTfarfiTnT *tim$rcf?p*rsr 

■»F f I  ?ftW ̂  HTO qifiWcTFT *r

sft»r fâ-T ̂ 7  ?n t| q- iw  w r

ptr nz jpfV^Rq^T^

iprr m  q, sftr 3?  ̂qifoVTH # 

T O  **? ?TR T*Tt far qifar̂frR «R̂ %

*TFT f̂'WfTH TT  ̂ mr̂T ?ft ’T’ft «ft

far qrfâ TH 3  ^̂ FTF «R W?

 ̂  ift̂ qifarrrR  •frr  ̂ Jimt  ft

*nfr  «iY far fk̂ rH £ jthvtitr ?n*r- 

m?c&; «r *r»- r̂it  srV  t̂t #

fsp̂ TTt R̂Ttt ?Tfl> I FR3TR qZH %

ni;T* tt-t # sfrgT f% ipsfsr Hr ̂ t| far 

5=rt*ff spt ̂r  <m ir ’TRst srYr -A*

'tf r'rit T3R ST, jftr* m? fjRTFlt ft ft 
<ftf*R*T *FT■»Tif̂  ft̂ rR |t

ijwrKt qrt qr̂T ?r   ̂f<?re forc 

<rrfar $*r ttf&ptt  *rzr t* zm  i 

^mttwrT̂ T̂T̂ r ̂ qTfâ TRJr ^ 

qr»tfar «t*r yr vt

#jtk ̂  ft tfk ̂   ^

vt ̂i*l % flr̂ ̂ft ̂TTX 

ĝtcftHkra f̂ rp?q t̂fafftw

*n̂ r̂rf vt  *nsr ̂ r 7̂ ?t gsr #■ fsrqf 

 ̂rt 5r#r ?t snfar anpjfr ?rarRr w r  ̂i 

wenr ift «tr ̂ far ?r?tt qt̂

♦  ̂w?rra; frsft ̂  j;mr#

 ̂t T̂t I A 5TRR *PT »TR W  ^
T̂RT ̂ TPT £ far sft t® qr̂ ¥ 

q%fdH # 77 ’R 11 5TT3T iWT.fĤr̂ 

*R m  # 1 A v*rt &k w  ?i> 

 ̂%  ftrams ̂ 5nr qr fsnft ̂ft*ft =frt 

rafrzft#̂  ̂̂ Tjiq?T3«r imvtt

 ̂   ̂  «raT 3ft Tift 9TSJT -jqfwr̂ ̂ I

qt@| K̂ K STMW IT'̂t ̂>ft  jT̂TigT'TPT 

^^9rr wrhprim41 

 ̂  qr «mfarr %  ̂1

**gR ffmmZZ %  qr fifRt

<n?rz n <nff qiPfiwiH ?t ?rrt ?rr fĝ ?ft 
 ̂  gafcft $ wr w <r? $m *n 1 
^TW T f̂t̂ W TTrr̂  F̂rsqrfaqTm' 

 ̂ far ̂rsnrtTr ̂  #

’W r̂fT pn *it i ̂ r #  frfr «rr far 

qfeT sm T̂FT  ̂  *f nw(hn 
 ̂  ̂  q̂ r m(t*r # TTt̂rfff. 3ft far 
 ̂ to   «ft  q-, ??# wraff % 

r̂qFR r̂e5R 5FTtn’̂  ?ft5r?5r?̂ RT 

far q-f̂cT ?Tf»K r̂r ânf ?!Tt qr 

F̂rer qr r% ̂  1   ̂ snrftvr

 ̂gqrr̂ Tfr vr «mft far

 ̂ ?r*m f̂ Tfnt̂  qr r̂fft  t̂ 

Tt  qr?: fern «rr 1 r̂r?  ŵt 

*̂«rT t 1 n̂r? wpt ̂ t w   ^̂ rn: 

 ̂rt  fT*rrn- jf? qrr̂ ht Tft 11 

*nj -/. »T*iFn S7 #  p T̂t t 1 

nq'f̂ T ̂nrt ̂  3̂t?ifte*fT̂ft|f̂ 1 

f̂r «Pt w7* **>** qrr tfF ?t ̂ tpt I 

 ̂  t  ̂  srRHt qifar̂ R % 

%*nt qr̂r m Tti &r% f ̂ qifa>«TR ?r 

t̂cft  HHT qft 3TR I W ̂ iTRR ^

?Ttrr# faf̂t jppr spr   ̂ grqf̂r 

?Vr 1
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P *  » u r < K  srr^tj

tpp *fhc w raw w w r $ ftrcnStiftT
|HT̂  »T5TT  ̂ f*T»ff # WRPT *T
« T R  * f f r f T  t ,  %tt* < fl<  qm y K M  

w * f i  ’rrrarpr
WWfVfl ftjJJT $  t wra 5^TR spfta TOFT 
«#t « r ^  a ft ^  > ft f a t f t  * * r ^

mx H ^ T f t n r T t
«rc  * f r  s t r r r  f t r ?  s to ra T  #  * f t  q a r r i t  $ t  

* r n r ^ t  t *  P r o 's n r a - * f t  *t? rcrr %  
<f^r <nrnft 3 % q5t *tt*t 
?ft A trarrer i snft ?re» p r  *r?

*  f v  » * q fc r e i < n i f  v  *rc ? *r 
t w r s f t  «n # f * t  3 ft %  < n rm  $ t * t m * r  
v r r f l - « ft  y  g K ii f f n O  * f t r  v m r r n
•ITRt ^  *J*PR# *T I 'TjT# *n^5T tTRTftlf 
^ t ’T J m f t  H T*r #  53fa*T ? I R

ap ^ f S r y g  T O ! ?  * f r  gft^RTT 
t f t  »t* p t  w a f t  * t  * m r  s r t  ? |  f  i
3 W  XTPF2T H U l f a g  #  5 F P T  g t  spt * n * r  
* ? t « f t  c f t f r r a r r  $rT?ft t̂ o t r  f a i r  % a ft

f v  ^  f w  ^  ^  «P?r «tt %  q w r a t
f e r ^ f ^ T T  q w  ^ r t %  

TO *pTFT TT 3 !< «TT $Z f^TT rft ST*T 
T̂̂ PST | ?ftT f^TT Vt *m ?t#

^ T T  |  I a t  W T  «f?T»T TSfTWt ^ P "
* f t * f r  *p t tfiT v rv s ft’ « R n m r  i w r o  srer 
'T ^ T R  ^  «q jw  %  I w  5 *r  j t r t  «fn f a f f t r  
T T  t  f f t  p -  I  fa r «v *4  P w i  T i e f
^  HcTT s ft  atocTT ^  I P  ^ f T T  ^ T F IH  
«nfc t  i <rc to  7T Trmm ^  
^ T T  ^ n r f ^  v f r f a  ^ F T s m 't  t o !  v t  
if tf tr  * r r a * r  T s c ft  % f %  “ 3 t f t  
«fte  ?ra m f t  ”  i ^  * f t  ? ( h  «Pt 
tot jjtc t  ar* fa  ̂ f j f w  qr€f «F̂ ?fV «?> 
P f  n r a t  a ft ^  » r P m * R r  $
h »t  w r r t t  f * w  ?W cft t  i w

#  * < t  *rr  *r c t  V T * ! m  
f p n w r  a t  « n f t ^ r ^ r r r  m  i 
g * n *  aft^r ^  v r̂ gF f  v r  ^ f t

^ r  m — vct^ i h  ^  «p?t «rr fv  »q[
^  m* * I f T < t  f t  ^  v f f %  w  

T O  MftPT « fk  y q fo a  ^  RTfgR  % 
^  ^  i #f«Fr ^  gnrprt
fw r3R ^5R ?T<n:^r^ ’tr m ^ »m  ^ r  
^t *m  «flT to  ?r «t q r  ^irf?t?c v r
^ T fw  ^  f^rn? ^t w  ?ft Siw ^ ^r 
Tr f̂ #  v H t  v t 3R r̂ fe n  i w  
WnpqfrTFT q T j f  H  §w»T fifT * n ^ 2 T  rTTCTf a ^
^ x | |  fv  w i^ t^ tw  writ
^ t r t  v t v h  ?pt ? r ft  t ^ t t  eft ^ n i r j -  
^fir yr rT y  f?r^ qr^f v

^nr»r q^frat ^ tt ?*th v f »rnr 
®PT̂  ^T % I

M ^ H  ?ft T O  it5^i WiT »iiM *fT 3T? flp  
TO ^  Tra r̂feTT ^ f t  «ft, TT̂ t, ^nw, 

r̂â rsr «ftr ®EfFT i msr eft t o  3  
®s>«h ^t jft hHs î g^Ht ^ i TOf^r r̂rar 
rft «T3tr ^t i t *tw i ? m
■STPT T(1T2T rTTTlfa^ ^  ^ T  Hfeft ^
^  -sft oft f %  ' H T R  &  W T  PnTT 

f * n r p r » - « r s r r a t ^ p r r « S t
^t h t

^ I SPTT ^|mi pWReV̂ rpT H^t >TO ?ft*T 
sraw ^t oft «T3TR r̂ ?PT»T TT

f e n  w  f  % r  f w R  ^  f?nT ? r p f t  
r f t m T T * [ ? H T f t T ^ t r m s  j f t t  W l T ’f f n T  
^ T ^ tcfm  ?ft^r9T^r*fit
5t* t%  f f H  P avnf ^ t  ’ p t  ^ rm
^ f t n  ^t fPm  f  i p r W
| f% ’Eirsr ^ ^ c*rt  f t ^  i ’iTTsr rft 
<hTT3T>pf?r& ?T5T^ftT fttl

A yerft t o  ^t wtr f i m r  
« n » r  W W ^ R T  ♦<.’ 11 S T ^ T T  g  a it ftp  W 5 T
qsn?r ^  ? m  % «rar t i t  | ^
^TOT^t?WWTt fv  to str

v t w  i r N t w  v  »ldi f t  w fW
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fw *urr i  qr v  *t qv 

tttot mvfrv *ns**r 3 jqfw« 

fw srr i s?r s*r  rn?

qr̂smT«nr i 

TKimnmrtâft frqttsn q̂rfw* 

faitf I  SJTST  *r ̂  rr*f- 

wrm mz*H*gt%iv%T'rrtfrvz »rra- 

■HTOT TI SR̂T t I  TP̂ im wfc =*t3T | 

*ftr *mr >mrr *flr f̂w ? i  ôr 

Tsnart  vrrrr Tt m*r tt# f <ft ̂»t 

Ttt  IfftlTp- apt *TPT 5̂ «FT# I %*T 

a* «m  *rfa«pn- t*br

*mr *r̂ t,  *rf«iTP-  sft fa

fRf fro ttstc vnr#n=t fag % s*re 3

HIVI TfT  ?)ftT qYR’ ?t *?t fTPT ̂  SnFST 

5!TO»T *} tft STRT T?T I  tHT eft 

wfamr tt  f, ?*r q?r? ̂  srfsppp- 

*t ITTJT 5T#r wr t| | I  tftmv? * 

^mfr

fa %  *V fâTT %  5HFT $?T 

+  Îgn  j>  I ^

*ftr fa*ft A rRW W!T̂ Tt ̂PcT 

*̂ V t 1 sttt  Tt pr *n̂ra ? *r f*pf 

*fmt A »ft 'wt fanT 1

f*ra n>?fr *f.T fan̂fl-  fara

1 ?pT 3*r *t  *Tpzn=rr srtr sttc7-

3*f?pT ?cT % I  'd«i®p <HTT**̂ *FT

f spflfa *fs*r *t*pt A %*?

*PT whrf̂fFff̂ T̂tTJiTrsK̂  ̂TOT 

WffT̂PT f+̂l *fT (  3*T *nPT spf fa ̂"P1̂

itf % f?5?  tt ■*■   ̂1 ?fr 
prr f̂'T % qft# ror ̂  ? 1 A ̂ r 

1J? «TRT f*FT <0{5*Hi ̂l̂ril f f̂> *rfWH

# 5T5T ? ? srRT̂TrT WT*ft ̂TTTT ?st »TT(5r>T

srr̂rt fa*- 'tott ̂  aft fa *\» 

JiTcm 5ft»ft  tot % ̂  *r̂Tw >rat 

jtrt ?r i[t 1 % «rrc

5*fT̂ ■5TR̂ 1̂5 »pft ̂   F̂PI

w  ̂  !?rstn?, f̂w r̂ vftT TTiTTH 

% ?m «n̂«ft ̂   ^rt vtctwpt fipn

Tfitff  ̂  ̂ e ’rrarT

vt *tfrw A  fa 5.0 sftnsTT *rtfi 

ert̂ffan vr^^rt | tffc'sftto sr%-

Tf »rf ̂ , «rs ̂ft «im  A # «pt # 

ant’ft 1  im *m  «tt ̂  w m v 

f̂ rpr  ̂5ft fa ̂  rrnf̂TRV $m f 

*dr 3ft &T <n̂"H «rT̂5

 ̂ f̂at   ̂  «pr̂T  fen 1 #far 

’tprrrsttw ?*ttt »nr*rfi’*if ?r«nRrgtfa 

&?R ?mfr p̂rTT  ŜFIcTT »t W 

mî HH  ^t f?m W’T  «iw xn?5tsPr

!T T̂raft̂t ̂  ar̂ tt fen

?ft A *r̂ n ̂ TfnT fa ^ % »

3  »P5T S1»̂t ct*T .̂*1T

=SfT5̂TT vftr  ̂A -3TT TO   ggaaWT

<̂♦.1 fa Mf>i TT  HTTpftV  %

wmr fam «jt fa vm 3r«rt ?r«F«ft 

qglTPg  HT»T  Tt  q?T  *RT̂ A

# q̂t fairr 3rmT ffr ?»fat arpff t̂ 

»Tf?Rt ̂ a faJTT 3TIW 1 A f 5Ht §5rt5t 

vrm w 3'pfhr »îl t̂ ht 1  ̂ fai *r 

fjpra 5T̂V ̂ zr%  fHtspr vwm 

fa m? gWTT 5rf«mr sr̂ -3̂ wr ̂t »t4V,

?ft A tnfr  ?> ̂Pcft t fW A 

fa <oft fWTT  *IH t? T?CRT vt -tit 

♦i**il̂ HI  jf I Ŝrfan JT fsR̂PT V7<Tr 

WT f fa   ̂ 5RFP- t̂ 

qrnwi % <rffdc? A znA  ̂f̂A 

IPTR «TT7tfacT <rf«rBppr Tt ̂   t fetT

srm «fk ̂ rrr ?rf«PF  h # snt t 

fa»r ?p̂ n fa «F*f enn sT-*r#f̂r- 

vrft tttzt «tct fc gtft rP̂ tt «r̂F«rr 

qarw A -Jft R>ft =̂T%tt I

fq- 5T5!> T »TW A *m  >TT̂or «Pt 

»mr<T ̂ TriT ̂ irtr *tph  oft jjw  *m  

ITfsROT % wp ?t  TT flftp? H’T’T 

fejTTfrrfatr *rnm

Mr. Deputy-Speaker:  Before I call 
upon the next Member, I would like 
to say one thing  I had requested all
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[Mr Deputy-SpeakerJ 
has. Members not to exceed ten 
minutes, but both the hon. Members 
who have spoken have exceeded the 
time far beyond that limit. I would re
quest hon. Members now that they 
should conclude their remarks with

in ten minutes Shn Jhulan Sinha

Shri Jhulan Sinha (Siwan) I assure 
you, Sk , that I shall try to keep with
in the tune allowed

Mr Deputy-Speaker Sir, 1 nse to 
associate myself with the Motion of 
Thanks to the President for the 
Address that he delivered to both the 
Houses of Parliament, and while doing 
so 1 would only confine mysell to 
certain remarks made by the Presi
dent m his Address and would not 
attempt or be tempted to rope m the 
whole thing for discussion Two out
standing demand have been made in 
this House and I will deal with them 
first

Then, has been a demand from a 
very responsible quarter for setting up 
a national government to tackle the 
problem that ha* rj n ow in the 
country Very humbly, Sir, I beg to 
differ from tue sponsoi of this idea 
He is a very respccted leader of this
count! > and for a 'ong number of
years we, Congressmen, have all been 
looking up to him for guidance and
advn 1 I am sorry 1 differ fi om him
on this point—I am referring to 
Afharya Knpalam Two years ago 
the whole country went to polls The 
18 crores of voters of this coun
try had to i,ive then opinion on how 
this country has to be govtrned, whe
ther it is to be governed on the lines 
set down by the Congress or on the 
lines set down by the other parties The 
country has given a verdict During 
the 1-,st two years we, here as Mem
bers of the majOt >./ party have been 
carrying on th o\ rnment of this 
country, certainly of course, with good
will and co-operation of others who 
happen to be sitting on the other side 
Now, it will not be up to us—that is

toy  opinion—to share the governance 
of this country with others whom this 
country rejected tw o years ago. Bot, 
as Members o f this House it is their 
duty, bounden duty, to see that the 
government of the country is carried 
on in a proper way and in the best 
interests of the people inhabiting it. 
For that, our leader, the Leader o f 
the House, has always been requesting 
them for co-operation and collabora
tion and asking them to help as far as 
they can I wonder what is there to 
prevent them from offering that co
operation and collaboration m  the 
spint in which it is sought and not by 
asking to be associated also in the 
execution of the ideas that they put 
before this country I am, therefore. 
Sir, definitely of the opinion that It 
would be very wrong for us, it would 
not bt according to the verdict that 
the country has given to share the 
governance of this country with 
other who were 1 ejected at the polls

The second thing that I would hire 
to take up is the demand for the 
resignation of the hon Food Minister 
We have known him for all these 
years He has always btcn working 
for ironing out the intricacies of the 
food problem Sometimes nature i» 
agaiAst us Sometimes circumstance? 
grow up which baffle all the attempt* 
in this respect I confess Sir, I am 
not in a position to appreciate the 
demand made for his resignation as 
though he was the person who was 
standing in the way of a solution of 
the food problem in this country

Hitre arc difficulties obviously, 
which we a ll  know I am sure hon 
Members on the otlu.i side also know 
them I can very easily understand 
certain personal motives or local 
grounds for asking him to resign, that 
is a different thing altogether But 
in the interest of the country his 
resignation is absolutely unnecessary,
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uncalled for and unjustifiable We In 
this House have not elected any of 
the Ministers It is only the leader of 
the House who has chosen his 
colleagues So far as these colleagues 
command the confidence of that 
leader, it would be presumptuous on 
our part to ask them to resign It 
they resign, they would be unjustified 
in doing so

Sir, the problems of food are 
certainly very intricate, and so far as 
I have been able to understand the 
working of the Government of this 
country it is the Cabinet that takes 
u d  major policy matters It is not 
that only the Food Minister is to be 
blamed for it Even if the charge is 
thrust on him and his resignation is 
demanded, it will take us nowhere So 
long the Cabinet is there, so long 
as the Prime Minister is there who 
commands unstinted support and con
fidence of the whole country, it would 
be unwise and unnecessary for him to 
resign It might satisfy the spirit of 
vengeance lurking m somebody’s 
heart but that would not do any good 
to the country

With these preliminary lemarks, 
Sir, I would like to draw the attention 
of the House to paragraphs 8, 9 and 10 
of the President’s Address, where he 
has very nghtly pointed out that the 
food problem is the backbone of the 
country’s economj I would not 
repeat all the three paragraphs here, 
but I would like to draw the attention 
of the House to only one part of it, 
where the President has been pleased 
to say that we had a very good rice 
crop and prices of rice have already 
recorded a marked fall Sir, we have 
been living in this capital city I 
would not refer to prices prevailing 
m other markets, but I would request 
any one of the Ministers who is 
Interested m the matter to go to the 
President’s Estate market, just behind 
North Avenue, and enquire about the 
prices prevailing there I went to the 
market to convince myself whether 
the President has been rightly inform
ed in the matter or he has been oiily 
Informed by some such people who 
only confine themselves to the

remarks of the Secretariat and never 
go out to see things for themselves. 
When I went to the market I found 
that there was hardly any sort o f rice 
worth consumption by human beings 
which was selling at a price lower 
than Rs 32 a m$und It may be • 
little lower at some other places 
where the cost of procurement may bo 
slightly lower I confess, I fail to see 
any justification for the rise in prices 
to such an extent especially when the 
country has had a bumper rice crop 
this year and the prospect for future 
is also bright in view of the good rabi 
crop that we expect to have in this 
countiy On the one side we have 
had a bumber crop, we are having 
import from other countries and there 
is the prospect of State trading in 
foodgrains, but on the other side we 
have the phenomenon of rise in prices 
beyond the reach of the common man 
This is a phenomenon to which I 
confess, I cannot reconcile myself I 
would, therefore, request the hon 
Minister in charge of food portfolio 
to examine the matter a little more 
closelj I would not go out o f my 
way and take recourse to suggestions 
that the other side has made by asking 
him to resign I would only request 
him to examine the matter a little 
more closely and find out the reason 
why things have been moving m the 
way in which they are moving

The other thing to which the hon 
President has referred and to which I 
want to address m>self is the problem 
of State trading in foodgrains I think 
there would be hardly anv person of 
progiessive views in this country who 
will not associate himself with the 
scheme, although it has not vet been 
finalised But difficulties seem 
to have arisen in the wake 
of this decision of the Gov
ernment This is a thing which I fail 
to understand The country has not 
yet embarked fully on the process of 
State trading in foodgrains, buf the 
difficulties wh c 1 are facing the coun
tryside art enoimous It is not only 
the risinf pi ices You probably know 
the hon President’s house is situated 
in my constituency 1 do not knovr
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whether he knows it personally or not, 
hut the difficulties there are that the 
stocks have been seized, frozen,  the 
people are going without rice, with
out wheat and there is a good deal of 
difficulty facing them  When we make 
enquiries in the matter, we are told 
that the Government is preparing for 
the introduction of State trading in 
loodgrains  I welcome this scheme, 
and I have nothing to say against it, 
hut I would like the transition period 
to be as shoit as possible  Govern
ment should take steps to  see  that 
the difficulties of the people are re
moved as soon as possible  In  the 
meantime, if the intioduction of the 
scheme goes on, it is all well

Having said 'ill this, I would say 
that 1 associate myself with all  the 
.good things that the President  has 
put before Parliament  Neither have 
1 the time, nor is it necessary for mo 
to recount all those developments in 
the field of agriculture and indus i 
and elsewhere that have taken ; o 
m this country and which tlx Pi bi
dent has already mentioned in detail 
1 associate mysoW -wilh the Motion of 
Thanks to the Piesidt it
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ŝw®r̂ ĈTarâtWRr̂ %̂  

888 (At) LSD—fl

ancr tit *tw ̂r % vr «qt trt ̂ 
t wr  ̂ vift $ *Rft % m 

^  ft m$t  | ?ft̂  
** «rwr |  ifk nfsvrtt # 
Unf  7̂% m arr̂t t «#k  wf

R̂T «FT?TT | fa TWT  t̂ »WT 

 ̂ «if gf«WT srfft it smft | ̂ wf 
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Shri N. B. Maitl (Ghatal): I m e
4o support the motion of thanks on

the President’s Address. The Ad
dress has been characterized by 
certain hon Members as insipid and 
uninspiring. If a calm observation of 
the achievements of the last year, and 
pointing out to the goal that is to be 
achieved during the course of the 
next year is uninspiring, then I do not 
know what should be inspiring and 
what should be strong.

During the last year, in spite of cer
tain failures here and there, there is 
no doubt that we have crossed many 
hurdles, and during the next year, we 
want to overcome the other hurdles 
that might be coming in the way.

In the course of the discussions 
during the last three days, certain 
questions, though important in them* 
selves, have been given rather undue 
importance, and much dust has been 
thrown into the atmosphere to cloud 
the issues

Taking, for instance, the question of 
the Bombay State, while making a 
demand for its partition or dividing 
it into two States, the leader of the 
Communist Party suggested methods 
which, from the manner and the tone 
in which he put it, were in the nature 
of a thieat, that is to say, that his 
paity would be taking the courses 
other than peaceful But he did not 
suggest any constructive programme 
by which the two States could be 
foimed out of the present Bombay 
State, nor did the leader of the Sam- 
vukta Maharashtra Party do so The 
crucial question of the Bombay city 
was dealt with very superficially by 
him Hl did not say to which State 
the Bombay city should belong. Simi- 
lai ly , ihe general secretary of the 
PSP, though he desired that these two 
S ta te s  should be formed, did not clear- 
1> s a v  how they could be formed.

Shri A. V. Ghare (Jalna). I want 
to know from the hon Member . . .

Shri N. B. Maiti: Keeping in mind 
the result ot the recent elections . . .

Shri A. V. Ghare: I want to know 
from the hon. Member___
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Dir Deputy-Spp»ker: Order, order 
*$fae hon. Member u  not giving in

Shri A. V. (Share: I want to know 
from  the hon Mekriber whether 
Qujerht has claimed Bombay city

Shri N- B. Maltl: keeping m
ndnd the fact that in the recent clcc- 
txons, the Congress Party has coxpe, 
out very successfully, keeping in mind 
the difficulties that would ensue if 
that question is now reopened, and 
keeping also in mtnd the points that 
were raised today by Dr M S Aney 
that if that question is reopened to
day, then the question of Vidarbha 
also would be reopened because 
VidaTbha does not like to remain wjth 
Maharashtra, we have to think well 
before we accede to  the demand that 
has been made by hon Members here.

these questions are very delicate 
ones, and, therefore we should think 
over them carefully

Again, take the question of Goa It 
was said that we arc dealing with it 
in a rather lighthearted manner Th$ 
question of Goa is an mtepational 
question, if I may so put it, anpl un 
less the international, situation i->
eased or becomes favourable, it would 
be rather inadvisable on our part to 
thrust this question to the foiefront 
and deal with it m a manner which 
may be prejudicial to us in the future 
An attitude of what might be termed 
as masterly* inactivity should be 
pursued in- this case as I belitve it is 
being pursued

The question of Kashmir has also 
been raised here Thfc question of
Kashmir is a delicate one and those 
parts of the Constitution that require 
to be put into effect there would, I 
believe, be put into effect by the 
present Prime Minister there, namely 
Bakshi Ghulam Mohammad The 
question of the jurisdiction of the 
Election Commission and the Supreme 
Court has also come up during the 
course of the discussion I have no
doubt that the provisions > m this res
pect would also be adopted there m 
course of time, as the necessity arises 
and as the tune goes on* *

The question o f Shn Mathai has 
cropped up very prominently in the 
course of discussion both in this House 
as also in the other House That 
question has been referred to the Pri
vileges Committee by this House, and. 
therefore, it would not be decent to 
pursue that matter so fiercely After 
all, Shn Mathai was an employee of 
the Government of India, and if we, 
the Members of the Parliament, 
spend so much energy over one rathe? 
unimportant question, then it might 
be said that we are losing the pers
pective Therefore, that question 
should remain at rctt as it is

The question of Beru Bari has 
assumecf very serious proportions 
One Member opposite raised that 
question rather vigorously and vehe
mently I am glad that in the Nehru- 
Noon pact, the question of exchange 
of the enclaves has been decided 
We want that those enclaves which 
are m Cooch-Behar and other ad
joining districts should be exchanged 
with those that are now in Pakistan 
As for the question of Beru Bari, I 
h<n c no doubt that the Prime Minis
ter would consider the unanimous 
Resolution of the West Bengal Assem
bly and Council and see whether the 
map on which he based his conclusion 
is wrong or not We can rest assur
ed that it would be properly consi
dered

So fai as the question of rise in 
pnees is concerned, it is a very serious 
matter no doubt The Government of 
India and State Governments have 
adopted a policy of State trading both 
wholesale and in some States, retail 
also, as, for instance, in West Ben
gal If I may say so it is a new jump 
in a new direction It is a leap in 
the dark, but I have no doubt that it 
would succeed But the busmen 
community and also the industria
lists to some extent, are rather 
going against it and it is they who 
have created a situation by which 
rice and other things have become 
ratl’^r scarce and people are suffering*
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X have no doubt that this question 
will also be solved.

, In this connection, I would pay my 
tribute to the able manner in which 
the food situation is being dealt with 
in West Bengal (.Interruption.) I 
mention West Bengal because the 
.Food Minister there was unneces
sarily dragged in in this House I 
say from my personal observation and 
experience that Shri P C. Sen is 
the best person for the job. He has 
dealt with the situation—he has been 
doing it for the last 12 years—in a 
very able manner

Shri Subiman Ghose (Burdwan)- 
He is the ablest Minister in bungling 
the food situation

Shri N. B. Maiti: Acharya Knpa- 
lani has raised the question of thc 
formation of a national Government 
The question, as envisaged by Acharya 
Kripalani, leader of the Praja Socia
list Party, is a very big question 
and it should be dealt with by the 
Prime Minister, because he is the 
person to deal with it, not I But I 
would suggest one thing, that it is the 
parties yho believe in the method of 
approaching thmgb peacefully and 
constitutionally towards the common 
goal that could combine that could 
lead to the fulfilment of the objective 
of the nation, not the parties who 
have adopted different methods foi* 
achievement of the goal—and the goal 
is also different If both these 
parties form a coalition, that would 
not succeed.

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): Before you call 
upon the next speaker, may I make 
a very humble submission? It is in 
segard to the Chair. I would not like 
that the ruling you have given—it is 
not really a ruling—a few minutes 
ago should be misconstrued. The 
Chair is always the final authority as 
to whether a Member does or does 
not give in. As far as the Treasury 
Benches are concerned, it is almost 
automatic, whether they give in or 
do not give in; it is left to them.

<. ,
But when it come# to others, it faf for  
the Chair to decide whether ah' ‘ban. 
Member has to give in or not, heofcw* 
if we leave it to the individual Mofe- 
ber concerned, there will be pt&sde* 
monium. The Chair must have the 
say. In the proceedings it somewhat 
mars the process of debate if it to left 
to a non-Treasury Bench Member in 
this House as to whether he gives in 
or not, because then the House as 
such, apart from the Mihisierial level 
is—shall we say? —without the rule 
of law

Mr. Deputy-Speaker: There is noth
ing much that I have to say about it. 
If I had thought that there was 
something important, I might have 
asked the speaker who was on his 
legs to stop and attend to that. 
Because I thought that there was 
nothing very serious m the interrup
tion that was being made, I told him 
that the other Member was not giving 
in and, therefore, he should kindly 
resume his seat, I have no quarrel 
with what the hon Member has said.

Shri U. C. Patnaik (Ganjam): 
Before I go to my three amendments,
I would like to refer to a very small 
matter which has been magnified by 
some hon Members of this House on 
the ground of making money or 
supporting private financiers and so 
on The question of the Special Assis
tant to the hon. Prime Minister was 
referred to by several Members on 
this side and also replied to by tome 
Members on the other side. I would 
not look at the question from the 
point of whether h© made money 
during this period or not, because 
there are several of our officers who 
are reported to have made money 
in some of the foreign transactions 
and kept it in Swiss banks which do 
not disclose the identity of depositors 
but maintain numbers which are con
fidential. I am not going into the 
question of whether any private capi
talist has benefited «r  not, but Z 
would request Government to look at 
this individual question not from the 
individual point of view but ,
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tram the national security point of 
view, because there are many cases 
like that I am glad that Govern
ment has accepted some of our sug
gestions regarding individuate whose 
activities or whose antecedents show 
that they are not very much interest
ed in this country

You might remember that on 
several occasions I had referred to 
some members of our Defence orga
nisation who were not Indian natio
nals, who were m key positions and 
who were not furthering the pro
gress of, say, engineering works or 
of ordnance factories I am glad that 
Government has accepted some of our 
suggestions and terminated the con
tracts of service in some cases But 
it is more a question of security of 
the country which has to be examined 
before a man gets into a key position 
or is allowed to continue there You 
know that we had a lady from 53, 
Sunder Nagar, who was dumping so 
much of paper on us We are glad 
■that Government has at last realised 
that fifth column activities were going 
on froqi the metropolis of this coun
try, and she has been brought to 
book The same thing in the case of 
the great Shaikh Saheb who was 
carrying on anti-Indian activities He 
was discovered at a late stages, and 
suitable action has been taken

In all these cases, the country’s 
security has got to be considered 
Therefore, I would urge upon the 
Prime Minister and the Home Minis
ter to see that whoever occupies a 
key position has his antecedents 
screened, his activities and approaches 
properly screened, because in 
western countries there is the attempt 
not merely of political supremacy but 
more ®n offence on the economic and 
cultural sides

15 hrs

You know that in some countries, 
particularly in America, training is 
given to the Army staff They are

taught the languages of different coun
tries so that they can go m diffe
rent capacities to those countries to 
launch and progress further their 
country's cultural and economic offen
sive and try to see that they are able 
to capture the people, as far as possi
ble, from the cultural and economic 
points of view They sometimes go 
as harmless organisations for cultural 
affairs and for various other things 
and sometimes as commercial agents, 
sometimes as scientists and so on 
They try to keep in touch with th^ 
other countries, know their secrets 
and their approach and try to launch 
their cultural and economic offensive. 
Therefore, I humbly request Govern
ment to see that the people who come 
here or the people who are put m 
key positions are properly screened 
and their antecedents studied and 
their approach properly watched 
before they are put in key positions

I do not know how much harm this 
person might have done or might not 
have done But this m a fact that he 
was in a position where he could 
tell outsiders as to what is happen
ing in this country, what is the 
approach of this country, what are 
the trends and developments and what 
are the lines on which the Head at. 
the Administration is progressing So, 
1 do not agree with my hon friends 
on this side who have stated their 
views only on other matters As am 
Indian I request the Government to 
see that people who are put m key 
positions are put there after their 
activities are properly watched

Then, I come to the President’s 
Address 1 have moved three amend
ments relatmg to the three functions 
of the President First is on the in
ternational sphere, second on the civi
lian side of our Administration and 
the third on the military side of the 
Administration I would submit 
that though we have made some pro
gress and very valuable progress la 
certain spheres, our approach and the 
effect of our work has not been com
mensurate with the effort.
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For instance, on the foreign affairs 
side, m our international relations we 
have kept in view the Directive Prin
ciple of State Policy, article SI, and 
we are grateful to our Prune Minis
ter that he has evolved the Panch 
Sheel, which, today, has caught the 
imagination of various countries But 
there is some cost that was involved 
in the practical implementation of the 
Punch Sheel m relation to our im
mediate neighbours and our immediate 
problems

The border raids of which we are 
reading every day, the raids against 
aur schools, the raids against our hos
pitals and the raids against our coun
tryside are going on from day to day 
W e are recording our protests Our 
Collectors and District Magistrates are 
recording their protests with their 
counterparts on the other side But, 
we have not been very successful in 
getting certain things done on the 
border and the border raids are con
tinuing unabated or, probably, with 
growing intensity

It is not so much the border raids 
that I am worried about It is more 
about the preparations on the other 
side It is their approach, it is their 
propaganda and it is their anti-Indian 
outlook We are afraid that it is also 
a preamble to some bigger offensive 
No good our being complacent about 
their guided missile bases We have, 
no doubt, an admission from one of 
the American papers just a few days 
ago that U S has admitted about one 
of the guided missile bases in West 
Pakistan But there are reports of a 
number of guided missible bases, and, 
we do not know what will happen if 
if the guided missiles are utilised, not 
against China and Russia but against 
ns

Then, there is the question of 
modem weapons which arc admitted
ly given to the other side b\ Ameri
ca, the NATO weapons and the bases 
m Goa Unidentified planes have been 
flying from day to day in defiance of 
normal conventions over our territory 
«n Jammu We cannot but believe

that they are either reconnaissance 
planes or other planes which are try
ing to experiment as to what effect our 
L 70s, our fighters and other things 
are having

These are things that are happen
ing on our borders It is true that 
our Panch Sheel is there and our
country is trying to interpret and
implement Panch Sheel m  practice
But, th*>n, we are not sure how our
Panch Sheel is appreciated on the 
other side of the border and what 
will be the result

In view of all these international 
problems, what have we been doing’
It is true our Finance Minister went 
to USA and has been able to secure 
certain loans from the other country 
It is true I will come to the loans 
later and tell this House if I get a 
chance today—if not on some other 
day—as to what type of things we aie 
getting as loans and what payments 
we will have to make

Apart from this, it is for our Minis
ters who go to America on a social 
or a political level to tell the other 
country that our country is friendly 
with them and that that friendship 
is gradually going down on account of 
the fact of military aid to Pakistan 
It was for our country at the highest 
level to tell America that by this 
military aid to Pakistan she is losing 
the sympathy that she had in this 
country for the financial and economic 
aids that are being given because this 
country has to spend more and more on 
Defence

I do not say that our Government 
is totally complacent about the pre
parations on the other side, we have 
seen that our Government does take 
notice of it, but not in the way m 
which some of us expect For instan
ce, m 1948-49, when there was trouble, 
we got all sorts of weapons from other 
countries Thc Parliament did not 
know, the country did not know, but 
we got all sorts of weapons from other 
countries including moth-eaten blan
kets from some other country to cover
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our )awant somewhere in   ashmir 
e got weapons and they refused to 
eagtlode  In one case, the anti-tank 
weapons were found by the technical 
eperts of our country to have cracks 
over them and they had a tendency to 
eplode inside the barrel, endanger
ing our own countrymen  That was a 
time when we made some  purchases 
and we are still waiting to see what 
will happen to these weapons

m
Again, we entered into  contracts 
with certain Swiss firms   That was 
the second phase of our danger, the 
second time when we faced  danger 
Suddenly our Secretaries and eperts 
went to a country and entered onto 2 
contract with a firm which did not 
have the know-how to manufacture 
that weapon   e got them here and 
wanted them to manufacture  some 
eapons and ultimately it was found 
that that firm had not the know-how 
to do that  It is true that after 5 or 
6 years, there was an enuiry by a 
very high level committee including a 
representative of our Defence Science 
Organisation, and they rather substan
tiated what was reported m the news
papers m 1954 that that weapon was 
a dud weapon and that it did  not 
eplode and that it was causing harm 
to our guns and our workers

The Prime Minister was kind enough 
to say during the last Session that a 
Committee was already appointed to 
eamine it  But, I understand that 
the committee  has  not  yet  been 
appointed and the committee is being 
appointed with the Deputy aw Min
ister as Chairman and two members 
who were associated with the previous 
enuiries on the subject and that it 
will sit shortly  to  eamine  these 
things

That was another  phase  of  our 
national  crisis  which  was  taken 
advantage of by certain officers who 
profealftr  might  have  deposits  in 
fiinsf lyanks—we cannot say—by cer

tain officers who entered into  con
tracts with Swiss firms  That has got 
to be eamined  In 19B7, we made, 
as I was telling the ouse, so many 
purchases    e purchased so many 
ships which we read in foreign jour
nals—James  Fighting  Ships  and 
others   e purchased so many air
craft which we read in magaines— 
Aeroplanes, Flight and Airforces  of 
the  orld, and others  But here in 
the ouse when we put uestions, we 
are told that we are not going to be 
given information on these subjects 
That is another stage where the inter
national ensis and possible entangle
ments from other countries have been 
taken advantage of  I  repeat  that 
they have been taken advantage   
by some people without taking this 
Parliament into confidence, this Par
liament  which  is  the  sanctioning 
authority for the money to go in for 
foreign purchases of these moth-eaten, 
useless defective and  costly  things 
which are dangerous  to  ourselves 
That is one way in which we are try
ing to solve the problem  e are hav
ing article 51 in view    e are not 
having any war psychosis  At  the 
same time every time that a crisis is 
anticipated we arc not taken  into 
confidence   Somehow  or the other 
huge purchases are being made and 
they do not come m the shape of pur
chases to the ouse but they come in 
various other ways  I have been try
ing with the help of our Research 
Department to find out  how  these 
sanctions for these amounts are com
ing and till today we have not been 
able to find out the way in which the 
amounts are budgeted and the amounts 
are spent  In all these international 
transactions, it is better to take the 
country into confidence our strength 
should be the masses of the country, 
who will stand there m the event of 
an attack  From that point of view, 
I have been appealing every time in 
this ouse that we should have a sort 
of a civil defence organisation where 
the civilians would be associated with 
defence matters  Firstly,  it  would 
reduce the cost of military 
ture secondly, it would —ifl — 1te
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civilians in defence matters and third
ly, the association of civilians in defence 
in all the countries has been the 
panacea for military coups every
where In Western countries, the 
politicians are coming into power but 
not so much military men. It is so 
in the East because you do not have 
civilians associated with defence. They 
should look at it from that point of 
view.

I have recently been to Bombay and 
I have seen the Home Guards organi
sation there It is not very much 
short of my idea of civil defence; it 
is about 50 to 60 per cent of my idea 
of civil defence There is a similar 
organisation in West Bengal When 
these are re-organised and re-modell
ed, they can be associated on the one 
hand with the village guards, on the 
other with the community projects, 
the Lok Sahayak Sena and also the 
Rifle Organisation and so we can com
plete a sort of a working organisation 
in our country For instance, when 
you talk of Plans, you arc talking of 
things and imports and all that. If 
you think in terms of civil defence 
or the organisation of civilians, I 
would ask you to oigamsc them and 
mobilise them for defence in emer
gencies and for nation-building acti
vities during the normal times There 
will be reduction m your expendi
ture . .

Mr. Deputy-Speaker: The hon
Member's time is up

Shri U C. Patnaik: I have not
been able to finish even the foreign 
affairs side. I will now come to the 
internal side

Mr. Deputy-Speaker: I have given
him double the time that was the limit 
today.

Shri U. C. Patnaik: Only two
minutes. On the* food production side, 
the country is importing food. We 
have so many experiments but still 
the prices are soaring up There is 
Hie aanie difficulty on cloth side; and 

various other aspects and the

foreign exchange. There has been a 
difference between our Commerce and 
Industry Ministry and the Ministry of 
Defence on the question o f imports 
They were trying to dump on us ali 
sorts of things at a higher cost and 
the Defence Ministry has been trying 
to resist it. So, probably, this dispute 
between these two Ministries would 
solve the question of many of our 
imports We have been going through 
all these agreements about loans and 
we have been getting loans. We do 
not know when we will repay and 
how we will repay and what the posi
tion is. Therefore, our imports should 
also be examined in the light of our 
country's necessities

I would refer only to one problem 
that has been put up by one of the 
hon Members from Madhya Pradesh 
about the import of sleepers, eucalyp
tus sleepers from foreign countries. 
You are having sal sleepers in our 
railways which have 20 years* life. 
We are informed that sleepers of sal 
wood are the best Madhya Pradesh, 
Orissa and northern Andhra Pradesh 
have got a belt of sal. There is no 
attempt to get sal wood and there is 
no co-ordination between the Agricul
ture Ministry and the other Ministries 
concerned regarding the production of 
sal wood or the supply o f sleepers of 
sal wood We require 70 lakhs of 
sleepers and we import mostly from 
Australia and they are eucalyptus 
sleepers, an inferior type and they 
cost Rs 30 per sleeper whereas in our 
own country we are not paying more 
than Rs 18 per sleeper, which is in 
fact better, more useful and lasts 
longer

Shri P. C. Borooah (Sibsagar): Mr 
Deputy-Speaker, much has been said 
on the President’s Address. I w ill 
confine m yself to  five points and I 
will be as brief as possible. In para 
18, the President has said that the 
search for oil and natural gas was 
intensified and yielded promising 
results In this respect we all know 
that oil has been found in abundanoe 
m upper Assam area but for a want 
ot a refinery it heta not been found.
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possible to tap the oil So far as the 
refinery is concerned, originally it was 
decided to have a refinery of 3 million 
tons capacity to refine the new-found 
oil in Naha'-katiya and other areas 
W e do not know why Government 
•could not accept the international 
expert committee's reports on the de

cision to have two refineries, one in 
Assam and another m Barauni 
f( Interruptions)

Mr Deputy-Speaker* The hon
Member is not being heard, he may 
raise his voice or come nearer the 
mike

Shri P C Borooah* About a year 
ago, a refinery with a capacity of 75 
million tons was decided to be set up 
in Assam to refine the new-found oils 
in Naharkatiya, Hugnjan and Moran 
At that time the information was th^t 
the expert committee had reported 
that there should be a refinery of 75 
million tons at Assam and another 
refinery of 3 million tons or 2 50 mil
lion tons at Barauni If we take a 
pipeline and connect it with the oil
fields to Barauni, it will be much more 
expensive than having one refinery 
m Assam of three-milhon tons capa
city with a pipeline up to the distri
buting centre, Barauni The differ
ence in cost is about Rs 75 crores We 
are yet to be convinced about how 
the country is going to be benefited by 
having two refineries one refinery in 
Assam and one refinery at Barauni 
instead of one refinery at Assam with 
the distributing centrc at Barauni Wp 
have not been convinced of that

Whatever it may be, leaving aside 
that question, about this refinery, let 
me say this A  decision was made 
about a year ago about the selection 
o f a site A  team of experts was 
appointed and a Rumanian expert was 
associated with that committee They 
visited and examined three sites 'one 
in Kokrajhan near Pakistan border, 
■another in Gauhati-Amingaon area 
and the third site at Silighat, a small 
town The expert committee, after 
going through all the places, decided

that Silighat is the most suitable place 
tor having a refinery But we do not 
know what made the Government not 
to accept the experts* advice and the 
Government have again directed that 
very team of experts to select another 
site with the direction that the site 
must be between Gauhati and Amm- 
gaon We do not know why this has 
been done, and this has delayed the 
whole matter of tapping new-found 
oil in that area We have been strain
ing our resources on the side of foreign 
exchange and are importing crude oil 
At the same time, the loan advanced 
by Rumania is there, the interest is 
growing and the date of repayment is 
also near In these circumstances, we 
want that the refinery issue should be 
settled early As the Assam Govern
ment said, let the refinery be at Sili- 
ghat because the international expert 
committee said that Silighat is the 
most proper place We do not under
stand why it has not been selected, 
and instead a new site between Gau
hati and Amingaon is going to be 
selected That is why this whole mat
ter has been delayed I want that 
this matter should be settled expediti
ously

Coming next to the natural gas, I 
should like to say a few words The 
President in his Address, has said, 
“Considerable reserves of natural gas 
have also been found in Naharkatiya 
Oil Fields” We know that Nahar
katiya natural gas has been wasted 
and burnt down and only a small por
tion of it is dealt with by the Assam 
Oil Company at the refinery at 
Digboi We can utilize all this natural 
ga$ for industrial development and 
for this purpose, the Government of 
Assam have said that there should be 
a fertilizer plant at Naharkatiya, s« 
that it can utilize this gas Tliere an  
enormous possibilities for the fertilizer 
plant m Assam which has got 1,100 
tea gardens which alone could con
sume the produce of the plant The 
plant could become an economic unit 
We want that the matter should be 
considered sympathetically, and if
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possible, it should be started during 
the existing Plan period

Regarding my third point,—Nags 
affairs—which has not been touched 
by anybody up till now, I should like 
to say this The President’s Address 
a t page 8 mentions as follows

“The situation in the Naga Hills 
shows appreciable improvement 
Cases of violence and lawlessness 
have markedly declined The 
Nagas, generally, have appreciat
ed the policy of my Government 
In May 1958 the All-Tribal Con
vention reinforced the decisions of 
the Kohima Convention of August
1957 Large numbers of Nagas 
who were previously hostile and 
has gone underground are now 
pursuing normal and peaceful 
avocations”

1 am afraid that not all is quiet on the 
Nagas front and things will grow 
reverse if the Military is withdrawn 
I may with your permission read out 
lw o paper cuttings One of them is 
dated the 5th February, and the news 
as from Imphal It says

“An encounter took place bet
ween a patrol party of the Fourth 
Assam Rifles and the Nagas at 
Tusom Khunow on the north- 
■eastern area of Ukhrul sub-divi- 
sion of Manipur on the morning of 
February 2, Sn J M Rama, Chief 
Commissioner of Manipur, told 
PTI today

In the encounter, one havildar 
and a sepoy of the Fourth Assam 
Rifles were brought to Imphal and 
admitted in the hospital, he said

After the encounter the patrol 
party raided the village and seized 
three Japanese rifles two barrels, 
two grenades and 41 fog signal 
cases from the village ”

This was on tht 5th February The 
other is about the 9th February Tha« 
is also from Imphal It says

“Three hostile Nagas were killed 
jn an encounter between a Mani

pur Rifles patrol party and Naga 
hostiles at Cuuunlong in Tatneng- 
long sub-division of Manipur yes
terday, reports received here today 
said

Thirteen hostile Nagas were 
arrested and a large quantity c f 
fire-arms and some documents 
were recovered from their posses
sion the report said

The Manipur Rifles suffered no 
casualties

Details of the encounter were 
still awaited”

There are reports coming from time 
to time So, everything is not going 
well there Whatever it may be, we 
are yet to see the effect of the sepa
ration of Naga administration from the 
Assam administration Any measure 
or action ataken from this distant Delhi 
should be taken carefully, and we 
should be careful about the applica
tion of these measures so that the 
feelings of the Naga Hills people and 
also of the people residing nearabout 
the Naga Hills are not estranged We 
should be mindful of their minds also 
We should see how far the separation 
of the Naga administration reacts on 
the people, my view is that without 
the co-operation of the people resid
ing nearabout the Naga Hills no per
manent solution is possible

Another point is about the border 
incidents I need not say much about 
them since many things have been 
said about them already I have got a 
bunch of paper cuttings on this mat
ter, which I collected this morning 
only There might be some missing, 
and every day we hear such things 
occurring which are communal These 
occur on that side But what have 
we been doing on our side'’ We send 
only protests and requests and we 
lodge strong protests This is what Ja 
going on We want that Government 
take some suitable effective measures, 
and the practise o f lodging protests be 
brought to an end
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Now, we con think as to what is the 

cause of these repeated border inci
dents There is a volume of public 
opinion there that Pakistan wants not 
only to keep these disputes alive but 
wants to grab Assam, because former
ly Assam was m Pakistan's dream or 
it was in their map Now, they want 
to keep these disputes alive At the 
same time, they are encouraging infil
tration and infiltration is going on 
through Assam It has been stated by 
the Chief Minister of Assam also m 
one of the congress meetings They 
are thinking that a lot of infiltration 
has already taken place, and I think 
the next census will show that After 
the next two census, I think most of 
A t e  J & w d H r  w v A ’
so increase to such an extent, that 
some day Pakistan may demand that 
Assam should be annexed to their 
territory We are believers in demo
cracy, and we being believers in demo 
cracy, when they demand* such a 
thing, at that time it will not be pos
sible for us to proUst against thtu 
demand Then again, we are going 
ahead with all progressive measures, 
as for example the Hindu Code Bill 
and also family planning I think 
these things are helping Pakistan I 
feel that some day, the effect of these 
measures may also creat position 
favourable to Pakistan and no wonder 
the population structure of the country 
may become such that Pakistan may 
be tempted to fall on Assam if the 
relationship of Pakistan with India 
remains as it is now So, I request 
the genius brain of the Prime Minis
ter and the other leaders to be alert 
in these matters and take the neces
sary action

Shri Sabodh Hansda (Midnapur— 
Reserved—Sch Tribes) Mr Deputy- 
Speaker, Sir, this is the first time I 
have the privilege to speak on a 
motion like this on the floor of the 
House and I  do not want to make any 
other observation except the problems 
o f the scheduled castes and scheduled 
tribes In the President's Address, 
there is n o mention about the schedul
ed castes and scheduled tribes

Shri Jaipal Stegfr Shame!
Shri Sabodh Hansda: There is no * 

mention of their future programmes 
and hopes Eight years have passed 
sinco they have been granted special 
privileges for their development and 
upliftment We have stepped into the 
ninth year, but nobody can say what 
progress has been made so far There 
is the Commissioner for Scheduled 
Castes and Scheduled Tnbes to look 
into these things, but though he sub
mits the report to us every year, that 
report is very rarely discussed in tins 
House This report contains mere 
facts and pictures

Shri Jaipal Singh* Pictures and not 
facts

Shn Subodh Hansda I want to say 
that our facilities and achievements 
arc not satisfactory I would like to 
cite a few examples regarding the 
facilities granted to us since 1950 
Some posts in the central and other 
services have been reserved for the 
scheduled castes and scheduled triDes 
people but whenever vacancies occur 
the candidates from these community -> 
are always, dcclarcd unfit or unsuitable 
for those services Even for the Class 
IV railway service, wheie no other 
qualification is necessary except physi 
cal fitness, they arc declared unfit I 
do .not understand when and where 
they will be declared suitable

There is provision for granting 
scholarships for the students of sche
duled castes and seheduled tribes, but 
the scholarships are awarded at the 
end gf the financial year and by that 
time the students either leave the 
colleges due to financial difficulties or 
their names are struck off from the 
college rolls For example, the stu
dents of the second and fourth year 
classes this year have been put to a 
lot of difficulties They are prosecut
ing their studies facing a lot of hard
ships So, I request the Government 
to award the scholarships in time, •» 
that the students can prosecute their 
studies I also request the Govern
ment to set up an Evaluation Board to 
assess what progress those comntuni-
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ties have made to  far, since the lime 
they have been granted these facili
ties. Thu committee should also sug- 

_gest ways and means’ as to how the 
funds allotted to these people will be 
utilised

Then, there is no mention in the 
President’s Address as to whether the 
period at reservation for the schedul
ed castes and scheduled tribes will be 
extended beyond 1960 This is a vital 
question for us We are rather wor 
ned when we hear the Prime Minister 
say on certain occasions that he does 
not like reservation It may be h*s 
personal view but for us it is very 
vital issue So, I want to know the 
reaction of the Government towards 
extending the reservation period 
beyond 1960

Government is seriously think ng of 
the rehabilitation of the Pakistani 
refugees, I appreciate this move but 
there are refugees other than Ihost 
from Pakistan There are people who 
are displaced and dislodged due to the 
construction of big multi-purpos* pro 
lecfcs in the var ous parts of the iQdn- 
try and the worst sufferers are the 
scheduled castes and scheduled ‘ libes 
people I know from the report of the 
Commissioner for Scheduled Castes 
and Scheduled Tribes that onlv vurv 
few families have been rehabilit ited 
up till now and a larf"> majority of 
them have not yet been rehabilitated 
So 1 request the Government to take 
up their cause immediately Besides 
th s, there are hundreds of thousands 
of families who are landless and <*vt.n 
homeless They are living the l»ft of 
nomads The Government is no doubt 
try mg to help these people but I 
think this move is not very satisfac
tory With the abolition of the zamm- 
dan system m the various States I 
presume that thousands of acres of 
land will come into the possession of 
Government I suggest that if the«e 
lands can be distributed to these peo
ple certainly a big problem can be 
solved I hope Government v,il) look 
into these things

Lastly, the Language Commission’s 
Teport w ill be discussed in thu House

very shortly X submit that Hindi 
should not be imposed in the non- 
Hindi-speaking areas so shortly* 
because that is a language which is 
complicated It is not so much sim
plified as the common man. can under* 
stand it So, till it is simplified to 
such an extent that the common peo
ple can understand it, I request the 
Government to postpone the introduc
tion o f Hindi as national language in 
this country

In the President’s Address, there is 
a reference to the Naga situation D ie 
President has said that the situation in 
the Naga Hills area is improving I 
am glad to know it, but it would be 
better if the whole situation would 
have come under regular control 
Similarly is the relation between 
India and Pakistan In spite of the 
Nehru-Noon Pact, there is a regular 
firing on the border areas from the 
Pakistan side I do not know why 
we should allow these things I th nk 
the Government should take strong 
action to check up these things With 
those, words, I conclude my speech

Shri Blmal Ghoae (Barrackpore)7* 
Since I come under the ten minute* 
guillotine I should like to devote 
these minutes to say something on a 
subject which is agitating Bengal and 
which formed the subject-matter of 
an adjournment motion which I had 
moved and which the Speaker was 
enough to disallow, namely, the pro
posed transfer of the Beru Ban Union 
to Pakistan

Mr Deputy-Speaker I will give 
him five more minutes in view of the 
promise on the adjournment motion

Shri Bimal Ghoae I probably will 
not take more than 12 minutes

1 do not think the House really 
appreciates the depth of feeling in 
West Bengal over this isBue I may 
say only this that important, urgent 
and serious as the food situation it, 
this House will be deluding itself if it 
thinks that the proposed transfer and 
the problem arising out iof that are 
not equally urgent, important *nd



Motion on Address FEBRUARY 1*. by *  * hresxdent

[Shri Banal Ghose] 
serious I do not intend to refer to 
tile constitutional issue today, because 
we shall have a chance to refer to 
that if and when the Bill comes 
before the House, excepting to say 
that eminent jurists m my State think 
that this Parliament is not competent 
to legislate on this issue, and if we 
proceed we should try to ascertain 
the opinion of the Supreme Court 
under article 143

1 want to confine my observations to 
three things (a) the merits of the 
case, (b) the procedure by which the 
agreement was arrived at and (c) 
the reaction on Bengal

About the merits of the case, I 
should like to say this (1) Under the 
Radcliffe Award, it was stated that if 
there was a discrepancy between the 
description and the delineation the 
boundary should be decided by the 
description stated, and according to 
that description Beru Ban Union 
came under the control and adminis
tration of West Bengal and it has been 
you should remember since 1948 
under our control and administration
(2) Pakistan had not raised this issue 
before the Bagge Tribunal which was 
concerned with unresolved disputes
(3) As the Chief Minister pointed out 
m the Assembly, the procedure 
adopted by Radcliffe was to proceed 
thana-wise and there is no reason why 
m the case of Beru Ban Union it 
should not be followed (4) Beru 
Ban has been always in our posses 
sion Incidentally, I want to mention 
that the Pnme Minister said here 
that in these exchanges we had gain
ed very much because I believe he 
said that over 42 square miles came to 
us and we were going to give to 
Pakistan only 4 or r) square miles But 
this creates a very false impression 1 
want to know how much of the land 
which has been under our control and 
administration, not land under dispute 
has gone to Pakistan How much of 
the land that Pakistan was holding 
has come to us7 If he thinks that out 
of land under dispute, 42 square miles 
which we were holding, which was m

our possession—for instance, Hill—  
has come to us, that is not a fair 
comparison I should like to know
how much of the land that Pakistan 
was holding since 1948 has dome to 
our possession as a result of this, 
agreement and how much land that, 
was in our possession has gone to* 
Pakistan

Then, what is Beruban Union 1 
should like to say here what the Chief 
Minister of West Bengal said in the 
Assembly about Berubari

"The area of Berubari Union is
8 75 sq miles, half of which, 
namely, 4 37 sq miles would be 
the amount of the area that would 
go to Pakistan The population of 
Beruban Union is 12,000 of which 
the number of Muslims is about 
100 Of the 11,900 Hindus, about 
8,000 are displaced Hindus from 
Pakistan When Berubari Union 
is divided m accordance with the 
Prime Ministers’ Agreemc nt,
about 6,000 Hindus including
4 000 displaced Hindus will be in 
the portion that will go to Pakis
tan It is just possible that these
6 000 Hindus would come back to 
the Indian Union ’ ’

Then fifthly, there has be*n an agiee- 
ment on enclaves as well But we 
should realise that if Berubari were 
not given to Pakistan some of the 
enclaves will not be enelaves and 
whethei or not some of the enclaves 
would be enclaves would also depend 
the way m which we divide Berubari 
Union If we divide Berubari m a 
certain way some of the enclaves 
which arc said to be enclaves today 
will not become enclaves That is all 
1 have to say about the merits of the 
case

Then I come to the question of the 
way in which the agreement wav 
arnved at When the agreement was 
announced here and thpre was a men
tion of it, the question was taken up 
in the Bengal Assembly, after the* 
Prime Minister had spoken in the-
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Lok Sabha There the Chief Minister 
et  West Bengal said that he had sent 
a telegram to the Prune Minister and 
the Prime Minister had answered the 
telegram in the following manner

“I was referring” (because he 
had corrected his statement made 
in the Lok Sabha m the Rajya 
Sabha) “to the boundary prob
lems and said that we considered 
those at the official level first 
with Secretaries and Revenue 
Authorities advising us Then the 
Prime Ministers of India and 
Pakistan met and considered the 
matter Among the matters was 
that of the Berubari Union which 
both sides claimed as a whole 
Thereafter I am reported to have 
said ‘We accepted the advice 
chiefly of the Revenue Authori
ties and others o f West Bengal 
that this might be done ’ As 
reported this might create some 
misapprehension I used this 
phrase broadly in the sense that 
we were consulting those people 
for all these problems I was not 
thinking at the time of the Beru
bari Union only "

The crux of the matter is whether 
and if so, to what extent the West 
Bengal Government and the West 
Bengal officers wire consulted on this 
issue Now, on that issue even after 
receiv ing tins telegram the Chief 
Minister of West Bengal stated on the 
17th of December in the Bengal 
Assembly

Before receiving any reply to 
my wire I found on enquiry that 
our Revenue Officers gave no 
opinion regarding the points at 
issue, nor were they authorised 
to do so ”

And the Revenue Minister of West 
Bengal said m the Legislative 
Council

“No decision was obtained from 
the Government of West Bengal 
and no advice was sought from 
the officials of West Bengal”

Now this is a portion of a territory 
attached to West Bengal and this 
portion under the control of West 
Bengal Government is being given- 
away, under the agreement, to Pak
istan without any consultation either 
with the West Bengal Government or  
its officers That ib what the West 
Bengal Government have been saying 
m the Legislature m West Bengal. 
If that is so—I do not know if that is 
so and I should be very much sur
prised if that is so—if that were so, 
then I should say not only has the 
Prune Minister been very much lll- 
advised by his officers here, but also 
he appears to have acted in a very 
irresponsible manner, if that is so—I 
said I am not sure that it is ao 
Because, I cannot imagine the Prime 
Minister not consulting the relevant 
officers or the Government concerned 
and giving away a portion of the 
territory that belongs to us to Pakis
tan But that is the impression that 
the West Bengal Government is creat
ing in West Bengal So this matter 
should also be set right as to where 
the truth lies The West Bengal 
officers who came here—it was 
astounding as Shnmati Renu Chakra- 
vartty said the other day—the Chief 
Secretary of the West Bengal Gov
ernment made an announcement— 
officers do not make a statement, he- 
did not make a statement—he told 
the press correspondent that no officers 
of the West Bengal was asked any
thing about this Now this point 
requires clarification

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru). May I Sir, say a word7 I do 
not wish to reply to the question m 
detail But first of all, I entirely 
acccpt w hat the hon Member said 
that a case like this cannot b dis
posed of without the consultation of 
the State officers It is obvious It 
would be improper But there may 
be misunderstanding, it may be there 
But when we sent for the West Bengal 
Government’s chief officers, it was 
obviously to consult them and not to
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keep them in the dark It is patent 
It is possible These matters have 
been pending for months and months 
It is years, in fact For the immediate 
ittue too, they were brought here and 
they were consulted I am not saying 
that what the Chief Secretary has 
stated in his statement is correct or 
incorrect but it is possible that some 
misapprehension arose between the 
parties talking about each other, that 
is they may give their opinion, not 
about the merits of the case but on 
some other matter About the other 
matter that may have happened But 
as to the principle that the hon Mem
ber has laid down about consultation, 
it is obvious that there should be con
sultation Speaking for myself, I was 
completely under the impression that 
there had been and there was going 
on that consultation Maybe, I was 
mistaken

Shri Bimal Ghose* I am glad that 
the hon Prime Minister made this 
statement because the impression in 
West Bengal even today is that the 
West Bengal officers were not con
sulted and they have sought to create 
that impression

Now 1 want to say only a few words 
about the reactions in West Bengal 
As you will find, the West Bengal 
Government has spent a lot of money 
m developing this area The Govern
ment of India has spent a lot of 
money in rehabilitating refugees in 
that area Now, I do not understand 
why this should be given away In 
the second place, this has one other 
-effect People who are on the border 
and that border has not yet been 
defined clearly, have become uncertain 
and unsure of their future because all 
of a sudden Pakistan may lay claim 
to any disputed area and we may give 
that away So, this has become a very 
bad precedent There is no sense of 
-security for people who are inhabit
ing the border areas, particularly, 
where the border has not been clearly 
defined

In the third place, what do we gain? 
Are we satisfying Pakistan or are we 
creating tensions in West Bengal? 
What is the good o f trying this in this 
manner? I do not know if even the 
hon Prime Minister feels that he is 
satisfying Pakistan—I am sure he 
agreed with the merits of the case— 
but the general impression is that 
Pakistan was being tided to be satis
fied at the cost of same portion of 
West Bengal where a lot of people 
would be uprooted and they will 
certainly come back into West Bengal. 
They will have to be again regarded 
as refugees

The feeling in West Bengal can be 
described in the words of a (number 
who spoke in the West Bengal Legis
lative Council The words he used 
we not very happy, but this is what 
ho said

“Bengal has fallen on ®vil days 
She is the cash price for purchas
ing lazy peace for the rest of 
India and is sandwiched between 
the greedy State of East Pakistan 
on the one hartd and the gettmg- 
nd mentality of our Central 
Government on the other ”

There is a deep feeling on this issue 
in West Bengal and I hope the hon 
Prime Minister will take note of that 
I will only end by saying what the 
Revenue Minister of West Bengal said 
in the Council He said

“I join with all sections of the 
House m requesting the Govern
ment of India to reconsider the 
position Wc are really m a diffi
cult position because inasmuch as 
wc have spent large sums of 
money for developing this area 
“and m having refugees settled 
there It is not possible at this 
moment to unsettle die refugees 
again All land communication 
Will be disrupted if this portion 
of the territory is handed over 
to Pakistan"
I would again try to emphasise this
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point namely, that unless w e cede
Berubari to Pakistan in a particular 
way some o f the enclaves o f Cooch 
Behar w ill not be enclaves. They w ill 
remain within Indian territory.
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t̂ rf vi f i*r t̂F  ffw r̂ r  fr 
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 f̂ Rr T5PTT    TT fS *41  3TTcTT ̂  I 

*1̂ <W5T *Tr 3R- f*P <R t     Tfft 

5Tf̂ «ft i P̂ft *raR r̂ar *(  f*P 
«jt     3ft f̂ TR <fWT TT*T <âTl 

 3»î i 5*1 sl i   fir̂ T    T̂RTT  l 
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srft ft m 3tt     <r̂n*Rft

nf*w   «rf̂ r vSw r fif t ̂srr  Tf 

asrof  pm  ft 3tt . ̂ r-.ft̂   ̂  
«niT ^ 3fT̂ fr fv  ft tos  *1  ̂

m     f i f.*r vrar  jtar 

1   Ttt, fr̂ t ̂ t t *«nfer  snr
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{(ft   tv

*nnt *ri3r  tftr fl£t   *raf Tt

T$T 3TT5TT $ ft   TT*T   T̂t,

wvsi*i ■ tt*t wr vrat  T$r *mr 
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Tt »rar ̂nr ^apr> i  ̂ ^

I t

*lff *R *TgcT     ̂̂t»T, 5TTTR,

Mifl«fl *̂nfir   tt f̂Pv t>*n  i 

«îr R tt*t    tt t̂t

t i r̂ r  w«m   R̂rr

fT iiîv io   1*11 T* HT ̂ld ̂

*n   ^ i r̂ r ̂ft srarcr  t&n

 fT TPT jftTT   1J5T 

*TRT STRT viMH  ̂  I

W r <*i *TT cfr wyfl *în *te

3  ̂  ̂Ih3 Ttf TTpf *15!

*rwt  ̂  w    sftit Tt *t$Ti&

& to ar̂  tfr«ff Tt    gift*

ottT ĥ ikh *f wr stpt i 3 wmm 
jf fT ̂  f’TB̂   spsfT ijr t ̂tsft 

H wit <n:$Tt Tt  *ffc TO <t*ft3ft TT 
îfttSf <nf 11TR fsT T ̂ TT

f*r to ttit ^ srr̂r f, v̂inw 

 xp̂ c ̂ rt sfr   1 1 r*fr *fk

TT̂jft  SFTT   T T̂Tft 

*R̂fT   pRTpft  FT

r̂ft itcft- Ttftit  <rtr b̂t *ptcjt  

fr *15 r̂cr ij5T r̂pr-̂ ŝr $■

yd TOT fTOT t I

3ft <nRimr  , 3TTt

fH tt    cfr  ̂ar̂r

«rrf̂   vpftn  far *fr»T *n*t
*! «nfr $ 1 wnr ftrafcr   <fk

«mTcT Tt T*T TT̂ tit STWPTCIT t »
«m farcnft *ft staRi* w m* tor 
v w**

 ̂ t w  w  r m’trur 

fW  to tit wurtt *T   tfk

■3<IT m̂ntT af ft PTt T!TT ^TT 

 fiRRT ftnrfr f»r̂ w«t firm  ̂  

*wm feHT Jinr vr  farr t t  ^ 

 ̂  *t jrrt   «ftr & art t

f I 5fl$r, 5HWIT, -r̂T,  fljffifiw WTfr 

 ̂  jt 1$*  fsk   ^

Tfr  1 an* r   *ft ̂ n̂ an 

t ifk sPrtS w tut ̂  vrk fr ̂ Tft- 

 ̂nft> *T   T̂ft Tt ̂ CT ftniT

1 teflflw «hr  ft ̂  ̂sftr 

 ̂    1 ^mHsrwiM *fr «n

 ft pnftcT Tt 5IT Tft I  TTS-

Rfir 3ft  ̂*pt «rftr*rm   ̂ t 

 2<Rwif̂  ̂ ’nrw ^

WT ft ̂ t 1̂5 TT TTT-

f̂ht «fk w fr̂r ̂t «ik ̂  irtf 

5̂T  ̂^nf arr T̂t f I

 pft«T

^  ̂ffir jft̂RT tt >ft fttr frm  » 

t̂t fr  gft  fgRT fmt 

’BTR̂ Wi t ̂ t fr TI«J ̂5t *TOT Tt

r̂   wk 5*r* r̂ tt hft*ft-

TT T SfT -TcTT  OT*r  fw   3T̂»r  I

t̂̂ 5frrff  antr   Tt t*t

f̂FT ̂  *flr   «nf«FF f̂PFmr Tt 

T*r TT Tt TtftRT Tt 3fT̂ I TT£-

&{ ̂   *ro ̂rf̂nrm ̂   rtt

Sjt TT far fTUT I fsR̂t *ftfJT 

F̂T ■ ̂ T Tt 3TTT5T ̂ ̂ftT ̂ T-̂T  

T̂Tt 5PIPT fW  I   3 T$ vso 

f̂ rt tt w  ĥftBR vi f̂t

t̂sft TT    ̂  ft 3JTcn 5ft t

eft WTt T̂T̂  ̂5PT 5nt xtt
f*BT 3  ̂  w «*T  TPTffW

Ĥzft Tt *mjflr  ̂ t*tt fr fraw

*̂nr *1 ̂  5T*r3T 1   awr w*it

5*i *! ft fR w ftw-
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f t *  W  Wff «RT »!^f 1 w ft i*
Hr % & ra rcrt** tf

% TWIT I ^  
«T*B f a n  1 t*nt y *  

^ri?T *Ft ^IT 1 

fff%  faft H TPSflfo ^  ^  <rr$rr̂

5  <
Shri Mahanty (Dhenkanal): Ur. 

Deputy-Speaker, Sir, the President’s 
Address is encyclopaedic in scope and 
covers a wide range of subjects begin
ning from the objectives of the Third 
fiv e  Year Plan to the exploration of 
interplanetary space, from maternity 
benefit to population control It will 
be highly unrealistic to attend to all 
those issues within the short space of 
tarn* that you have been pleased to 
allow. Therefore, I propose to address 
myself to one or two relatively more 
important aspects which have been 
highlighted in the President’s Address.

In this context, I would like to 
invite the attention of the House to a 
statement made by the President in 
his Address in connection with 
national co-operation. I may better 
read out what the President has been 
pleased to say. He has said:

"Planning is a national under
taking requiring the efforts of the 
whole nation and the co-operation 
of all at every stage” .

It is not that Acharya Knpalani had 
mooted the idea in course of this de
bate. I believe a lot of injustice has 
been done to him by fathering upon 
him this idea of national co-operation. 
For that, we have to address ourselves 
to President’s Address, wherein the 
President himself in his wisdom had 
•aid that, for the fulfilment of this 
mighty national undertaking of the 
Second and Third Five Year Plans, 
national co-operation at all levels was 
necessary.

I congratulate Acharya Kripa’aai 
for the forthright and candid manner 
la which he has spoken out his mind

Now, it it  left to the Goremmen# 
either to accept it or to reject i t  It 
they reject it, it will not be open to 
them in future to harp on this theme 
of national co-operation. If they do 
not accept it, well, we wish them the 
best of lucks. If the Congress Party 
presumes that it has all the wisdom, 
it has all the capacity, it has all the 
foresight commensurate with the 
tasks lying ahead, well, we do not 
wish to stand in their way; nor i» 
anybody anxious to crave the crumbs 
of the breads or fishes and loaves o f 
office. It is not a question o f office. 
It is • question of functioning at a 
level higher than partisan bickering.

In this context, I would like to 
invite the attention of the House to 
the fact that even in China, where 
the Communist Party has got a train
ed cadre of 60 million in a country 
with a population of 600 million. 
Today, the government is a coalition 
government, llierefore, it is no good 
running away with the idea that 
democracy means partisan bickering. 
Democracy means working at cross 
purposes when vital national issues 
are involved. Democracy also means 
functioning at a level higher than this.

Therefore, I would like once again 
to congratulate Acharya Kripalani for 
the manner in which he has clinched 
the issue. He has said that co-opera
tion should not mean only co-opera- 
tion at the level of advice or consul
tation. Co-operation should mean 
also co-operation at the level of 
execution

I may give here an instance of how 
this call for co-operation at the con
sultative level ends. An All-Party 
Food Committee was formed. In that 
All-Party Food Committee, when State 
trading m foodgrains was being dis
cussed, there was a unanimous sug
gestion which was accepted by Gov
ernment, that such traders as had got 
black records in manipulati&t 23a*» 
markets, in bolstering up food prices, 
in cornering foodgrains should have
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notbi&g to <k> In the pattern o f State 
tnkdint itt foodgralfaa. X believe thii 
sttggestion was recorded in titer 
Ifitatftes o f  the All Parties Pood Com* 
milfctee that was sponsored by  the 
Prime Minister himself. But what 
happened? Those who have any 
experience o f State Trading in food* 
grains know that those very people 
a n  today functioning as agents of the 
Government. Therefore, even though 
there is a bumper paddy crop, still 
rice has disappeared from the Calcutta 
market; even though today, Orissa has 
got a bumper paddy corp, the peasants 
are not getting a fair price

Therefore, i f  you have only co
operation at the consultation level, it 
will result in this. You may be able 
to hoodwink the Opposition. You 
may be able to rope them round for 
your own benefit. But so far as the 
objectives of national co-operation are 
concerned, they will be defeated. I 
am glad to note that the President 
has said that ‘planning is a national 
undertaking requiring the efforts of 
the whole nation and the co-operation 
of all at every stage*. But on the 
other hand, if  the Congress Party feels 
that it has all the wisdom, intelligence 
and the capacity to undertake this 
task, so far as I am concerned, I wish 
them the best o f lucks

Now I come to another aspect— 
agriculture. We have been pained 
and mortified to find that the horizon 
at self-sufficiency in food production 
has now receded not beyond the 
Second Five Year Plan but beyond 
the 'Hiird Five Year Plan It is really 
disappointing to note that the Presi
dent regards that the ‘sound founda
tion o f progress In agricultural pro
duction will have been laid only by 
the end o f the Third Five Year Plan ’

In this context, it is worthwhile to 
remember that during the First Five 
Year Plan, great emphasis was laid 
on agriculture and more than IS per 
cent was allotted fo r  agriculture. In

the Second Plan, 11.8 per cent o f the 
total outlay was earonarked for 
agricultural production. But today 
we find that even though we have 
invested all this money lor increased 
production, even though during the 
last ten years we have imported food
grains worth more than Bs. 1,200 
crores, we are still far short of achiev
ing our target. And today the Parlia
ment is being told that agricultural 
self-sufficiency can only be attained 
beyond the Third Five Year Plant 1 
do not know if there could be a worse 
betrayal than this.

In this context today the situation 
is being confused by bringing in a 
controversy whether there should be 
co-operatives or farming under pea
sant proprietorship. With all respect 
to the proponents as well as the 
opponents, I would like to say that 
the issue has no real relevance to 
the situation in which we have been 
placed today. The fact has to be 
borne in mind that the per capita 
share o f 0 98 acre of land m India is 
not going to sustain anyone. There
fore, any scheme of agrarian reform 
will have also to consider the ques
tion of agricultural co-operatives. But 
the fact has to be borne in mind that 
even though we have been talking ol 
co-operatives during the last ten 
years, we have done pretty little. 
What stopped the Prime Minister from 
working out one or two co-operatives 
in his own constituency? What stop
ped the Food Minister from sponsor
ing one or two co-operatives in his 
own constituency which could have 
served as models, which could have 
inspired the peasants. But we have 
gone on talking without having much 
faith in it

Let us now study the experience of 
co-operatives in China. We had a 
discussion with Mr. Liu-Sao-Chl who 
was practically second in command on 
the subject When we visited that 
country. W e had asked him for his 
views on agrarian co-operatives. His
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said—*Bven though we, Communista, 
had experience o f agrarian co-open* 
tivas, even while we were in Yennaa 
before the liberation of China took 
piece, we had to wait eight long yean 
to faring about co-operatives’.

Those who know the recent history 
of  China must have known that even 
though fche Communist Government 
came into power in 1948, the country 
had to wait for 8 long years to cover 
the entire country under agrarian 
co-operatives. They started with 
Mutual Aid Teams and gradually pro
ceeded to co-operatives comprising of 
a few agrarian families to begin with 
and then to full co-operatives. And, 
o f course, today the stage of com
munes ha6 been reached Therefore, 
it is no good starting a controversy 
over co-operatives versus peasant pro
prietary farms. The issue becomes 
entirely academic. With all humility 
I can suggest that it has no reference 
to the situation that we are in. The 
real thing is to educate public opin
ion We should gradually teach our 
peasantry to take to these co-opera
tives Those who imagine that by 
mere executive fiat or by mere gov
ernmental action they will be able to 
bring about co-operatives had better 
be warned in time You are not 
going to bring about co-operation by 
compulsion. No amount of coercion 
or threat or no amount of speech- 
making is going to help us in the 
way to co-operation For that we 
require devotion to this idea with all 
humility and with all the patience 
it deserves. I believe that it will be 
borne in mind by both those who sup
port it and by those who oppose it

The real issue then is not co-opera
tion According to me, the reel issue 
is how to Increase the per acre yield 
ffom our land. In this context, the 
following figures will be illuminat
ing.

So far as rice is concerned, the 
yield per acre in Japan is 3,780 lbs 
China 2387 lbs., U.S.A. 3,000 lbs., and 
In India it is only 700 lbs. I beg to

differ from those who believe that 
the magic o f co-operation Wiiliacreaj® 
food production overnight Without, 
the co-operatives we could have evep 
increased food production. But wha) 
did we do? During the Second Five 
Year Plan we were supposed to havp 
supplied improved seeds; during the* 
Second Five Year 'Plan we were 
supposed to have provided irrigation 
facilities for lands thirsting for water. 
But, what did we do?

Anyone who analyses the achieve
ments of our Second Five Year Plan 
m the agricultural sector will find that 
seed farms have not been established 
though lands have been acquired and 
though the people from whom the 
lands have been acquired have not 
been paid compensation and though 
the lands are lying fallow. They are 
yet to be established. We have 
created irrigation potentials through 
our small and medium irrigation pro
jects; and, yet these potentials have 
not been fully utilised. I would like 
to know who is going to answer for 
all this. It is not that increased pro
duction lies m the magic of co-opera- 
tives or in peasant farming. What 
could have been done, has not really 
been done; whether we look to seeds, 
fertilizers or irrigation; and we have 
lagged behind the targets that we 
had set before us

I have no time at my disposal. I 
would like once again to impress 
upon Government that on agriculture 
alone rests the destiny of the Second 
Plan but the Third Plan as welL 
Unless we address ourselves to that 
task with a realistic attitude, we will 
be ending ourselves in a wilderness 
from which even God will not be 
able to rescue us

The Deputy Mtnintor of i ^ f  
(Shri Abid All); Sir, a reference has 
been made during the course of 
debate to the working of the lOnea 
Department In particular the North 
Khurja Colliery and the 
Colliery Accidents were mentioned. 
WJth regard to the former, I wa* » 
personally attacked that because imiy
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Shri Abid AU 

eight persons were killed I felt that 
no enuiry was called for.  That is 
not correct  I was in the Asansol 
area and the accident took place in 
Jharia, about  one  hundred miles 
away  hen  lemt of this,  per
sonally went to the mines along with 
the trade union  officials  and  also 
officials of the Mines  Department. 
verybody, even the representatives 
of the HMS Union were satisfied 
that it was only an accident and no 
further action was called for  There
fore, the remark made about me was 
very unfortunate but there are some 
hon Members who feel some pleasure 
in making statements which are far 
from reality

129 hrs.

Shrimati Rjcnu Chakravaftty tn the 

Chatr

ow, about the Chinakun accident, 
an  eminent Judge of the Calcutta 
High Court presided over the court 
of enuiry  An hon   Member  of 
this House, Shn Samanta, and a very 
highly ualified  and  eperienced 
technician, Shri Vitekar,  were  the 
assessors  one of the assessors had 
anything to do with the mines  or 
with the Mines Department  All the 
facts which the parties wanted  to 
place before the court of  enuiry 
were placed  There were representa
tives of the ITUC, HMS and other 
trade union organisations  The alle
gations which are now being made 
were also placed before the nuiry 
Committee and it has made a unani
mous report  It was said that 216 
persons were found missing according 
to the plan which was made by some 
union  It has again been said that 
300 persons  were  missing  These 
factors had all been taken into consi
deration  The Committee came  to 
the conclusion that 176 persons died 
and the dead bodies have been ac
counted for  Their relations  have 
been traced and compensation  had 
been paid  The difference is  124 
persons missing  During  all  this 
period of one year, if 124  persons

died, their relations would have been 
somewhere.  They must  have  ap
proached some hon. Members who ae 
making these  fantastic  allegations* 
they have not approached the Mines 
Department, nor the Industrial Rela
tions machinery  here  are  they? 
I reuest the hon. Members opposite* 
who make these fantastic statement* 
to produce their relations  They can 
come and say that such and  such 
relation was working in this mine on 
this day and he is missing and they 
may claim  compensation.  Certainly,, 
yre are here  to  help  them.  The 
statement that the enuiry committee 
report is not correct has no  basis. 
Therefore, I hope that the hon Mem
bers who make these allegations will 
stop talking m this way  They can 
produce the relations of these persona 
ho have died if there are any, in 
addition to the 176 persons

Shri T B. Vttti Rao ( hammam) 
The orakhpur Labour  organisation 
is there

Shn Abid All But they should be 
belonging to some village and there 
should be some relations

1629 hrs

Shri Jaipal Singh tn the Chair

There were employees in this mine 
recruited  through  the  orakhpur 
Labour Department  and  recruiting 
organisation  They  have  also been 
paid compensation

Shrimati   enu   Chakravartty
(Basirhat)  Is it a fact that there 
was  a  plan9  (Interruptions)
fbt has taken advantage of the fact 
that I could not  put  uestions   
would like just to ask the hon Minis
ter to tell us whether the plan  was 
placed as an evidence

Shri Abid All I have already made 
a statement about that

Shrimati Rena Chakravartty The
plan says 216 persons
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Shri AWd All: Let her finish
Hr. Chairman: It is tor the Chair 

to her to or continue, the
Minister should not take the matter 
in his own hands

Shri Abld All: I said that she may 
be permitted to finish her say I 
said let her finish The request 
was made to the Chair, nobody else 
can be requested here for that

Mr. Chairman: I am glad the hon 
Member appreciates it

Shri Abld AU: What I was sub
mitting was that a union submitted 
a plan, saying that 216 persons were 
missing

Shrimati Bean Chakravartty: It is
not our plan It is the plan which 
was taken out of de-watering How 
can it be our plan?

Shri Abld All: I hope she has
finished I said that a union sub
mitted the plan Now, 216 has be
come 300 A  plan was submitted 
About that there is no dispute But 
I may submit that a court of enquiry 
presided over by a High Court Judge 
having considered this statement, 
with all the evidence that was pro
duced there, has come to the conclu
sion that the number of missing per
sons was 176 I am again repeating 
that It is not 300 but 176 Their 
relations have been found Nobody 
has been able to trace the relations of 
the rest of the people, who are 
alleged to have been missing There
fore these statements are incorrect, 
absolutely unfounded and m fairness 
should not be made again

With regard to the dead bodies 
also, facts were placed during the 
Question Hour These dead bodies 
were not disposed of by the Mines 
Department or by the Labour Minis
try These were disposed of accord
ing to the West Bengal police regu
lations We got the reports from 
them and we were told that objec
tion has been taken to the mention 
o f smashan and all that My state
ment was based on those reports 
eertamly

Shrimati Bean Chakravartty: May
I know who submitted to you the- 
reports by the West Bengal Govern
ments’

Shri Abid All: Just now I am not 
able to say by whom the report was 
submitted But I am making this 
statement that the dead bodies were 
disposed of according to the Weft 
Bengal police regulations Of course^ 
one can be reasonable only to rea
sonable minded persons If they are- 
determmed not to be satisfied I can* 
not help them. Unfortunately re
marks were made regarding Shri 
Grewal, the Chief Inspector o f Mines.
I do not know how those were allow
ed Reference was made to his com
petence, this and that

Shri T B Vittal Bao: Certainly

Shri Abid All* Of course, he has 
got some relations in the Mines De
partment He has taken permission 
of the Government, and after that, 
the relations were appointed It is 
not that when a person becomes an 
officer in an area, no relation of his 
should find a place anywhere m the 
vicinity In case any such person 
who has been in the Mines Depart
ment is related to Shri Grewal and 
without permission of the Govern
ment, where permisi&on was neces
sary, was appointed, if these facts are 
brought to our notice, certainly we 
shall look into them Also, no 
favouritism should be shown to any 
mine Wo are very careful about 
that

Regarding the rescue party also 
statements have been made As we 
have a fire brigade in Delhi, and as 
in bigger cities and towns, we have 
got a rescue party for the mine 
area As soon aB they came to know 
of the accident in Chmakuri, they 
went down to the pit They were 
appropriately equipped with gas 
marks and all that When they saw 
that fire was on, they moved about 
as much as was possible for them. 
They could not get into the fire it
self But when they found that no

by the President vflm>
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more persona could be rescued, they 
came oat, and alter coming out, fire 
was coming, and fire started coming 
out o f the pits. Then the mine was 
sealed and completely flooded. The 
hon. lady Member said that the Chief 
inspector o f Mines did not go into the 
pit. Could he go  into the pits when 
there was fire? Flames were ccfining 
out at the pit. Therefore___

Shri T. B. Vlttal Rao: Even in
Hames, there is a way, and there are 
methods of going.

Shri Abtd All: According to the
process, whatever was possible was 
dene. The rescue party did go down.

I submit that all that is possible is 
being done by the Mines Department 
to minimise 4he accidents and their 
severity. Some Hon. Members say 
that the accidents should stop com- 
pletely. Certainly they will stop when 
the working of the mines stops. So 
long as the mines work there will 
be some accidents, but as I have said, 
the attempt is to minimise the acci
dents and their severity. I hope hon 
Members will again read the report 
o f the enquiry committee, of which 
Shri Guha Roy, High Court Judge, 
was the President. The report is 
unanimous. What more can be done? 
tf anything more than what was said 
before the court of inquiry comes to 
the knowledge of hon. Members justi
fying further investigation, we are 
here to go into it. But we do not 
want a repetition of what was placed 
before the High Court Judge, on 
which he had given his verdict.

Shri Bose (Dhanbad): May I know 
whether the Government has studied 
the report of the Chinakuri Enquiry 
Committee thoroughly and taken 
note of the various observations made 
therein?

Mr. Chairman: That question
need not be answered just now.

Shri Warlor (Trichur): Since
time i i  short, I will only refer briefly
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to the various points. Firstly, about 
the famine conditions both in food 
and fodder In the Anantapur dis
trict, this question' has come befosrA 
Parliament earlier In the form of a 
half-hour discussion. The reason 
for this is the project o f the high level 
canal of Tungabhadra is not taken 
up sufficiently in time. This thing 
is recurring and I hope Government 
will take note o f it.

Then, about the rising prices of 
rice and other commodities, espe
cially in Kerala, the question is not 
one of stocks alone. The rising prices 
can be checked only if the Govern
ment have sufficient stocks in their 
hands to run the fair price shops that 
are spread throughout the State. The 
Food Minister stated that the deficit 
in the State is exaggerated, we have 
140 lakhs of people and at the rate 
of 12 or 16 ounces of rice daily, you 
can calculate the requirements. The 
total comes to 14 lakh tons, where
as we produce only 7 lakh tons. So, 
simple arithmetic or common sense 
tells you that there is a deficit of 7 
lakh tons From the Tanjore and 
Andhra area, our merchants are get
ting about 4 lakh tons or rice. So, 
the balance of 3 lakh tons must be 
had from Andhra alone and the 
Government must be in a position to 
purchase that

The State Government of Kerala 
cannot enforce a price fixed by the 
Central Government Either the Cen
tral Government or the Andhra Gov
ernment must purchase stocks at the 
fixed price. The Kerala Government 
cannot enforce that price fixed by 
the Centre. The Central Government 
not only refuse to come to the aid of 
the Kerala Government, but they in 
fact write to the State Government 
that if they give any price higher than 
the price fixed by the Central Govern
ment, it is considered illegal. An 
ordinary merchant can go to the 
market and purchase it at black 
market price.
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Our Deputy Food Minister vent to 
Coimbatore and he tried to purchase 

for  which exorbitant prices 
were demanded. So, the State Gov
ernment cannot go to Andhra and do 
«n  illegal act. They do not know 
what to d a  The Central Govern
ment ought to have gone to the help 
at the State Government. In fact, 
there is a rumour recently that ins
tead of going to the aid of the Kerala 
Government, the Central Government 
write to the State Government of 
Andhra that no such facility to pur
chase at a higher price should be 
given. It is there‘ clear like a writ
ing.

Che Deputy Minister o f Food and 
Agriculture (Shri A. M. Thomas):

With regard to the difficulty that is 
said to have been experienced by 
the State Government, the State Gov
ernment has been assured that in 
case they find any difficulty to pur
chase at the controlled rates, direc
tives will be issued to the millers and 
the stockists, as the case may be, to 
sell to the Kerala Government at 
controlled rates What more do you 
want?

Shri Warior: That is why I said it 
is rumoured. It is for the Central 
Government to deny it totally and 
categorically. I said there is a ru
mour in the State of Kerala that the 
Central Government wrote—it is not 
on the air which can be washed 
away—-to the State Government of 
Andhra that no facilities should be 
given. It is now for the Central 
Government to deny that categori
cally.

Now in this Parliament in reply to 
a question the Central Government 
stated that Andhra had a surplus of
9 lakh tons. According to the 
Andhra Government the surplus is 6 
lakh tons. Now both are right and 
both are correct. But in between 
them 3 lakh tons are smuggled away. 
The Andhra Government gives the 
figure after smuggling and the Central 
Government Includes the smuggled 
figure alto. So, both are correct and

both are right. But in between the 
Kerala Government suffers, because 
there are only 6 lakh tons to be pro- 
cured.

Now the Central Government is 
proposing to procure through the 
Andhra Government about 4 lakh 
tions. After that, how much is the 
surplus? 2 lakhs. Thai there was a 
misleading statement, though not 
very intentional—it was pasted
off like that, that u  all—by the 
Food Minister in Parliament that there 
is a surplus of fine and super-fine rice 
in Andhra. I just want to know 
whether the surplus of super-fine and 
fine varieties of nee in Andhra comet 
to 4 lakh tons. If it is only fine and 
super-fine rice, we do not want it. 
But is it a fact that there is so much 
of surplus? I do not think there is so 
much of surplus. If that is the surplus, 
we do not want that fine and super
fine varieties. But will we have a 
surplus purchasable from Andhra to 
the tune o f 3 lakh tons at least? Will 
the Central Government guarantee 
that much? If the surplus is 4 lakh 
tons or more, can we at least have 2| 
lakh to 3 lakh tons for our fair price 
shops to check the rising prices?

In this position, if  the Central Gov
ernment is not coming to our aid, then 
the whole situation, especially in the 
lean months that are ahead, will be 
very pitiable and not only the State 
Government o f Kerala but also the 
people of Kerala will be put to a lot 
o f difficulties. So, in the ultimate 
analysis one can say that the zonal 
system has been scrapped in practice. 
The South zone has got a surplus 
only in Andhra, because Madras and 
Mysore are just self-sufficient Andhra 
alone can support us. If that is also 
debarred, if all the surplus stock from 
Andhra is taken by the Centre, we 
will be in a quandary- I will not call 
this discrimination. It is for the Cen
tral Government to say what It is.

I will now come to the next item. 
About industries also we have to com
plain that the entire South <s always 
neglected. Here I will only refer to 
the State from which I come. The
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locational distribution suggested by 
the States Re-organisation Commu- 
uan hag been ignored completely, as 
far as my State is concerned. The 
State is giving aid to certain indus
tries whose produce are necessary for 
the whole of India. In case those 
industries are closed down. We have 
to import them and spend so much of 
foreign exchange. When the State 
Government comes to the aid of those 
industries, the Central Government, 
the Planning Commission, the Regis
trar of Companies, the Reserve Bank 
and all of them come in and say, 
“You should not go for their aid 
because that particular industry is not 
within the sphere of the Plan.”  The 
industry is one of the most important 
chemical industries in India.

Then about the rubber industry. 
Three l:cences were given of which 
two are operating outside the State. 
90% of the rubber is produced in 
Kerala. Of course, one licence was 
given to a man in Kerala knowing 
fully well that he has no funds to 
run it.

Then about the lemon grass oil, 
you know that it is produced in 
Kerala. The new factory is set up in 
Poona. How much will transportation 
of rubber and lemon grass oil and 
other raw materials from Kerala to 
other areas cost? I do not mind 
others getting some industries but in 
cases where the raw material is there. 
The question of transport has also to 
be considered. All these things are 
transported by the railways which are 
always crowded and wagons are 
always difficult to get. These indus
tries are denied to that State.

About the ship-building yard, I 
would like to say that it is still hang
ing fire. We do not have any assur
ance. We do not know where we are. 
The expansion of Travancore Minerals 
and their getting the quota of ferrous 
and non-ferrous metals is another 
po'nt that I would like to refer to. I 
know there are certain smithies and

blacksmiths shops in Kerala who alone- 
in the whole of India produce certain 
parts of machinery which otherwise 
we have to import. Let the Govern
ment take cognisance of these facte 
and come to some conclusion about 
the disparity that is there in our State.

16.47 hra.
' BUSINESS ADVISORY COMMITTEE 

T asm r-nvT H  R *poht

Shri T. B. Vlttal Rao (Khammam): 
Sir, I beg to present the Thirty-fifth 
Report of the Business Advisory Com
mittee.

14.48 hr*.
MOTION ON ADDRESS BY THE 

PRESIDENT—contd.

Mr. Chairman; Shri Ansar Harvani. 
After him I will call Shri Khadilkar.

Shri Ansar Harvani (Fatehpur): 
Mr. Chairman, Sir, I join my hon. 
friends, Shri Kasliwal and Shri 
Jaochim Alva in thanking the Presi
dent for his Address. But at the very 
outset I want to draw the attention 
of this House towards the pathetic 
food condition in my State of Uttar 
Pradesh. The recent Padayatra that 
I performed in my constituency, which 
is just in the neighbourhood of the 
constituency of our great Prime 
Minister, has filled me with deepest 
pathos with disgust and shame. Most 
o f the people in those areas are going 
with one meal a day. Most of the 
people in those areas are on the verge 
of starvation and if immediately some 
relief is not rushed to Uttar Pradesh, 
I am afraid that those hands which 
were raised to vote for us may be 
paralysed due to malnutrition.

In the year 1952 on the 2nd of 
October when our great Prime Minis
ter, only a few miles away from tills 
House in the rural areas In the Dis
trict of Delhi, had Inaugurated the-
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community  projects  scheme  we 
thought that o new heaven and a new 
earth will be created in the course of 
live years  But seven  years  have 
passed and I want the hon. Members 
of this ouse to visit  the  various 
community project areas.  hat they 
will find is that production of food 
has not gone up appreciably.  ' hat 
they will find in those areas is that 
certain buildings  have  been  built 
They will find bungalows for the pro
ject eecutive officers. They will find 
accommodation for the village level 
workers  They will find machinery 
and accommodation for the workers 
and for the officers  of  the  project 
areas but when they will visit  the 
fields, when they will go to the khets, 
they will find that hardly any effort 
has been made to increase the produc
tion of food  In fact, from beginning 
to end they have mostly been show 
pieces.  India does not want  show 
pieces  India needs results  I am sure 
that that was the intention of  our 
great Prime Minister when he inaugu
rated them, but his dream today has 
not been realised  The time has come 
when, with the help of  Parliament 
and the people, we should be able to 
realise the dream of our great Prime 
Minister

Recently, much has  been  talked 
about  co-operatives   The  agpur 
Resolution of the Indian ational Con
gress about co-operatives is a revolu
tionary step, but a revolutionary step 
needs a revolutionary apparatus And 
what apparatus have we created  or 
are we going to create for furthering 
the co-operatives.  On  that much 
depends.  If we still depend on  the 
outmoded co-operative laws that eist 
in this country, if we still depend on 
the registrars of co-operatives  who 
head the co-operative departments in 
the various States and the staff of the 
co-operative  departments  wh'ch  Js 
working in the various States, I am 
afraid that the dream that co-opera
tives is in the mind  of  our  great 
Prime Minister will not be realised.

There ere some people who  have 
been criticising our resolution on co

operatives.  They have been from the 
very beginning giving the threat that 
it will be a failure.  Some of them 
talk about  the  attachment  of  the 
peasantry to the land, but I want to 
tell them that the peasant is not  so 
much attached to the land as  they 
think.  The moment he finds that he 
can make a few rupees more else* 
where than he can make on his land, 
then he leaves his land and migrates 
to big cities to work in the ordnance 
and other factories, and his  attach
ment to the lands ends.  Therefore, 
that is not much of a consideration. 
But the co-operatives can be  only 
successful if we appoint a commission 
which suggests drastic changes in the 
eisting co-operative laws  If  the 
co-operative laws as they are today 
continue and if the Registrar of Co
operative Societies functions as  the 
Car of the cooperatives, I am sure 
the dream about co-operatives  w' 
fail

There is one pomt about the news
paper industry m this country. There 
was a time when the newspapers in 
this country used to have a mission 
There was a time when newspapers 
in this country used to function with 
a mission and help the national strug
gle.  But today  the  comple  has 
changed.  hile the newspapers  m 
eastern urope as well as in western 
urope are glorifying the efforts of 
our great Prime Minister, and they 
still consider that his prestige is very 
high, I am afraid the attitude of the 
press in this country  has  changed 
ver since our Prime Minister  took 
drastic steps to implement the arachi 
Resolution, the ahore Resolution, the 
Avadi  Resolution,  the   yderabad 
Resolution and the agpur  Resolu
tion, the big business  has  become 
jittery, and the press which fs a hand
maid of these people in this country 
is coming out with criticism of our 
Prime Minister.  e welcome  that 
critic'sm  iberty of the press is dear 
to us, but the basis of criticism has 
been shameful.

Then there has been another type of 
press  That is not the handmaid  of
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'capitalists. That is the handmaid

of 'some individuals who want to live 
on tfie lower Instincts o f the people'By 
calculated sensationalism, giving oUt 
sen^atjonal pews- They do not care 
Sor the verification of the news; i l l  
(Hat tfjey care is that it should “be 
sensational. And they also find ti ê 
X*rime Mnister an interesting subject 
for their sensationalism- And that 
should be deplored, and it should be 
the duty of this House, of Parliament 
a$d of the people to discourage these 
trends in the press.

There is another thing about the 
press. We know that the Working 
Journalists Act was passed and the 
dfopute was referred to the Wage 
Board. The dispute is still there. But 
before the dispute is settled, before 
the Wage Board comes up with its 
report, the press barons are busy
sabotaging all that is to be done. We 
have got the example of the Amrita 
Bazaar Patnka of Calcutta, an insti
tution which was built up by the late 
Motilal Ghosh for the freedom of
th;s country, an institution which was 
made not for profit-making, an insti
tution which was built up with the
patriotism of the people, which has
now fallen into the hands of profiteers. 
Under the pretext of not making
profits, they have closed down the
Allahabad edition of the Amrita
Bazaar Patrika as well as the Amrita 
Patrika.

16.54} h n .

[Mh. Speaker m the Chair]

I hope and trust that our great Prime 
Minister and his Government will take 
notice of it and will come to the rescue 
o f the workers o f these papers.

The owners of the Bombay Chronicle 
are doing the same. Then there is 
the great institution in Calcutta, 
the Anand Bazar Patrika. One fine 
morning it issues at notice of suspen
sion to a Member of this very House 
o f Parliament who was the editor at 
that paper for 29 years, I  mean Shri

C. K . Bhattachaiy*. Be was told 
couid not continue any more, and attar 
ten days a lie appears in & e  paper 
stating that henceforth it would ha 
edited by the proprietor^ We should 
see that in an Indian paper every day 
a lie is not perpetuated that that paper 
is edited by the owner. Either these 
should be no name, or the name 
Should be of the people who really 
run the press. I have said enough 
about these things.

I would say just one more thing; 
and I have done, and that is aboiit 
Jammu and Kashmir. Our heart 
bleeds for the people who are on that 
side of the border. Our heart bleeds 
for countrymen of occupied Kashmir 
who are groaning under the iron heel 
of the military regime, who are groan
ing under the iron heel of gangster
ism. We should send our greetings 
from here to those countrymen of ours, 
and I wish our President had sent his 
greetings to them and assured them 
that the time was fast approaching 
when they will be liberated, and they 
will be all a part and parcel of India.

Shri Khadilkar (Ahmednagar): I 
would like, at the fag end of this 
debat^, and within the short time at 
my disposal, to touch a few points 
which need further d'scussion. But, 
before coming to specific points, I 
would like to make one general obser
vation regarding the President’s 
Address. There is one merit in the 
speech that is, it really or truly reflects 
the complacent attitude of the ruling 
party to the policies as well as their 
implementation; but it utterly lacks 
the urgency, the vigour and vitality 
that would give some sense to the 
people that Government are deter
mined to go ahead with certain 
policies. Instead of following the 
British Crown in this aspect and 
delivering an Address of a formal 
nature, I would like that the follow
ing suggestion may be considered. Let 
the Address.be a little more analytical 
aqd self-critical. After all, those who 
are occupying high positions are
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hitman beiBg.Thf?. are. bound  to 
jpnc, and* therefore, Usoe would be a 
Mttir Address, and ifce issues before 
the country gad other things would 
be better discuseed, if we know where 
overnment have gone wrong,  what 
the situation was it) which they acted 
in a particular way,  whether  they 
ought to have acted in a different way 
knd so on.

With this preliminary observation, I 
would tike to devote some time  to 
dtfaw the attention of the ouse  to 
what Shri M. R. Masani  has  said, 
because though it is not directly men
tioned in the Address, yet it is there 
at the background I mean the Nagpur 
resolution.  When Shri M. R. Masani 
approached the Nagpur resolution, he 
created a sort of bogey of collectivisa
tion coming through the back-door in 
this country. I was surprised to find 
that many Members sitting opposite, 
and belonging to  the  ruling party 
showed admiration some of them had 
the courage to show it openly, as Shri 
Ranga.

An on. Member: Quite natural.

Shri  hadilkar:  Others  showed
sneaking  admiration  saying  Well 
done, you have spoken well, our 
mouths are gagged*, while yet others 
showed halfhearted support.

I am puzzled by this, because if you 
analyse the Nagpur resolution you will 
find that it is essentially based, as I 
understand it, on the Second  Plan. 
What has been stated in the Second 
Plan has been incorporated  as  an 
objective in the Nagpur resolution it 
is nothing more and nothing less.

But,  unfortunately,  Shri  M.  R. 
Masani is afflicted with some sort of 
fear complex. Therefore, he has given 
uotations from several countries like 
Poland and ugoslavia,  China  and 
Bussia, suggesting, Look here, if you 
CO this way, there is doom*, and ulti
mately he threatened that there will 
be eiyil war and bloodshed.  In  hit 
support, he also uoted big  names, 
names like Rajaji, Shri . M. Munahi,

and last but not  least  Shri  Jay* 
Prakash Narayan.

17. tan.
I was surprised. Massani  is  high 
intellectual , he  has  an  analytical 
nilncL  e oifght "to have Understood 
what is 'the problem behind all this. 
Tt is not simply introducing a  few 
co-operatives. It is giving a new pers 
pective. Are we going to maintain the 
economic and political stagnation  in 
the rural areas and think of building 
an industrial society? It was well ob
served by Trostsky  once  that the 
peasant is the pack horse of civilisa
tion. If it was true about Russia at 
those days, it is much more true after 
the seventh year of planning in this- 
eountry that in iixis country the pea
sant is the pack horse of tour civilisa
tion and unless we take some  bold 
steps to change the rural atgagsphere 
there is no chance—not even the ghost 
of a chance—of not only  our plana 
succeeding—for which he has  great 
solicitude—but at  even  democracy 
taking roots at the village level.

Therefore, I would like to say this 
much. e has uoted the instances of 
poland and ugoslavia.  So  far  as 
these countries are concerned, I will 
uote a British authority, not a Rus
sian authority, as to why they had to 
do dp-collectivisation, and why Poland 
had to take this course. Anne Martin, 
who has deeply studied this problem, 
observes in her  latest  Publication 
Economics and Agriculture:

One of the  great  difficulties 
has been that the  industrialisa
tion programmes in these coun
tries have not been as effective as 
was hbped in  drawing  surplus 
labour off the land.

That was one of the reasons so far 
as ugoslavia was concerned. She has 
discussed all this in detail and it fa 
worth study. She says:

The decision is  being  taken 
partly because  of  the  relative 
inefficiency of these farms  and 
partly because of rising vpiemp
loyment in the towns which  is
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causing a migration of labour
back to agriculture"

Tins shows there was certainty a 
typical employment imbalance 
because certain targets set before the 
plan could not be achieved in one 
case or the other and they had to do 
it

Shn Masani also mentioned China 
and the communes, the latest deve
lopment I would like to refer him to 
the latest publication of an Australi
an professor, Fitzgerald, who had re
cently gone there It is entitled 
Flood tide in Chtna In this, he has 
summed up the whole position and 
he says that after six years China has 
made such tremendous advance m 
agriculture unrecognisable in every 
lense, which nobody expected

But leave aside this professor An
other fellow traveller of Shn Masani, 
Dr Crossman, a British Labour MP 
has recently reported in Statesman 
What has he got to report? He has 
said that by following this policy 
definitely, China has added to her food 
production very immensely Of 
course, he has something cntical to 
say about the communes

Therefore, what has been aimed at 
must be properly understood What 
is the social objective behind the 
Nagpur Resolution9 To my under
standing, so far as this Resolution is 
concerned, instead of creating this 
bogey o f collectivisation and what 
not, it is a simple proposition We 
want a three-tier system in the vil
lages, there will be family holdings 
with sturdy peasantry, there will be 
co-operative joint production and 
there will be community holdings 
These things are stated in the Second 
Five Year Plan I am not saymg 
something which has not been stated 
I do not want to quote because it 
would absorb my time Therefore, re
garding production, I will mention 
one point and finish with this aspect 
o f the problem

As regards production he said 
something In his opinion production 
declines O f course, one can make

a jugglery with figures. He could not 
ahow that though agricultural pro
duction has failed to keep pace with 
industrial production—that is tabund 
to happen in a developing economy— 
China and Russia are short of food 
or are importing food from outside 
That is tone thing

So far as figures are concerned, I 
would like to quote another Amen* 
can authority—Chinese Economy by 
Solomon Addler It u  a recent publi
cation He has given some most au
thenticated figures about China, 
prior to the revolution and since the 
revolution But, I will confine myself 
to what happened after 1950 In 1950 
production was ISO mi'lion metric 
tons and in 1955 it is 184 million tons 
He says it was 71 per cent increase at 
that level and now it is 1,52 If we 
take these figures, the case built up 
with the help o f logic and with the 
help of his analytical mind and all the 
figures, topples to the ground. I am 
sorry he is not here; or even Prof 
Ranga

Once upon a time in 1934, while 
we were in the Congress together, 
we I mean Prof Ranga and 
myself were the founder members 
of the Kisan Sabha I am sur
prised at his attitude now He 
looks at Kisans as Trotsky said earli
er Re wants to build up our civilisa
tion as Trotsky had said The peasant 
will remain the pack horse o f our civi
lisation His burdens will not be re
moved, he will not be liberated

Therefore, I must make one final 
observation about this As Lord A ”ton 
has said, the bonds of class are strong
er than nationality It is a very wise 
observation In this case, I feel the 
bonds of Prof Ranga and others with 
the conservative feudal remnants of 
this country are much stronger, and 
a man who has associated himself 
with highly industrialised circles does 
not see that unless we change the 
social pattern in the villages, no eco
nomic advancement or industrial ad
vancement in the public sector or 
even in the private sector can even 
be visualised.
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With these observations regarding 
this topic, I would like to touch briefly 
am one or two points there was a 
suggestion thrown by my hon Inend, 
the senior leader on Hut side, Acharya 
K npqlam regarding National Govern
ment I fail to understand that It 
was good to talk of co-operation from 

all parties as it was given expression 
to by the new Congress President on 
the floor of the House

Shrimati Bens Chakravartty: On
the flotor of the House9

Shri Khadllkar: No, I am sorry,
«he said it outside, but it was echoed 
.by the Prune Minister

But before approaching this ques
tion of National Government we must 
jgive thought to the crisis, the crisis 
of the Congress or political life in 
this country, that is basically the cri
sis of organisation As we know the 
•congress holds together many groups 
Is there one unity of purpose, or unity 
o f  thought in the ruling party7 There 
is none Who can join hands with 
-whom7 This is a problem Therefore,
I cannot take that suggestion very 

perilously

Shri A M. Thomas Independents

Shri Khadilkar: Then there is an
other question, a burning topic For
tunately, our Prime Minister is here 
There is a small dispute regarding 
-some border going on between 
Mysore and Bombay Satyagraha is 
being offered, no tax campaign is 
being planned I would ask this 
House that if there are conflicts bet
ween one region and another, is it not 
the duty of this House to send some
one to the border and find out the 
situation as to who is right and who 
is wrong? We send emissaries to 
International Fact Finding Commis
sions Why not get hold o f the map 
and after the presentation of a report 
fey somebody, settle this matter here, 
■and appeal to the people who are agi
tated that justice is not being done 
o r  delayed, to stop the agitation*
I  ptil to  understand why on such 
Issues this House should not act 
338 (AI) L S D —-8

Therefore, I would Appeal to the 
Prime Minister to put an end to the 
agitation It is the responsibility at 
the Home Ministry The Home Min
ister deputed someone with authority* 
Shn Jatti is a new man to politic* 
and has been shot up to the Chief 
Ministership I have nothing to say 
about that But he is unreasonable 
on all accounts But let us leave 
dpart who is unreasonable or reason
able Ascertain judicially what is the 
position and plane a report before the 
House and settle the matter here.

You say that people should not take 
things into their hands On a former 
occasion, one of our Congress leaden 
said in this House that they would 
decide certain issues on the streets 
of Bombay, or possibly on the street* 
of Ahmedabad What is the position? 
Unfortunately, I hold in high esteem 
and reverence the new entrant to the 
Congress-fold in this House—Dr 
Aney But on this occasion, it is my 
misfortune to say something but I 
have got to say it for the sake o f 
truth He is learned and a Sanskrit 
scholar or Pandit

i f s r m  *rf̂ r rr
This is an old Sanskrit saying
If I can apply that, I should ignore 
him. He did not offer a solution, he 
did not treat it as a national prob
lem. What are the wishes of the peo
ple of Maharashtra? What are the 
wishes of the people of Gujarat* He 
did not try to understand that He is 
not in a position to do that, physical
ly he is not capable of that With all 
that, he takes up the cudgels and 
says if you want to reconsider this 
issue, then Vidarbha should be sepa
rated or if not then some four States 
should come in I fail to understand.

I appeal to this House again Yon 
have taken a decision This House 
takes good decisions as well as bad and 
wrong decisions You revise them. 
If you want to get that respect and 
immediate response from the people 
that this is a sovereign body, thfr 
House has a nght to take pie initi
ative. This problem has been
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fire tor a long time. People's ener
gies are diverted in opposite directions, 
when you should seek, their co-opera*- 
tion for development Why not say 
you would move in the matter at 
proper time. Why not give an assur
ance that this problem will be settled 
here so that the people will not be 
forced in desperation to take action 
and will not have to go to the streets 
to settle it whether it be Ahxnedabad 
or Bombay. You, as sovereign body in 
this country, must give this assur
ance to the petople o f Bombay and 
the people of Gujarat. When it was 
settled, certain vindictive attitude of 
a section must have influenced the 
decision. I do not want to go into 
the past history but the decisions 
were vitiated and the conscience of 
the Congress High ’Command was not 
clear tor clean. About that, I am sure 
I do not want to atribute motives. It 
is for this House to take the initia
tive and reassure the people and say: 
here we are; why do you take the law 
into your hands and why do you 
waste your energy on this matter 
when there are urgent tasks? There
fore, I would again appeal to this 
House and our Prime Minister not 
to keep this problem for very long 
waiting for a solution.

One final word and I have done. 
Regarding co-operation, my humble 
submission is this. If you want to 
develop this country, you will have 
to seek the co-operation from all sec
tions. But what do we find? It must 
be built up from village level to the 
top. We boast of a planned economy. 
We have g<ot a Finance Minister and 
a Food Minister. In any other country 
which has undertaken such a gigan
tic Plan of development, taxing peo
ple, when there are no violent flue* 
tuations o f prices of the necessities o f 
life. The Ministers responsible for 
this state of affairs would ntot remain 
in their position for a day. There is 
a chronic shortage of things affect
ing the living standards of the 
people. There is always: a- chronic 
threats o f  corrosion. There1 is specular

tion and hoarding. Unfortunately, fMBb 
past, history, there is a. patent allergy 
to controls in the. ruling, party that 
lands us in this deplorable condition. 
Are we going to tolerate this? You. 
say, “Come on: You join". I would, 
humbly appeal to you to take serious- 
note of it and devise remedies forth
with, taking your appeala for Co
operation in seriousness. Once I  had! 
made suggestion in writing to the- 
Chief Minister of Bombay: why not 
call our M.Ps. though unfortunately 
many o f them belong to this side to 
consider issues on planning and de
velopment. Let them sit together fo r  
a discussion and let them chalk out 
a policy. But there was no reply. 
No implementation.

You talk of co-operation. I would 
say that unless you enlist the co
operation of the people, their active 
participation, in everything, froim 
every section of opinion, whatever* 
plans and whatever total invesetments 
and collections you make they are not 
going to achieve the objective. There
fore, I would humbly appeal, in the 
end. to the Prime Minister to take 
initiative in this matter. Enlist the< 
support from the village level, at
every stage, and then alone your big; 
decisions, revoluntionary decisions, in 
a sense, in our stagnant society where 
we want to make rapid advances will 
be possible of implementation.

With these words, T resume my
seat

•ft i #  («r* s w w ) :
fa *  *f|r 

3  aft sTRnr tstt |

4  v m  i«

TO
|, aft Pf siff ^  

i vt «ppc Wf ianr
*itarr ft? c t  «n*i
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Sbrl Galam Mohideen (Dindigul): 
Mr. Speaker, I thank you for having 
given me an opportunity to take part 
in the discussion on the  President’s 
Address.

It is more than eleven years since 
we attained independence. We have 
been talking of many schemes.  We 
have implemented  schemes but till 
now the working mass or the poor 
man has not improved his  position. 
The rich people are growing  richer 
and there is no check on them. When 
we approach the masses we say 
we have levied many taxes, say, in
come-tax, wealth-tax and the real



18^7 Motion on Address FEBRUARY 18, 1B59 ty  Hu Preti&ent *8o8

[Star! Gulam Mohideen]
But what do the nch class do? Do 
they really pay their taxes? Certainly 
s o t  They avoid taxes. They do not 
pay taxes. By hoarding money, toy 
cashing property into money, they 
evade taxes and pass on them to 
their eons or daughters. Thus, there 
is no check on moneyed people

1 suggest on this occasion that 
some checks should be put m ordei 
to implement the socialist pattern of 
society. Of course, we have levied 
many taxes. But there must be some 
machinery to check these moneyed 
people so that they really pay their 
taxes

X know many instances. Most of 
the landlords and most of the capita
lists evade taxes. Unless we do some
thing m this respect a real ^ a ^ s t ic  
pattern of socicty cannot be attained

Mow, everywhere it is said that 
f i l in g  on lands is coming Of course, 
as a true Congressman and as a man 
wedded to socialistic pattern of so
ciety, I welcome the ceiling on land 
But at the same time 1 want to make 
it clear that the ceiling on lands alone 
would not do any good to the society 
because while the ceiling on land 
alone is implemented ar® ®
larger number of people who hoard 
money in other industries, and escape 
this kind tof a ceiling. So, I emphasise 
that ceiling should be on all and not 
only on land alone

When I advocate that or when I 
say that ceiling should be on all sides,

may misunderstood that I am 
against ceiling or just to avoid ceil
ings, I am emphasising that. Certain
ly  ntjt We welcome ceilings But you 
know, Sir, in many enterprises peo
ple are eammg more than what a 
landlord or an agriculturist earns For 
example, if a cinema producer produ
ces one picture he earns more than 
the value o* the ceiling on the land 
that »  contemplated If 20 acres is 

«s a maximum for a landlord,
• producer earns on one pic
ture more than what that 20 acres 
would cost.

Therefore I submit that to put an 
end to the growth at the richer 
classes there should be ceilings on 
all sides. Our opponents have often 
been saying that though the Congress 
principle is that of socialistic pattern 
o f society, we do not implement that 
system. Certainly not. We are imple
menting that and let them take it for 
granted that unless Congress is for 
socialistic patern of society it cannot 
exist. So, the socialistic pattern of 
abciety should be based on all as
pects

We talk of big schemes but the 
local masses are not satisfied with 
big schemes because they cannot go 
and see them and do not see any 
benefit in them. Only when local con
ditions are improved, only when they 
see what actually is done in their 
area they will be satisfied For exam
ple ui LMidigul area the railway lme 
is a l’ongfelt need, but if the Govern
ment does not fulfil that scheme and 
talk of Bhakra Nangal they will not 
appreciate that The> will say, “What 
do you say of oui scheme7” There 
is one Kahar schcme near Madurai 
District. We have been representing 
to the Government, both in the State 
and m the Centre, that the Kallar 
scheme should be fulfilled But if the 
Government docs not care to do that 
the people will not appreciate it for 
they will see that in their area noth
ing is being done So, 1 emphasise 
that the Kallar scheme and many 
other schemes like this should be im
plemented There is a feeling and a 
party is trying to mislead people by 
saying that the south is neglected I 
assure this House that the south is 
not neglected at all, but I request 
that something concrete should be 
executed there

For example, the people of Tuti- 
conn have been insisting that Tuti- 
corin should be made into a big port* 
but that has not been done yet. There 
»  no mention of that. I wish to em
phasize on this occasion the import
ance of schemes for the development
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o f Tuticorin »"<* Sethusamudrant 
scheme

Regarding the language question, 
our Government u  not firm That is 

Joy humble opinion Having once de- 
•elded that we should give up English 
with which we are not very familiar, 
they are not taking proper steps to 
eliminate English. That is the reason 
why there is a hue and cry against 
our determination to have a national 
language I will appeal to all the peo
ple and our Members in general that 
we have determined to have one 
India, and we must have a common 
language, and that common language 
should be an Indian language, it can
not be a foreign language if we have 
committed a wrong, let us revise and 
come to the conclusion that there 
must be one language for us Let us 
improve that language and have our 
own national language

I should also like to point out that 
money is wasted on many schemes 
Por example, when we give subsidy 
to local development schemes, it is 
utilised without any contribution 
coming from the local people In this 
the officers and the engineers co
operate with them, they prepare esti
mates m such a way that the people 
may not contribute any money to the 
lbcal development -.cherries So, there 
must be a proper check on officials 
who prepare estimates and waste our 
money Something should be done to 
check all these things so that our 
money may not be wasted A public 
body consisting of Members o f Par
liament may be constituted to check 
such wastage

Regarding prohibition 1 find that 
in Delhi, for example taking of liquor 
is allowed, whereas m Madras it is 
not allowed How can it be a right 
thing in one place and a wrong thing 
m another place’  We praise Mahat- 
maji and we say that we adhere to 
his principles, but we do not follow 
what he lias said So, I insist that 
prohibition should be there through
out Then only will the poor masses 

'%• benefited So, prohibition should 
t*  implemented everywhere

Then, I  would like to point out 
that the Dindigul area deals more in 
leather But from today’s papers, 1 
am surprised to see that leather ex
port is prohibited I urge that some 
arrangement should be made to ex
port our leather goods to foreign 
countries, so that we may earn foreign 
exchange and thereby improve our 
economy and society

1 would appeal to the Members 
opposite and also our Members that 
instead of talking about the public 
sector and the private sector and all 
those things, they should try to raise 
the morale of the people, especially, 
of the Government servants, because 
whatever we do, and whatever we 
plan lies in their hands for execution 
After all Government is not the 
private sector, it is a public sector. 
But what do we find? While preach 
ing about the public sector, some of 
our hon friends are asking the workers 
and the officials to go on strike, that 
would mean that there will be wast
age, and, thereby the public sector 
will be affected So, what is wanted 
i that the morale o f the people 
should be raised, and I appeal to one 
and all to raise the standards and 
morale o f the government servants

There as also difference in pay 
between a State Government em
ployee and a Central Government 
employee An officer working m the 
Madras State, for instance, gets less 
than what a peon or an ordinary 
worker in the Central Government 
gets This kind ot disparity should 
disappear f o r  that, the Centre must 
take the initiative and give subsidy 
to meet the situation in respect of 
all the State employees, including 
thoGe in the panchayats and muni
cipalities etc Then only we can 
solve this problem of disparity Now, 
when we accuse them of being 
indifferent in their work, always this 
lame excuse is talked So the 
Central Government should see that 
something is done m this respect

H r Speaker: Now, f l n  Vt B ,
(Ghoeh
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Shri N. R. Ghosh (Cooch-Behar): 1 
rise to support the motion of thanks 
on the President’s Address

«ft anriter : #  *mwr
2 f%

Shri N. R. Ghosh (Cooch-Behar). I 
•ailed one person already from his 
party. I have called already Shu 
Braj Raj Singh who is the secretary 
o f that party; I gave him an oppm-
tunity. Even if there should be onlv
sight people in a party,
they want that they must
have the front position; there are 375 
Members or so in the Congress Party 
here; and there are some who, since 
the inception of this Parliament, have 
sot spoken at all here. It is rather 
strange that the hon. Member should 
ask for an opportunity in this manner 
1 am not going to allow it.

Shri JaaOMkt Atiraathi: Ton have
galled more than one person from the 
other parties, but you have discrimi
nated against my party, and therefore- 
we are deprived of the opportunity to  
speak- I lodge a protest against this 
and walk out

(Shri Jagdith Anxretfri then left t f »  
House)

Mr. Speak«r: I must tell the hon. 
Member that if he protests against m y 
ruling, I would not call him at all. He- 
may go.

Shri L. Achaw Singh rose—
Mr. Speaker: Order, order.

Shri Xi. Achaw Singh (Inner Mani
pur) : I beg to submit that I have also 
asked for your permission to speak on 
som e of my amendments. From our 
Party, only Shn Braj Raj Singh has- 
spoken. You have allowed two or  
three Members from other parties. 
The Chair should be impartial.

Mr. Speaker: I am not going to- 
submit to ordering about by any hon. 
Member

Shri L. Achaw Singh: The time has 
also been extended.

Mr. Speaker: Order, order

Shri L. Achaw Singh: I also walk 
out in protest

(Shn L Achaw Singh then left 
the H ouse).

Mr. Speaker: I want to assure all 
hon. Members who have newly come 
that I am trying to adjust the time. 1 
have allowed 40 per cent o f the time 
to the Opposition. Among the Opposi
tion, 1 am trying to give opportunity 
to every group or representative—big 
or small. Without exception, I have 
done that. Some of the bigger groups 
have had more than one chance. The 
smaller groups insist upon being 
called. They will have plenty o f 
opportunities. We are just starting the 
session They can always protest

by A c  PruaMatt i8sfcliW btt <m Address FKSRUARY 18, 1M»
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against the conduct of Government 
h€tt. h i a parliamentary democracy, 
the Government and Opposition fight, 
DUt hfeither of them Should fight with 
the Speaker. Evidently; they are new. 
If next time they repeat this, I UrtH 
bH obliged not to call them at all a* a 
matter o f punishment. They cannot 
protest against the ruling of the Chair. 
They cannot order; they can make 
submissions. I have no partiality. I 
am just watching; I am interested in 
having a balanced debate in this House, 
and in giving opportunity to all sec
tions of the House, all groups, front 
Benches, back Benches, middle Benches 
and so on.

Shri Raghunath Singh (Varanasi): 
This is the strategy of the party in 
U.P. also. They want to repeat it here 
(.Interruptions).

Mr. Speaker? Enough of what I see 
here. Why should I draw from the 
experience of U.P.? I am satisfied with 
what is happening here.

Shri N. R. Ghosh: Unfortunately for 
myself, I find myself in the midst of a 
dispute. What I was going to submit 
was that in spite of all adverse criti
cism, it is quite clear that the Address 
of the President is an unvarnished 
clear picture showing that actually our 
Government has laid the foundations 
of a planned progress of the country 
in the background of democracy as 
well as socialistic pattern

I find that there have been much 
misgiving, much apprehension, on the 
part of divergent parties with regard 
to the implication of our socialistic 
pattern. Some people think that our 
socialistic pattern really shows a 
tendency towards Communism; other 
people think that it is not going far 
enough, that we are fighting shy of the 
real thing. I would say that we are 
not going to copy the pattern o f any 
country. We are going to create a 
pattern of our own suited to our con
ditions and fitting in with our best 
traditions, with our culture—where

the individual will not be dwarfed o r  
smothered but will have legitimate 
expression, expansion and fulfilment 
in harmony with the community, but 
not at the cost of the community. 
There is no reason for this apprehen
sion that our objective is the Chinese 
or Russian type. Our Government it 
committed to a democratic set-up, to* 
a socialistic pattern, based on the 
consent of the people where force if 
ruled out I would submit that such 
a socialistic pattern is not against our 
culture. We were really heading, 
towards capitalism imported from the 
west and that is against our eoltart 
and our old traditions. We are going 
to give due place, due respect, to the • 
individual. The individual will never 
be liquidated, as in some other' 
countries. To quote one o f the pre
vious speakers, the individual will not 
be allowed in our country to be th£ 
pack horse either of any type of 
civilisation or o f any structure o f '  
politics.

Some misgivings have been expres
sed on the floor of the House against 
joint farming. Some people find in it 
a bogey of collectivisation. I would 
submit that it is nothing of the kind. 
Our Government is not forcing our 
peasants to take to joint farming. But 
why is joint fanning dreaded? Hie 
individual stamp of the cultivator 
need not be, will not be lost in it any 
more than it is lost in a joint enter
prise, a partnership in commerce or 
industry. I would submit that if 
actually there are some uneconomic 
holdings and there are many, it is 
apparent that if they are integrated 
and jointly farmed the results will be 
much better. Anyhow, It is not being 
forced upon us. I think that would 
allay the apprehension of those
people who thought that we are really 
heading towards the pattern of China. 
We are not doing that.

I shall refer to another matter. I am ■ 
very grateful to our Government that 
they have contacted Bhutan and we 
have secured a special treaty. It was 
long overdue. Bhutan lies along 
Jalpaiguri and along some districts o f ' 
Assam Bhutan is our nexi-dctot -
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neighbour. The people o f Bhutan never 
considered themselves as foreign to 
us. They had all along very dose 
contacts. II we increase and develop 

•our communications from Jalpaiguri 
which is actually the supply centre of 
Bhutan, then, we will have still closer 
and fruitful contacts with those 
people. It is a great achievement. 

'Thanks to bur Prime Minister.

As regards our relations with 
foreign countries, we are very lucky 
that we have been friendly towards 
all foreign nations and they recipro- 

'Cate our friendship. But, the same 
cannot be said about Pakistan. In 
spfte at oar best efforts—our tolerance 
even to a fault—and our policy of 
appeasement, the position is worsening 
every day. They are taking advantage 
of our goodness; they are mistaking it 
for our weakness I would submit 
that they do not understand our 
language. This language is unintel
ligible to them. We are wedded, and 
very correctly to the policy of peace; 
but, we can show a little bit of 
firmness; we cannot appease 
them at the cost of India. They 
are not willing to give up an inch of 
land which is in their illegal posses
sion. Admittedly, Tukergram is ours, 
but they are strengthening their hold 

•on it. They had absolutely no claim 
to Beruban and that is not an enclave 
They are claiming Beruban on the 
basis of a wrong map. My house is 
close to Beruban. Anyone who goes 
there will find that the map relied on 
is wrong and now it is being fraudu
lently used by Pakistan I submit 
that the seriousness of the situation is 
not known to many people. If we were 
to give up half of Beruban the matter 
will not end there If we give half 
of Berubari on the basis of that map, 
w e ’ lose several tracts which are not 
really enclaves and it will give rise 
to unthought and, disastrous compil

a tion s , They have not given up a 
single inch of land which is in their 
illegal possession while we are too 

willing, too eager to give up our land 
*bout which there is only a belated

and malafide dispute. The 
in Bast Pakistan are such that it is 
Quite palpable that they are following 
a policy of squeezing out the Hlndm 
from that place. After the military 
regime, we are hearing horrible 
stories.

Are these people who are living in 
Berubari and who are living in the 
nearby enclaves going to be thrown to 
the wolves? I am grateful to the 
Prime Minister for his assurance that 
the matter will again be considered by 
him I would only submit that the 
matter is very serious. I pray that 
these people may not be uprooted 
again It can be avoided 1 pray their 
case may be sympathetically consider
ed and the matter may be deeply 
probed into We should not be too 
quick to give up possession of Beru
ban when they are not giving up 
the possession of even an inch of land 
which is in their illegal possession. 
The whole thing, all the border dis
putes should be considered together; 
there should not be any piecemeal 
decision about Beruban Perhaps 
th tre  is some confusion in the minds 
of several people from the statement 
of the Prime Minister that actually 
we have gained something by this 
exchange We have not gamed an 
inch; Pakistan has unduly gained a 
lot We are practically giving away 
about 12 square miles

Anothei small point and I have 
finished That point has been raised 
by a very revered leader of India, 
leader of the P S P  Party. He has 
said with regard to the invitation of 
co-operation by the President and 
the Congress President that co-opera
tion cannot be forthcoming unless 
there is an all-party Government 
This is against democratic principle, 
against the mandate of the people. 
But why stint co-operation when ob
jective is the same? If the co-opera
tion is whole-hearted the food pro
blem will ease. It will work wonders 
I Would request that patriotic son 
of India to reconsider that matter,



X817 Motion on Address IfAQHA St. 1880 (S*K A ) by th« Prmtdmt H z*

There need not be such a condition 
precedent, such a string behind this 
proposal Food is above all parties. 
It is unfortunate that we are short 

o f  food and that the prices are soaring 
up. In tin's matter, we should not 
go half-way. If we control price 

at the wholesale level, we should 
also control at the retail level. If 
the advice of all the parties is sought, 
if they are at all important stages 
consulted, there will be no difficulty 
at the execution stage as is appre
hended by Shri Knpalani. Their ad
vice will be fruitful—why they should 
deny it’  Why ‘ hould thoy lay down 
such a condition that unless they 
have got a hand at the execution 
stage, they will not co-operate with 
us? If the whole country co-operates 
in this matter, we may find ourselves 
out of the woods

Coming back to the question of 
joint farming—co-operatives, I 
would submit such co-operation is 
not new Co-operation of services 
has been long known to India in 
many o f the provinces, especially in 
Bengal At the time of cultivation, 
sowing and reaping, people co
operate and reciprocate and that ha- 
been a very great help to the culti
vators It is a fact that a few co
operatives of the modern type which 
have been experimented upon have 
not been successful but there should 
be an investigation into the causes 
o f  their failure If uneconomic hold
ings are integrated and recourse be 
toad to the co-operative method, the

foot) situation will improve. We mjgr 
go in for big projects. Small 

irrigation schemes, good seeds and. 
improved methods of cultivation can 
do t  lot. I think the community pro
ject* should give more attention to 
this than they are now doing.

Ia conclusion, I submit that the 
country has progressed. Bflt it has 
not been able to show specta
cular progress In a democracy, 
such a spectacular progress n  impos
sibly and whatever progress is made
1S permanent and though we are 
gouig to introduce socialist pattern, 

-n u r  fr/en di should rem em ber that it  
is b^ged on the consent of the people 
and not force

Mfc. Speaker: There is hardly a
minute I want to assure the other 
hon Members who have sent in 
the 4 . names and whom I have not 
beei\ able to call in spite of the time 
beu\g extended that I shall prepare 
a hfct of such Members if they want 
t0 take part in the Railway* Budget 
<tebfete or in the latter debate and I 
shalj try to give them preference.

S^rl Raghunath Singh: I am one o f
then)

MV Speaker: They will always be 
considered

M  Urs.

TKe Lok Sabha then adjourned till 
Eleven 0f  £jie Clock on Thursday, 
Feb*Uarv 19, 1959/Macha SO, 1880
(5a^n)
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orAl  answers  -fo
STIO S 1573-1*1

5.(2. 9«S;«ct  Column*

35.Trade Agreement with
Iraq 1573 7*

3ft FiptWnc from urgipirr
157-77to Ranchi

37. Indo-Tapanese Foundry 
and ight ngineering 
Centre i577-7«

00 Closure of  Textile
Mills 1578- 84

3*>- Price page schedule for
ewspapers 1584 - 87

373. Medical benefits  to
workers'  families 158890

374- Manufacture of machinery
for sugar  Industry 1590- 95

375* ocumentary  on  the
1595-9*life of Tagore

377- mployment xchanges 159̂ 99

37». Immigrants  from ast
Pakistan  ■ 1599 101

382.Two-seater Scooters I01-02

383. Hindustan Machine Tools
(Private) td 103 07

384. uclear Weapons Tests io>og

385.Indian High  Commis
sion Office, ondon 108 10

388. as supply to Calcutta 110-11

WRITT   A SW RS
TO STIO S 111 4

S..
o

39. xport of jute  goods 111-12

371.Indo-Chma 112

37*. Shortage of tyres 112-13

37.Indian tea mission 113

378. Indian   Oxygen and
Acetylene  Company I13

381 Housing I14

38.Public undertakings at
114-15angalore

387. Textile Industry 115

389.Handloom  Industry 115-1

390.Import of X-ray Films 11

39*>, Fertilizers  from orth 117Korea

393 Allocation   of  Raw
117Films

394 Raw material for Hand
117-18loom oods

WHITT  A SW RS TO 
OtnsSTTO ^ confrf.

S    Subject  Colvmms

o.

395 ilateral   Agreement 
between   . S. A. 
and aghdad   Pact 
Members l«ig

39 ogus Companies 118-19-

397. udget  Provisions for 
Second Five Year Plan 
Works m   Madhya 
Pradesh 119-

398. xport of Mica 120

399- Recovery of loans from 
displaced persons from 
ast Pakistan. 120-21

400 State  Trading Corpo
ration of India (Private) 
td 121-22

401 Jute Products 122

4021.All India Working Class 
Family   udget 
Survey 122-23

403.Indians in Pakistan 123-24

404 xport of Jute 124

405. evelopment of Iron Ore 
Resources 124

40.Shellac and seedlac 125

407.Ha Pilgrims 125-2

408. ational Industrial e
velopment Corporation 12-27

409.Printing  Machinery 127-28

410 Zirconium Pilot Plant 128

4« xpert Committee on 
Recruitment in A. I R 128-29

412 Pakistani  firing  in 
Rajouri 129

413 Purchase of Ores 130

4*4 Atomic power stations 130-31

415 Cotton Mills, Kishan- 
garh (Rajasthan) 131

4x isplaced persons from 
ast Pakistan 131-32

417 ational  Tribunal for 
Petroleum Industry 132-33

S.  
o.

431 mployment xchanges *33-34
43*- icycle  factories *34-35

433- Salt uota *35

434 evelopment Councils 
tor Industries 135



3&M ***** 9*P*J xta*

WRITT  A SW RS TO 
STIO S c<mtd

V.S.. Subject   Columxtb
o.

435- xport Promotion Coun
13cils

43.Companies  in Bombay 13

437-Soda-Ash Factories . *37
438-Competition to xport 

Trade  from   west
Germany *37

439.Viet- am 137-38
440. Accidents in Coal Mines 138

44*. oans for Construction
of Houses in Delhi 138-39

442. Cottage  Industries in 
Andaman  and  i-
cobar Islands ■ 139

443-Trade with Middle ast
Countries 139-̂41

444.Production  of Tea 141

445- mployment xchanges 141
44. Payment of Compensation 141-42

447-Survey  of nemploy
ment 142

448. Indians in Goa Jails 142-43

449- aga  Tourist Team 143

450.Khadi   Gramodyog
Bhavan, ew Delhi *43

45*- Sewing  Machines 144
452. mployment xchanges 144
453-Industrial   state in

Bihar 145

454-Indian  Cotton Textile
Trade Delegation 145

455-Grievance  Procedure 145-4

45. xport to France . 14

457- Industrial   state  at
Rourkela 14-47

458 Cycle ight amps 147

459.Implementation   of
Housing Schemes 148-49

40. Sekhsaria-Couon Milk,
Bombay 149

4*. ight Music in A.I.R 150

42. nit for handling Oil
cakes 150

43. All India conomic Con
ference .150-51

44- Hospital under mploy
ees’  State Insurance
Corporation 151

45. Foreign  Consultants 151-52

4 . Gate* for Irrigation Pro
jects 152

47. Shi fking of Offices .  l52-<!3

WR F5  A SW RS TO 
STIO S cpntd

..   Subject   Comail

48.  Indians in Africa .  155

49.  Import uota of ews
print and Paper .   . 153-54

470.  Migration from Ceylon   134

471. All India Radio Research  134-35
Department

472-  Joint Consultative Coun
cil or Management   155-5

473. Dock  Workers*  Ad
visory  Committee   15 58

474.  Mineral Oil Industry    15!

475-  lectric  ift accident
in South Block .   *58-59

47.  Trade  in Handicrafts   159

477.  xport of cottage Indus
tries Products .      139

478.  radication  of Beggary  159-0

479.  Grants  by the All India
Khadi and Village Indus
tries  Commission   1 0

481.  Travancore   Minerals
(Private ) td. 1 0

482. Industrial   state  at
Bhatinda . 1 <0-1

483.  Funds for Second Five
Year Plan  work  in
Madhya Pradesh 1 1

484.  Scheme for Construction
of Model Villages   1 2

485. Refugee   Pension
Holders .   . 1 3

48.  Standing   Committees
in Ministries   .  1 3-4

487.  mployment xchanges   1 4

PAP RS  AID O
TH TAB    1 4-5

The  following   papers 
were laid on the Table

(x)  A copy of otification o.
G.S.R.  15  dated 
the  7th   February,
1959,   under sub- 
secuon (4) of Section 
38  of die Industrial 
Disputes  Act, 1947, 
making certain further 
amendment  to  the 
Industrial   Disputes 
(Central) Rules, 1957.
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PAPERS LAID ON THE

TABLE—eontd.
(a) A  copy of Notification No.

S.O. 64 dated the 10th 
January, 1959. under 
iub-«ectjon<3) of Section 
48 of the Coflee Act. 
1942 making certain 
farther amendment to 
the Coffee Rules, 1933.

(3) A  copy o f Notification No
S O. 246 dated the 
3 m  January, 1959, 
under sub-secnon (6) 
of Section 3 of the 
Essential Commodities 
Act, 1954, making 
certain further amend
ments to the Textiles 
(Production by Power 
Looms) Control Order, 
195*

(4) A  copy of the Delhi Rent
Control Rules, 1959, 
published in Notifica
tion No G S R  139 
dated the 3rd Feb
ruary, I959> under 
sub-secuon (3) of 
Section 36 of the Delhi 
Rent Control Act,
1958

( 5) A  copy of the Standards of
Weights and Measures 
Rules, 1938, published 
in Notification No
S O 2403 dated the 
22nd November, 1958, 
under sub-secuon (3) 
of secuon 7 of the 
Standards of Weights 
and Measures Act, 
1956.

C o u n m
PRESENTATION O F RAIL

W AY BU DGET 1666— 9&

The Mmutcr of Railways 
(Shri Jagjivan Run) 
presented a statement 
of the estimated receipts 
and expenditure of the 
Government of India 
for the year 1939-60 
in respect of Raitwaya,

M OTION ON ADDRESS BY
TH E PRESIDENT 1696— iB l*

Further discussion on the 
motion on Address by 
the President and the 
amendments thereto 
moved on the 13th Feb
ruary, 1939 continued.
The discussion was not 
concluded

AGENDA FOR THURS
DAY, FLBRUARY 19, 
1939/MAGHA 30, 1880 (Salta)

Further discussion on the 
motion on Address by 
the President and the 
amendments thereto 
and also consideration 
and passing of the 
Workmen’s Compen
sation (Amendment) 
Bill, as passed by Raiya 
Sabha




